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T FEEAT AT ATHTOT, TATETATE, THE ‘F 3T ‘@ (TASA) T THg & (FLTI=d) 9 9t
a7, 2001;

T FGAT ATl SfEFTr, TATETaTR, (WHE U ST W’ Ug) (TSrated) WAt 4w, 2002;

T FEAT AATATT ATIHIW, TATETATE, (FIS AIEL) WAl =44, 2015;
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(%) %Tsﬁ?? TTHT AT ST R T FTAAT I7
ARt & siata st

0) o "ot A7 fFanr # FafEg e o g
TELTCOT AT 2T, AT

(i) Fa AT (53100-167800 #9w) # Frafte &
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T i At uftr & § 7 wfaFaRe s w FaRe F
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T o7 gai-arg 9% 9 yfafagie & s=fy afg
FTATITAT AT TG F AFAH 72T M

feroor 3: wfafAgle & smam ww Mafie 3q staeaw srg-
AT aerEs wrE A A edfow [ty = gros a7 & afiw
T BT

s w F  fom)
Fwferfea T foesre a9m-

1. gk T,

C S G REat))
fa<frar Jamd T -
EE )

2. drarie ey,

O g At (fErhT
g Famr g AT
T ST) - ey

3. Feer a1 3 i,
<y Famg faanr -
L)

4. e 71 37 i,

(RO AT srfere),
EniREEICRERIT -
L)

5 w7 e aamgar,
s e §% - mEer

©) ) ®) (4) (5) (6) N
3 AT | *12(2018) TR | w1 A TR | AR[AR grar L0 S E
CiE s I (67700-208700 *7) Zrar BT |
EESICRERE RIS 1}
TRAT 2
(8) ) (10) (11) (12) (13)
AN TE | W TR | () FealTT GEHTE T AT AL AT FHETET AT | wEe wiafa (wfafghe v | |
T LKl ER TN 3 shaT SfarTey e w F fm) | T
=t (i) T Tt ar fBrawr & frafie e w ager | FEET @ fen a5
TEETIT FTAT 2 AT 1. 5 At
() W et oar Fraw § o afrr (53100- | (T ARAT AEE)
167800 ®9T) TAT 9 AT THIST ATWNT ATTFIT F 97 & o AT fwm B
e sreme w= zaeht e & wama ool & aiw 99 f




[ 9 I-ET% 3(i)]

A <hl TSI ¢ SHIYNT

AT ;AT

(iii) ger #aw A7 e & a99 @t (47600-
151100 ¥9T) TqT 8 AT THIFT ATHTT TTFIE F T5 X
Forgf=F % T 9oft & g v "=y f g

(iv) g T g7 fFerr & 99 &feFm (44900-
142400 F90) § £q¥ 7 AT A FLATT AFARET * I8
u¥ fRF % T 2oft & | o i T= £ 2 av

(@) gfeeh T F Sl % AR -

(i) ger "=t 77 e § e sraw o aga
TERLTLOT XA Tl &heA-|V AFaarsy; aw

(i) g § fFafeg e o= s Rl & o
Soft & whar-| || srfersprst foegie o= 3 =1 it 2
T

fater a7 =i = & sgwe

feroqor 1: wfafagie &7 ey, e oo 3 ==t s
TRt o g srerar faramT # =9 g o uweaw e
gTRA T Haw-aTg] T8 T Ay A ety wted
ATHTIAAT AT TG T TR 71 AT

ferequr 2: wfafAgite = smeme o g g aftemaw -
AT s gy A i efam A A geaT g @ afw
AR

2. o afwr,

O FEAT A (Rt
Tard fawmr g afAg
=T W) - gTey

3. fRgers a1 37 A=,

[ENRIGEIECE T -
e
4. Az a7 39 wf=e (|

FEAT wfaepon), By T
Fam - T

5. @<h fafes aemes,
ar o % - g

)

(©)) “4) ®)

@)

* 07 (2018)

* FAVIT F AT
q¥ gfigas fFar s

TRAT 2

L7
(44900-142400 =4m)

T =TI

AT A 2T

(W)

(12)

(13)

=fa:

Fav dfeaT (35400-112400 +9U) & wO¥ 6 § UH
TETAHT F Fvit & af= 9 4 i 2

feoqur: stet 9 Fes AR S oEw srEr ergar A
Th 2 ot § o s wraty o e G s @ g,

IAF g A 97 o =T R ST ge R g
AT AYTE SAShAUATAAT FAT o MY & ST eqaT &y

T, THH T ST B &1, T ATAF T T &I 30X Iegid e
Fg =ARAT SRl TR SERa/IT IaT Tge ¥ & T
FT AT E, F AT IS IgaA¥ I H WA g arearar
Fater THRATIE S T FT AT 2

FeEl T TR AT ST TIHE AT FTATAAT IT ARt
EErER eI B e

0) o Tawt ar fFrawr & i o o 9y
TEYTIOT AT ;AT

(i) T "awt A1 fFwm § Fa9 dfewr (35400-
112400 &) ® & 6 A7 FAged # fAafag arene 9=
goeht fgi~e 3 T goft & o= a9 e $i 2n
EIETIDH

fafers a1 =1l = § agaa

foroqor 1: o Soft & Bty sfgwr o B et
woae7 ok & € 7 wiaf=aiRe snam= ox FiRe & fEmad

Tz ‘w fawnhr wef
ofafs =i 9v fBEw
7 & fory) wfefaa &
IEEETECERIE

e i

1. aTe,

afiefiir sfgeer AT
e sfeerdt =
AT AT — T

2. g a1 T,

®OT  FYgSAT A
FfeFTr I ww el
FferFTr - gger

3. TEF TS AT AAT
afawrsy,  ®W FEEr
FferFT - gaey

RIS

2T |




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

qr TEi gl TE yre, whafage 9% e = st
gra e gq framaet 3 ar 725 2

feroqur 2: gfafReg™r i et Feda aeTe % 2T oo
reft s wvree srorat forwmr @ =o Rgfe @ vwew weer
aTd sF Favi-arg] U5 U yfatge f saty atga
TATITIT T a9 F A& 721 g

feoqor 3: wfafgfs % smame o FYRF 3g afewaw
A-ETT e 9T F 6 il /Y o g ad
arferes gl Rl

) 2) ) (4) (5) (6) )
5 fasft & | « 07 (2018) e | 'Y EES AT AL BT | AL AR B
S G- (44900-142400 =)
9T gfvaaT & o
AT 2
(8) 9 (10) (1) (12) (13)
A T | A | e | e wiE @ iy dfy | T
zraT T | E Fa #fF (35400-112400 *9U) % =% 6 # UAT | afafy (drafy o B | TH
Fra ﬁ | raffen - o nf it oy 2 F3 ¥ form) Frefarfe | BT |
S ey | P Tt o S S B S et s far gy | e A
T FC oA & 9T A ety o e B o e &, owe | 10 A9E, R AgAr
gfafaes | afm & aw fF fBEre B S gad & s gar ERISIRIE I PEC IR
F SRR ST FT 36 S & R AT A7 A,z | OTH At A

T ST FT &I, T AR FF T 27 AT Irgid 379 g FimaT
TSl U rEshar/ar=T T4T Ugel F & I F AT, F 1T
IS IFAX I H WA &g TATAT At FRAArEF I
T AT 2

yRfaRe:

FeElT TLRIT IT T TCRIE AT =ATATAT A7 AfAH2ont 5
EEULIEIPEAR

0) e "= A1 fFarr § fafvg aew = aga
TEETLOT AT BT, AT

(i) g "aw A7 fFanr § Faw &t (35400-
112400 &q7) & T 6 a7 quged gt I ¥ Rafig
AT 9 TEeA FAgfRE ¥ oA I | # ui= av A gar
2l
FigA

Tarfers = wrtaes & 7 e

feroqur 1: T y= & Fewhe afisrs S &6 S A
#@reft dfzr & € 7 ufafRgfRe swam 9w fAgRe & oA B
ST % Jgd 9T qet givnl =Y gere, ufafAs =t mat
g fafee % forw feme frg s 3 o 781 2

feroqur 2: wfafagice 7 el Fely o % 26t oo
Fft s g eraat B ¥ = AaiRe @ uwew www
T o7 Haw-arg 9% o gyt f safa ala
FATITIT T a9 F A2 721 g

feoqor 3: wfaffghe & swraw = fghe * B st
A-ETHT SEET ITH F A oW g # g a9 F
gfers T2t 2t

TYAT ATAFIT - AT
2. af=a A7 aSteh,
HOT FgET  edreT
FfeFTr I W agEr
FfarFTr - gaer

3. ggEEF gSAE AT




[ 9T [I-Ev€ 3(i)] R T TSI : STHIE 9
@) 2) 3) 4) (9) (6) (1)
6 wETI * 26 (2018) TE e | W6 EES AT AL BT | @R g
S S (35400-112400 &)
= gfEd T e
TRAT 2
® | © (10) (11 (12) (13)
AN T | W | e i Tz ‘"w fawwir wafe | 0
g gH | g 9 Az (25500-81100 +0) % &% 4 # UHT I | giyfy (frafy wv e | 76
T | e ﬁ'ﬂﬁﬁlﬁzﬁﬁmﬁﬁﬂﬁﬁaﬂaﬁfﬁqﬁﬁﬁ?Tﬁﬁl Eh‘@r%%ﬂ“{) Srafa o
form @ | wwer A7 | feoqn et o FfE AR SRR SEF qaT ST T | fyerge g3
ad BT WHA | o A o § e o el w B B s 1. qerE, WM Age
R 3% Aty At o7 off fraw B s aud B ST | gfefy afr
TAMARE | dar s SERAT/ATAAT &AT 5 AT & ATEH ST & | ey Wﬁgﬂr ;;1
R . .
9, THE T ST FH 21, F AR FA T VT Sreid AT EIWW—?:T%'JET
Fg SRt el U8 SEhar/ar 741 92 7 & T | 2, qfye 71 e,
FT AT &, % AT o IFAL UL H AAMG G TAEAT | oy qger  srfrend
Fater THRAATIE S T FT AT 2 FfeFTr I ww el
shafagRe: e — a3
Rl TLRTT AT T TLRTE AT FATATAAT AT AR | 3. TZTTF TSI AT TGAT
% S AT ATy, wmO aEe
0) o Tadt v fFrawr & Fafhg saw w® 919y | afywor - gmer
TEYTIOT AT ;AT
(i) T "aw A1 fFwm § Fa9 dfewr (25500-
81100 ®9T) ¥ &< 4 AT qUeT ol HAfF F wama
it & 59 a9 JaT T
froqor 1: I vt F 09 Frawiy st o e
£ =il 9fzr 7 §, afetis = f=rs G s & ame
Tl gl =€ T v, wtafeges ste s grr Mt
= for fammR v < 3 ot =it 2
froqur 2: wfafaglte H o=fY, s awwr F =f eoar
Freft s e srorat forwmr @ =o gl o vaew wger
aTd o7 Favi-arg] T8 uX yiatge f sty atga
AT A a9 T 7fereF 7L 2|
feroqer 3: afaffce % smame o2 fgfe & o sfeemaw
A-TTAT e T F i A" qrirg w7 god a9
T arfere T2t gt
(1 2) 3 4) (%) (6) (7)
7 ST | *06(2018) | wHR'® | W6 A A | AN AL A | ST e |
EHEE] N S (35400-112400 &) grar
gfteae T
ST TeRAT 2
® © (10) (11) (12) (13)
AN ET | AL TEN | Tt sl TIHTT o 3T AfEwTe,- AT TEET | AL A
grar grar AR FT |

(&) (i)
qg TR Fed T qar
(i)

qara Aoft | =g 99 Fafaa a9 dian

FAAT Tt e fFranr § Fafhg e 9w aga

= "ot At fFwwr § Faa #fem (25500-81100
T § T 4 A1 quged Fafaa e o= zwh A s

(@) S afeare gfeo iz gdam HJeeTT srerar auhe




10

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

wfereror foram 21

FT AT F Ry off Feeme ¥ 99 o 9w F ww A+

ATYTLOTQAT A1 a9 | oFf 2k =1 2t

faoqur: 1. et & safar e siovta FwT aewe F
Tt A1 BT o e a1 fFranr # v FaRE & S aeer
g et e Fev arg 1w e ufafaghy & safe g

feoqur: 2. wfferafr arer Farfte ¥ o afeaw oy i
AAET ITH F2 AT a4 § good 99 & 7fers T81 gt

M (2) (3) (4) (5) (6) (1)
8 erqfafiw | *13(2018) | &wg @ | WX 6 (35400- | = A TE B A T BT |
| . adare ¥ 112400 #91)
AT LR
gftgds B
ST T &
(8) 9) (10) (1) (12) (13 _
AN | SR | e | S wE @ frawi owhy afvfy | T T
BELl eI | 5T Faw & (25500-81100 ¥9TW) F #qT 4 ¥ (Frafr wr fram wor F fm) 2T |
BT | F o | SEE | spgfrfir w2 R ool # 2w Al Pl | el & e ant—
Zr & GET) AT P it P s 1. oeger, FOT AT e
feoqur: st T wY v oA
SRfrfe : ' . Fferrwor st derefi st
il ot e g e A e et s | 2T T T

o= B o =T &, 3R afm A aw of
=T e soem g % S Far eutea
AEHAT/ATAT AT % 3L T AFAF syerar a7 a9,
TAH T SR B, F ATYF FA T M IR
aoe wig == SR T8 sgsar/ars aar
TR T B T FT AT T, F AT I SEAL IS
# ety gq afedrer safs awearg@s 7 w5
#fr 2

gyRfafRe:

Fegl LRI AT ST L AT ~ATATAAT AT
FferwToTt 3 eiata srferepTr

(M g et 1 fFranr § Fafag swearw
TR TGOT TIETIT HLAT g AT

(ii) g "awt v T ¥ aaa e
(25500-81100 ®9TU) H &< 4 AT T H
e smeme ue ot MARE F g ooft §
I T Y FAT A 2N

feoqor 1: 9oyt F o i st o
T ft @t dafe § 2, vfafghe = =

0 S % arr w9y 2 T vwr, afaferE
Frter wret g Mte  fong e g s
T L 2

feoqor 2: wfafegte i s=fy Sew s
Fead TEHTT AT ST AT AT e e AT
fFam & = Pghr & S vger arfia B
I FIET ATY T8 T ARG P osEter
FTLTLOTTAT 1 a9 T 3rfdreh TS 2i

feroqur 3: wiafegfte & smeme ow fAgfe & oo
Afermaw A-EwT AEET ITE ST A osifaw
TG T Bo9 9 I 3ATeF T8I i

2. gfa 71 TR,

T YT AT SATEHE0T Srarar
T FGAT ATTFIT — HETET

3. mgEw I A ager
afarre,

ST AT TR

R L




[ 9 I-ET% 3(i)]

A <hl TSI ¢ SHIYNT

11

(1) (2) (3) 4) (5 (6) (1)
9 37 aft | *20(2018) | ¥UE | T 4 (25500- | AT | LA e () et @@ ww
Forfirs « et w5 | T 81100%m) Rroafamem & &t
LT I RANSE
s BT
ST HHRT 2
(8) q:ﬁ%(??) (10) (11) (12) (13):1%‘?
ELRS EIEIR e aE v Rranfe Sy ey | 9T T
e | Wl 2| o A (19900-63200 #0) H T 2 # | gy gv frare awy ¥ fm) | 0T
AT | & A | e A | e Aol forfew e ol § o ad Sl | s i o e et
e T AE | AT A
afedt | T Proqwr; STzt 7T AR S R oSn s ”‘%‘@:ﬁm“ﬁq'
¥ o | aRfafs | adar dar o w0 A § e swh Tel 0 *;”‘i it st -
g | F Raere for o1 w21 2, S AR qt O o jjii; .
Ry Fem ST Ao P e faT e | f;m__ '
STEFAT/TIAAT AT 5 o1 F AF2F erorar a7 79, :@Wﬁﬁ o S
Wﬁﬁwﬁﬁmmq—é—aﬁ—{g;ﬁﬁ . ISl AT AT HgiIs
g;@i{aﬂ 535'%23%@33%5 farr ?_; 0T AT AT - qaE
‘ F A, R AT Iga
# ety gq ararear qafs awerdTgd s i wT
& =
wRfgRe:
FealT TR AT T LRI AT =ATATATT AT
ferReoT % siaviq erfarry
0) ger et A1 Fanr ¥ Fatag s
U TGOT TIETIT HLAT g AT
(ii) qa "= a1 e § Faa dfe
(19900-63200 *+94T) # TT 2 AT THAIH
oot s ox o fAghe & gam sEx
aoft frfore e sz 7 & fir 2n
foreqor 1 T e % 0F ety st Sy
Trafa i At ofr & € vhefrgie w fEw
TFT 9T % T T8t g ==t R, et
=ik greta g fAege & ferm e g o
ERIE R F Tl
froqur 2: sfafage & =ty Seor sl
Fe AR IHT AT BRET ey dwsd 4w
fFram & =a Aghr & S vger arfia Gt
I FIET ATY T8 T ARG P sfEfer
FTLTLOTTAT 1 a9 T 3Ff2reh TE 2ei
ooy 3: wfafrge F ememe aw fogfe &
Afermaw A-EwT AEET ITE AT A osifaw
ariE FT Foaa 79§ 4fF TE 2nh
(1) (2) 3) ) (5) (6) )
10 smqffie | * 07 (2018) | @ | ®X 4 (25500- | &L FET | 18 & 27 AT & AT | (i) 124 FEr 3007 sperar
I= Il * FHAT ¥ 81100 =1m) g (BT TR T S| oy gy 5ré spspar
U T FIAT T T | Rroafrmmer 7 wwn
FIER TERHT TTH F -
TRedy Pro 40 T Bl | .
ST TohdT %j £1 <7 Ty (ii) YT TETEA0T T 9T
m\‘ﬂ 3 9T oG
ot Fores i 10 T fe 80 a7
FEATE = AT G




12

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

ffw T @seE # | afee
RS UL 65 famz (sM), 75
e (Reh)  (Age
IS 9) 774t 50
fame (ssh), 65 fame
(fEFaT) (F=T m)
(8) (9) (10) (11) (12) (13)
AT AL 2T ar A Hreft st geT ‘ AT TR T T fwnte gty afwfy | T T@
&w;wm%mw @® w FEw o R grar
ATy am wera ggr oA et 9w e & Mt aef-
afefRaft % o ot o T A 7
1. Tforeae a1 ofe,
safar % for amex @ F wrr g et
Feferat eder o 3 Rt o Sl Faw -
afeemfat & & affafs ¥ e A
% Y ST A 2. Thoregre A |fT,
@) () g1 =t sraar A # T AA AT - e
i sreme 9 w39 TRETIw wT 3. AgA Afwrd o wErE
72 &, RO
(ii) ??‘i"ﬂ' (7)% . T ﬁ%ﬁ"ﬂ'ﬁéﬁ'% T FHLAT SATHTIT LS
oy fafEa sngar wear 2n
() (2) 3 4 (5) (6) )
11 g Aot * 26 (2018) g T T 2 (19900- | =g+ 18 & 27 T & 19 (Fvald IEIREEILEIEEREI
* FEER % 63200 =) AT mwir T | Crafiramers & 124F T
AAAT ST ATHTY q7 = ag?ﬂ'
EIEIES T . U
NS - T &EWE:T?;P?%E& (il) Fogee T s & 35
ST qhaT & feopr: @ dwr fator gez g e e
Frottas Ry Fwbardt e | o @ 30 0 A e
ST P it ZRor fy
> aﬁmsgfrw(qw a5 | (35 gz wfa fame o
T = WW@'RT 30 ez gfd e i+
A g% % T efiera 5 Felt
’ o TE T ot % e W o
::Ta?r%?aﬁw a‘rﬁzﬁgﬁ HET 10,500 Foft maret
ST 2| dqgT TIF F2r 9000
’ it T qagET &)l
(8) 9 (10) (1) (12) (13) _
Ell i?%@ (i) 50% ﬁﬂ?&ﬁ 5 e Pty 1o T T et Sl et ;T;i TE
T | wfarft | TE T A R A2ANFA | (e wr Beme a6 <
g - IAOT AT THGeT g AT AR s whar % %ﬂﬁ%‘:\—ﬁf;‘;;(aﬁ"ﬁ:- fem)
griEr 3 | AT TR A A9 et war 2
e 2| e 1: fver & emfer iy s oy o | 17 TR A, A
Fref gt | A HAT dATerE A gR - e
arer froqer 2: Fediq T G ST aeReit e | 2. TSEE AT A,
o areet ¥ agET Fqgfua St AT aElE | T TG At - aEe
(i) 50% | sty & wafar =t F areer & T a7 e
Fanftr | a6 g & strost 3. #gEw  IEET A Fgedt
IEFAT F | froqer 3; 7fX G (i) F st T 10 ¥ siasta | ATHTE, F TGAT AT -
AT T gorereyr fefRpedt v dear & wfem # s<ff 79 | 9297
”Ewﬁ FHETET At gedr ufdsk ger g oar udEt
& gfafis J&aT a1l FHATAT e aut & g
T Freit RRET &1 9 &g BEw G S




[ 9 I-ET% 3(i)]

A <hl TSI ¢ SHIYNT

13

LR i3
sfafage

L

s gF | Tt Sl F At FHEATRE 9T
I FHATTAT F ger fa=me B o o9 o &
T3 T TEEAT T F2d B

R

FeRlT TR AT ST LRI AT “ATATATT AT
FfarReoTt & FATTgE | -

@) () g gt v Fanr § Fatag swar
U T TIETI FHLAT 2 AT

(i) T« #fe=T (18000-56900 F9T) T =¥ 1
# i o $it Rt gar & g1«

(@) HrefT wefT B Sty arer safxRa % o =
(7) % siaia fafEa afers sEard T 2t
feoqur 1: gfafgie fir safar, F= T F
T srorat ot e wRTeT et fawmr ® =@
e & uwan uger aTia ey gat-arg 9
T yfaffgfe f w=fyr aRe amwrrma =
F9 T erferw Toi 2R

feroqur 2: sttt F smeme ow e & o
FfIFaw AL-THET AAET IIH FT A oeAfw
TG FI B9 7Y & AT T2l M

(1)

@)

(3) (4) (6)

()

12 ¥h FX

(BTETTT

* 06(2018)
* HmEERT &

AT T
gt e
ST T 2

(%)

Uz v | TX 2 (19900- ?'I'F;[ 18 ¥ 25* a9 F 9 (Fvg

63200 %) | TR ARR R ST aadt
FAAT QAT F ATETT
T q9F & oy 40 9
= farforer 1 T ot 2)
feoqor 1: sy FaT s
Fq & forom fAutas aridg
aea B et g osmaad
T e % forg i T
ey 9T 9g e (7 &
gz wfow arfm S e,
T, d=UTEA 9ed,
fistew, A, Awmes,
Bz, fafam, S sl
T F aEE gT, FumEe
TS % AR e T 5
T wEaT e ® unft s

gz, A e FEE
TAT ALAGIT F ASAIAT &F
oo Tl fir € 3)

* qfy deft wdl el et
faeqetcrs TEaT F qreaw
T AT Al g, ar sy AT
18-27 7 % &= el

() @ ®= ¥ oo &
AT AT SAT-T ZIT
TR,

() ®rew T=EAT = A
STTRTE (ATATF ATET Y
et AfeAT F g FA
T AT AMR0);

(i) #AEx wx w oy
T HTFH T FH 3 9
T ATAT; 3T

(iv) 104T e 3ot g

Figd: TW T AT
fae =mEs F w0 F
I FH 399 Y T4

F Fawga ega
SNSRI O k]
SEEUCRIERE I P
zom # ¥ fafye i 5
TRdT § o =77 & T
THH IT T T




14

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

JFT IT FEETET H
gt % gatg qenr §
IUAH A HT TATEAT
T 2
(8) 9 (10) (1 (12) (13)
arg | He wdt | wfafraie | s e s wE v e wEefy ey | AR
BEl o | qer T FYEAT AT ATARTOT AT T AT (@ T BeEw R ¥
BT | AT ST | SHAT | gt Foagg T % A 4R (18000~ | Fmfire anfer 2
m ng 56900 =) F €% 1 3 I FrAfie FHARA | 4. ciofores 7 AR,
d ¥ Wex FE AW HT 7T F AHAT o N
g T | Sy e ¥ e R e R ;i:;ﬁpﬁ e
T T | srerr s 21 TR A AT A T R o it o
| AR F ey et § Wy v OF Fad %wagaﬁfi N
S T | A (18000-56900 w) # w1 % I | 4 R B
R | fafere el & o = (7) § ot | o o
i ATLAF ALATY I T FL 2 ’
gty | wRFERe auar g a@ wffE F g [T
EEE KGIERIECH
AT | T A1 F F FWF S 5% AR 2 arer
2 srora g B ok 3 Ay srafer % offaw R
¥ womiafa frar Smr 2 sie e aw
e e @i ARgiha sgam § o= o
o= BT ST U SRR A 39 arie
g% yfafagle & Fdyai 9 w@r s sg
I T 3¢ q9H a7 & s Frar oAt #
TTATT 378 (AT 9 g9 T oo o
AT 2
feoqur 1: sfafegfr it s@fy, F=hT g
ZET oo FReET ere wa ereEr fawmr § o
e & 2% et amiia o7 e 91g) U8 W
grafrgies fit safar e 7 ad @
arfers Tt gt
feroqor 2: afafagie & s o= g * o
ATAFTH A-HAT SaT ITH FA A efaw
I F g a9 T AfeF T8 eRi
(1) 2 (3 4) 5 (6) @)
13 @g # | *39(2018) | =gz sr | =@ 1 (18000- ;Tﬁ‘iﬂ%’f gjw%arﬂf%fﬁ; ey | g AT
. . 3 1: 3y EERI] qHIA
K AT 509007 oy Frrfor vt e & @Rt A
qaw o T AT g A F R e A we
s B s e A (7 B oA AR
ST T 21 T ST ATH, HATAT, STEOTHA TG,
fofam, svp-wefit w57 & T g%,
Famar w=er ¥ g o whif S
a7 =47 5o % 9l ST-g, deum
ST HRrET 2T a1 AEgT ety
F forn ffa fr 7 2)
(8) 9) (10) (1 (12) (13)
A | AA | A | AT Er T v Framter safy @@t (@f o B e F fm) | o T
T I RrarforfRre & e a3f:- bl




[ 9 I-ET% 3(i)]

A <hl TSI ¢ SHIYNT

15

T A 1. TRreeTe 7 wfea, |\ FgEr A At -
aTT et erer
et 2. TfSmer A Afvre, o aeEr At - ey
3. AGET ATIFTE AT TLTTF TAOTELTT, 0T FHAT ATFIT —
qEey
et et
GRENEG))
wH 4T 9T Rafe wfterd
(1 (2) (3)
1. qgE T TRreeTT, 0T FgAT e srfa
2. e " AT, T ALAT ATTATT ATEFHTT
3. T Feg TR
EIRIERCE)
(e 6 3)
wH gl g ERCUGIRE R NERIR arfiefir il
(1 2 (3 4)
1. g T TRreeTe, =0T FgET erdienta arferameo AETeT, T FEAT ATTATT STFerer
2. i AT erefieftar srfareReor g AT
T g ETET, T A
(@ A= w4
3. T F Feg TLATT Fear farfaer Far (Feftnor, A= iz erdi«)
A, 1965 & 77 SUsteT

D
2)

3)
4)
5)
6)
7

8)

9)
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MINISTRY OF FINANCE

(Department of Financial Services)

NOTIFICATION

New Delhi, the 8th June, 2018

G.S.R.535(E).—In exercise of the powers conferred by section 36 of the Recovery of Debts Due to
Banks and Financial Institutions Act, 1993 (51 of 1993), and in supersession of—

the Debts Recovery Appellate Tribunal, Allahabad, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-
Gazetted) posts Recruitment Rules, 2001;

the Debts Recovery Appellate Tribunal, Allahabad, (Group ‘C’ and ‘D’ posts) (Non-Gazetted)
Recruitment Rules, 2002;

the Debts Recovery Appellate Tribunal, Allahabad (Court Master) Recruitment Rules, 2015;
the Debts Recovery Appellate Tribunal, Allahabad (Lower Division Clerk) Recruitment Rules, 2017;

the Debts Recovery Appellate Tribunal, Allahabad (Stenographer Grade II) Recruitment Rules, 2017;
the Debts Recovery Appellate Tribunal, Allahabad (Multi-Tasking Staff) Recruitment Rules, 2016;

the Debts Recovery Tribunal, Allahabad, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
posts Recruitment Rules, 2001;

the Debts Recovery Tribunal, Allahabad, (Groups ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules,

2002;

the Debts Recovery Tribunal, Allahabad (Lower Division Clerk) Recruitment Rules, 2017;
10) the Debts Recovery Tribunal, Allahabad (Stenographer Grade II) Recruitment Rules, 2017;
11) the Debts Recovery Tribunal, Allahabad (Multi-Tasking Staff) Recruitment Rules, 2016;
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12) the Debts Recovery Tribunal, Ranchi Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) Posts
Recruitment Rules, 2003;

13) the Debts Recovery Tribunal, Ranchi, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

14) the Debts Recovery Tribunal, Ranchi (Lower Division Clerk), Recruitment Rules, 2017;
15) the Debts Recovery Tribunal, Ranchi (Stenographer Grade II) Recruitment Rules, 2017;
16) the Debts Recovery Tribunal, Ranchi (Multi-Tasking Staff) Recruitment Rules, 2016;

17) the Debts Recovery Tribunal, Jabalpur, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;

18) the Debts Recovery Tribunal, Jabalpur (Group ‘C’ and ‘D’ Posts) (Non-Gazetted) Recruitment Rules,
1998;

19) the Debts Recovery Tribunal, Jabalpur (Lower Division Clerk) Recruitment Rules, 2017;
20) the Debts Recovery Tribunal, Jabalpur (Stenographer Grade II) Recruitment Rules, 2017,
21) the Debts Recovery Tribunal, Jabalpur (Multi-Tasking Staff) Recruitment Rules, 2016;

22) the Debts Recovery Tribunal, Patna, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) Posts
Recruitment Rules, 2001;

23) the Debts Recovery Tribunal, Patna (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 1998;
24) the Debts Recovery Tribunal, Patna (Lower Division Clerk) Recruitment Rules, 2017;

25) the Debts Recovery Tribunal, Patna (Stenographer Grade II) Recruitment Rules, 2017

26) the Debts Recovery Tribunal, Patna (Multi-Tasking Staff) Recruitment Rules, 2016;

27) the Debts Recovery Tribunal, Lucknow, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2003;

28) the Debts Recovery Tribunal, Lucknow, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

29) the Debts Recovery Tribunal, Lucknow (Lower Division Clerk) Recruitment Rules, 2017;
30) the Debts Recovery Tribunal, Lucknow (Stenographer Grade II) Recruitment Rules, 2017;
31) the Debts Recovery Tribunal, Lucknow (Multi-Tasking Staff) Recruitment Rules, 2016;
32) the Debts Recovery Tribunal, Dehradun (Lower Division Clerk) Recruitment Rules, 2017;
33) the Debts Recovery Tribunal, Dehradun (Stenographer Grade II) Recruitment Rules, 2017.

except as respect things done or omitted to be done before such supersession,the Central Government
hereby makes the following rules regulating the method of recruitment to the posts of Group ‘A’, ‘B’
and ‘C’ in the Debts Recovery Appellate Tribunal, Allahabad, and, Debts Recovery Tribunal, Allahabad,
Debts Recovery Tribunal, Ranchi, Debts Recovery Tribunal, Jabalpur, Debts Recovery Tribunal, Patna,
Debts Recovery Tribunal, Lucknow and Debts Recovery Tribunal, Dehradun, namely:—

1. Short Title and Commencement.— (1) These rules may be called the Debts Recovery Appellate
Tribunal, Allahabad and Debts Recovery Tribunals at, Allahabad, Ranchi, Jabalpur, Patna, Lucknow and
Dehradun Recruitment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Grade and strength.—The various grades and the number of posts in each grade in Debts Recovery
Appellate Tribunal, Allahabad and each Debts Recovery Tribunal under its jurisdiction are as specified in the
First Schedule annexed hereto.

3. Number of post, classification and Level in the pay matrix.—The number of post, its classification
and level in the pay matrix attached thereto shall be as specified in columns (2) to (4) of Second Schedule .

4. Method of recruitment, age limit, qualifications etc—The method of recruitment, age limit,
qualifications and other matters related to the said post shall be specified in columns (5) to (13) of the Second
Schedule .



[9FT I-'78 3(i) ] A <hl TSI ¢ SHIYNT

17

5. Appointing Authority.—The Appointing Authority in respect of the post specified under column (2)
of the Third Schedule shall be the authority specified in the corresponding entry under column (3) of the said
Schedule.

6. Disciplinary and Appellate Authorities.—The Disciplinary and Appellate Authorities shall be as
specified in the Fourth Schedule attached hereto.

7. Transfer.—Every person appointed to the post in Debts Recovery Appellate Tribunal, Allahabad, and
Debts Recovery Tribunals under its jurisdiction is liable to be transferred within the jurisdiction of the Debts
Recovery Appellate Tribunal, Allahabad. Provided that an officer appointed on deputation basis or against
encadred posts are not liable to be transferred.

8. Seniority.— (1) A common seniority list shall be maintained for each grade for the Debts Recovery
Appellate Tribunal, Allahabad and all the Debts Recovery Tribunals under its jurisdiction.

(2)The seniority shall be fixed as per the orders issued by the Central Government in the Ministry of
Personnel, Public Grievances and Pension, Department of Personnel and Training from time to time in this
regard.

9. Disqualifications:- No person.—

(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entered into or contracted a marriage with any other person
shall be eligible for appointment to the said posts;

Provided that the Central Government may, if satisfied that such marriage is permissible under the
personal law applicable to such person and the other party to the marriage and that there are other grounds for so
doing, exempt any person from the operation of this rule.

10. Power to relax - Where the Central Government is of the opinion that it is necessary or expedient so
to do, it may, by order and for reasons to be recorded in writing, relax any of the provisions of these rules with
respect to any class or category of persons.

11. Saving - Nothing in these rules shall affect reservations, relaxation of age limit and other
concession required to be provided for the Scheduled Castes, the Scheduled Tribes, the other Backward Classes,
ex-servicemen and other special categories of persons in accordance with the orders issued by the Central
Government from time to time in this regard.

FIRST SCHEDULE
(See Rule 2)
Serial Name of the Number of post Total
Number post
DRAT, DRT DRT DRT DRT DRT DRT
Allahabad | Allahabad Dehradun Lucknow Jabalpur Patna Ranchi
)] @) 3) “ (5) (6) @) ®) ©)] (10)
I. Registrar 1 0 1 1 1 1 1 6
2. Assistant 0 1 1 1 1 1 1 6
Registrar
3. Recovery 0 2 2 2 2 2 2 12
Officer
4. Section 1 1 1 1 1 1 1 7
Officer
5. Private 1 1 1 1 1 1 1 7
Secretary
. Assistant 2 4 4 4 4 4 4 26
7. Accounts 0 1 1 1 1 1 1 6
Assistant
8. Stenographer 1 2 2 2 2 2 2 13
Grade-I
9. Upper 2 3 3 3 3 3 3 20
Division Clerk
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10. Stenographer 1 1 1 1 1 1 1 7
Grade-1I
11. Lower 2 4 4 4 4 4 4 26
Division Clerk
12. Staff Car 1 1 0 1 1 1 1 6
Driver
13. Multi-Tasking 4 7 0 7 7 7 7 39
Staff
Second Schedule
(See rule 3 and 4)
Name of the | Number of | Classification. Level in | Whether selection | Age Limit for direct | Educational and
post. post. the pay | or  non-selection | recruits. other
matrix. post. qualifications
required for
direct recruits.
Q)] @) (©) “ ®) ©) @)
1. Registrar. | 06* (2018) Group ‘A’. Level 12 Selection. Not applicable. Not applicable.
(Rs.78800-
*Subject to 209200).
variation
dependent
on workload
Whether age | Period of | Method of | In case of recruitment by promotion | If a Departmental Promotion | Circumstanc
and probation, | recruitment or deputation or absorption, grades | Committee exists, what isits | es in which
educational if any. whether by | from which promotion or deputation | composition. Union Public
qualification direct or Service
prescribed recruitment  or | absorption to be made. Commission
for direct by promotion or is to be
recruits  will by deputation or consulted in
apply in the absorption and making
case of percentage  of recruitment.
promotees. posts to be
filled by various
methods.
® (&) 10 an 12 13)
Not Not 1) 50% by | Promotion: Departmental Promotion | Not
applicable. applicable. | promotion Committee applicable
failing which by Assistant Registrar or Recovery | (for considering promotion) | .
deputation; Officer in level 11 in the pay matrix | consisting of :-
(Rs. 67700-208700) with five years
regular service in the grade. 1. Joint Secretary (Debts
Recovery Tribunal),
(ii) 50% by| Note: Where juniors who have Department of Financial
deputation. completed their qualifying or Services -
eligibility ~ service are  being | Chairperson;
considered for promotion, their | 2. Presiding Officer,

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Debts Recovery

Tribunal (To be
nominated

by Department of

Financial Services)
- Member;
3. Director, Department

of Financial Services
- Member.

Selection Committee (for
considering deputation)
consisting of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
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Deputation:

(a) Officers under the Central
Government

or State Governments or Courts
or

Tribunals;

@) holding analogous post on
regular basis in the parent cadre of

department; or
(i) with five years service in the
grade

rendered  after
thereto

on a regular basis in level 11 in
the

pay matrix (Rs. 67700-208700)
or

equivalent, in the parent cadre or

department; or .

appointment

(b) Officers of the public sector
banks,-

(6] holding analogous posts in
scale V on a regular basis in the
parent cadre or department;
(ii) with five years regular
service in the post in scale IV in the
parent cadre or department;

Desirable:
Experience in legal or judicial work.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for consideration for
appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation
in another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed four years.
Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.

Services -
Chairperson;
2. Presiding Officer,
Debts Recovery
Tribunal (To be
nominated
by Department of
Financial Services)
- Member;
3. Director,
Department of Financial
Services
- Member;

@

(@)

3

“ (6]

©

()

2.Assistant
Registrar.

06* (2018)

*subject to
variation
dependent

on

workload.

Group ‘A’.

Level 11 Selection.
(Rs.67700-
208700).

Not applicable.

Not applicable.
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()] ()] (10) an 12) 13)
Not Two By promotion | Promotion: Departmental Promotion Not
applicable. | years. failing  which Committee (for considering | applicable.

by deputation. | ) 75% from the Section | promotion) consisting of :-

Officers in  level 7 in the pay
matrix (Rs. 44900-142400) with
seven years regular service in
the grade; and

(ii) 25% from the Private
Secretaries in level 7 in the pay
matrix (Rs.44900-142400) with
seven years regular service in
the grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Deputation:

(a) Officers under the Central
Government or State
Governments or Courts
or Tribunals,-

(1) holding analogous post on
regular basis in the parent cadre
or department; or

(i1) with five years service in the
grade rendered after appointment
thereto on a regular basis in the
post of Section Officer in level 9
in the pay matrix (Rs. 53100-
167800) or equivalent, in the
parent cadre or department; or
(iii) with six years service in the
grade rendered after appointment
thereto on a regular basis in the
post of Section Officer in Level
8 in the pay matrix (Rs. 47600-
151100) or equivalent;and
(iv)with seven years service in
the grade rendered  after
appointment thereto on a regular
basis in the post of Section
Officer in level 7 in the pay
matrix  (Rs.44900-142400) or
equivalent;

1. Joint Secretary (Debts
Recovery Tribunal),
Department of
Financial ~ Services -

Chairperson;

2. Presiding Officer, Debts
Recovery Tribunal (To
be nominated by
Department of
Financial Services) -

Member;

3. Director or Deputy Secretary,
(Debts Recovery Tribunal),
Department of
Financial Services -

Member.

Selection Committee (for
considering deputation) consisting
of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services - Chairperson;
2. Presiding Officer, Debts
Recovery Tribunal (To be
nominated by Department
of Financial Services) -
Member;
3. Director or Deputy
Secretary, Department
of Financial Services -
Member;
4. Director or Deputy
Secretary(Debts
Recovery Tribunal),
Department of Financial
Services -
Member;
5. Joint Legal Adviser,
Reserve Bank of India -
Member.
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(b) Officers of the public sector
banks,-

(1) Scale IV Officers holding
analogous post on regular basis in
the parent cadre or department;or

(ii) Scale III Officers with five
years regular service in the post.

Desirable:

Experience in legal or judicial
work.

Notel: The departmental officers
in the feeder category who are in
the direct line of promotion shall
not be eligible for consideration
for appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration
for appointment by promotion.

Note 2: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not
exceed four years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date
of receipt of applications.

Q)] (@) 3 “@ (&) (6 ()
3.Recovery 12 * Group ‘A’. Level 11 Not applicable. Not applicable. Not applicable.
Officer. (2018) (Rs
67700-
*subject to 208700).
variation
dependent
on
workload.
® &) a0 €39) a2 a3
Not Not By Selection Committee (for | Not
applicable. applicable. | deputation. considering deputation) consisting | applicable.

(a) Officers under the Central
Government or State
Governments or Courts or
Tribunals
(i) holding analogous
post on regular
basis in the parent
cadre or
department; or
(i) with five years

of:-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services -
Chairperson;
2. Presiding Officer,
Debts Recovery
Tribunal (To be
nominated by Department
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service in the grade
rendered after
appointment thereto
on a regular basis in
the post of Section
Officer in level 9
in the pay matrix
(Rs.53100-167800)
or equivalent, in the
parent cadre or
department;or

(iii) with six years
service in the grade
rendered after
appointment thereto
on a regular basis in
the post of Section
Officer in level 8 in
the pay matrix
(Rs.47600-151100)
or equivalent, in the
parent cadre or
department;or

(iv)with seven
years service in the
grade rendered after
appointment thereto
on a regular basis in
the post of Section
Officer

in level 7 in the pay
matrix  (Rs.44900-
142400) or
equivalent,

in the parent cadre or
department;

(b) Officers of the public
sector banks,-

(i) Scale IV Officers
holding analogous post on
regular basis in the parent
cadre or department;or

(ii) Scale III Officers with
five years service in the grade
rendered after appointment
thereto on a regular basis in
the post.

Desirable:

of Financial Services

Member;

3. Director or Deputy
Secretary, Department
of Financial Services

Member;

4 Director or Deputy
Secretary (Debts
Recovery Tribunal),
Department of Financial
Services

Member;

5. Joint Legal Adviser,
Reserve Bank of
India

Member.
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Degree in law or having legal

experience.

Note 1: The period of
deputation  including  the
period of deputation in

another ex-cadre post held
immediately preceding this
appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily
not exceed four years.

Note 2: The maximum age
limit for appointment on
deputation  shall be not
exceeding fifty-six years as on
the closing last date of receipt
of applications.

@ (@) 3 (C)) (&) () @)
4.Section 07* (2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Officer. (Rs.
*subject to 44900-
variation 142400).
dependent
on
workload.
® (©)) a0 an a2 as
Not Not By Promotion: Group ‘B’ Departmental Promotion | Not
applicable. | applicable.| promotion Committee (for considering promotion) | applicable.
failing which consisting of :-
b . . .
deutation. Assistants in Level 6 in the pay | | Chairperson, Debts Recovery

matrix (Rs.35400-112400) with
five years regular service in the
grade.

Note: Where juniors who have

completed their qualifying or
eligibility service are being
considered for promotion, their

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have  successfully  completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or

Appellate Tribunal or Presiding

Officer, Debts Recovery

Tribunal -
Chairperson;
2. Secretary or Registrar,

Debts Recovery Appellate

Tribunal or Debts Recovery

Tribunal -
Member;
3. Assistant Registrar or

Recovery Officer, Debts

Recovery Tribunal -
Member.
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eligibility service.

Deputation:

Officers under the Central
Government or State Governments
or Courts or Tribunals;

(i) holding analogous post on a
regular basis in the parent
cadre or department; or

(i) with five years regular service
in the grade rendered after
appointment thereto on a
regular basis in Level 6 in the
pay matrix (Rs. 35400-
112400) or equivalent, in the
parent cadre or department.

Desirable:

Experience in legal or judicial
work.

Notel: The departmental officers
in the feeder category who are in
the direct line of promotion shall
not be eligible for consideration for
appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation
in another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department
of the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date of
receipt of applications.

@ (©)) 3 “ (&) (O) @)
5.Private 07 *(2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Secretary. (Rs.
*subject to 44900-
variation 142400).
dependent
on
workload.
® ©)) a0y an a2 as)
Not Not By Promotion: Group ‘B’ Departmental | Not
applicable. applicable| promotion Promotion Committee (for | applicable.
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failing which
by
deputation.

Stenographers Grade I in Level 6 in the
pay matrix (Rs.35400-112400) with five
years regular service in the grade.

Note: Where juniors who have completed
their qualifying or eligibility service are
being considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility service
by more than half of such qualifying or
eligibility ~service or two years,
whichever is less, and have successfully
completed  probation  period  for
promotion to the next higher grade along
with their juniors who have already
completed such qualifying or eligibility
service.

Deputation:

Officers under the Central Government
or State Governments or Courts or
Tribunals,-

(1) holding analogous post on regular
basis in the parent cadre or
department; or

with five years service in the grade
rendered after appointment thereto on
a regular basis in Stenographer Grade 1
in Level 6 in the pay matrix (Rs.
35400-112400) or equivalent, in the
parent cadre or department.

Desirable:
Experience in legal or judicial work.

Note 1: The departmental officers in the
feeder category who are in the direct line
of promotion shall not be eligible for
consideration for appointment on
deputation. Similarly, the deputationists
shall not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same
or some other Organisation or
Department of the Central Government
shall ordinarily not exceed three years.

(i) Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.

considering
consisting of :-

promotion)

1. Chairperson, Debts

Recovery
Appellate Tribunal or

Presiding
Officer, Debts Recovery
Tribunal

- Chairperson;

2. Secretary or Registrar,
Debts Recovery

Appellate

Tribunal  or  Debts

Recovery

Tribunal

- Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal

- Member.
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@ (@) 3 “ (&) (O] @)
6.Assistant. | 26 * (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
(Rs.35400-
*Subject to 112400).
variation
dependent
on
workload.
® ® a0 an a2 a3)
Not Two years | By promotion | Promotion: Group ‘B’ Departmental Promotion | Not
applicable. | for failing which Committee (for considering | applicable.
promotees. | by Upper Division Clerks in Level 4 | promotion) consisting of :-
deputation. in the pay matrix (Rs. 25500-

81100) with ten years regular
service in the grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Deputation:

Officers under the Central
Government or State Government
or Courts or Tribunals,-

(i) holding analogous post on
a regular basis in the parent
cadre or department; or

with ten years service in
the grade rendered after
appointment thereto on a
regular basis in Level 4 in
the pay matrix (Rs. 25500-
81100) or equivalent, in the
parent cadre or department.
Notel: The departmental officers
in the feeder category who are in
the direct line of promotion shall
not be eligible for consideration
for appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration
for appointment by promotion.

(i)

Note 2: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not

1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
Officer, Debts Recovery
Tribunal -

Chairperson;

2. Secretary or Registrar,

Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal -

Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal -

Member.
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exceed three years.
Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date
of receipt of applications.
(€)) (@) 3 4 ®) 0) @)
7.Accounts 06* (2018) Group ‘B’. Level 6 Not applicable. Not applicable. Not applicable.
Assistant. (Rs.
*subject to 35400-
variation 112400).
dependent
on
workload.

(® () 10) an 12) a3)
Not Not By Not applicable. Not applicable.
applicable. | applicable. | deputation. Officers under the Central Government,-

(a) (i) holding analogous post on regular basis in
the parent cadre or department; or
(ii) with ten years regular service in the
grade rendered after appointment thereto on
a regular basis in Level 4 in the pay matrix
(Rs. 25500-81100) or equivalent, in the
parent cadre or department; and
(b) who have undergone training in cash and
accounts work in Institute of Secretariat
Training and Management or equivalent
Institute of Central Government
Note 1: The period of deputation including the
period of deputation in another ex-cadre post
held immediately preceding this appointment in
the same or some other Organisation or
department of the Central Government shall
ordinarily not exceed three years.
Note 2: The maximum age limit for appointment
on deputation shall be not exceeding fifty-six
years as on the closing last date of receipt of
applications.
(€)) (@) 3 “ ®) (© )
8.Stenographer | 13* (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
Grade L. (Rs.
*Subject to 35400-
variation 112400).
dependent
on
workload.

® &) a10) an a2 as)
Not Two years | By Promotion: Group ‘B’ Departmental Promotion | Not
applicable. for promotion Committee (for considering | applicable.

promotees. | failing Stenographers Grade Il in level 4 | promotion) consisting of :-
which by in the pay matrix (Rs. 25500-
deputation. 81100) with ten years regular | 1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
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service in the grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Deputation:

Officers under the Central
Government or State
Governments or Courts or
Tribunals,-

(i) holding analogous post on
regular

basis in the parent cadre or
department; or

(i) with ten years service in the
grade

rendered after appointment

thereto on a regular basis in
level

4 in the pay matrix (Rs.
25500-

81100) or equivalent, in the
parent

cadre or department.

Notel: The departmental
officers in the feeder category
who are in the direct line of
promotion shall not be eligible
for consideration for
appointment on  deputation.
Similarly, the deputationists
shall not be eligible for
consideration for appointment by
promotion.

Note 2: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or

Officer, Debts Recovery
Tribunal

Chairperson;

2. Secretary or Registrar,
Debts Recovery Appellate
Tribunal or Debts Recovery

Tribunal

Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal

Member.
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department of the Central
Government shall ordinarily not
exceed three years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date
of receipt of applications.

@ @ (€)) “@ ® © @)
9. Upper 20 *(2018) Group ‘C’. Level 4 Non-selection. Not applicable. Degree of a
Division (Rs.25500+ recognized
Clerk. *Subject to 81100). university or
variation equivalent.
dependent
on workload.
® ® do (€2)) €¥) €E)
Not Two years By Promotion: Group ‘C’ Departmental Promotion| Not
applicable. | for direct promotion Committee (for considering| applicable.
recruitment. | fajling Lower Division Clerk in level 2 | promotion) consisting of :-
Nil for which by [in the pay matrix (Rs. 19900-
promotees. | geputation. 63200) with eight years regular | 1.Registrar or Secretary,

service in the grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service
or two years, whichever is less,
and have successfully completed
probation period for promotion
to the next higher grade along

with their juniors who have
already completed such
qualifying or eligibility service.
Deputation:

Officers under the Central
Government or State
Governments or Courts or
Tribunals,-

(i) holding analogous post on
regular basis in the parent
cadre or department; or

Lower Division Clerk
with eight years service in
the grade rendered after
appointment thereto on a
regular basis in level 2 in
the pay matrix (Rs. 19900-
63200) or equivalent, in

(i)

the parent cadre or
department.
Notel: The departmental

officers in the feeder category
who are in the direct line of

Debts Recovery Appellate
Tribunal .
Chairperson;

2.Registrar or Secretary,
Debts Recovery Tribunal .
Member;

3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal -
Member.
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promotion shall not be eligible
for consideration for
appointment on  deputation.
Similarly, the deputationists
shall not be eligible for
consideration for appointment by
promotion.

Note 2: The period of
deputation including the period
of deputation in another ex-
cadre post held immediately
preceding this appointment in
the same or some other
Organisation or department of
the Central Government shall
ordinarily not exceed three
years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date
of receipt of applications.

€] (@) 3 (G)) () (©) @)
10.Stenographer | * 07 | Group ‘C’. | Level4 Not Between 18 and 27 | (i) 12" class pass or equivalent
Grade I1. (2018) (Rs. applicable. | years from a recognised Board or
25500- University;
*Subject 81100). (Relaxable for
to Government Servant | (ii) Skill Test Norms:-
variation upto 40 years in
dependent accordance with Dictation:
on instructions  or orders 10 minutes @ 80 words per
workload issued by the Central minute
Government).
Transcription:
Note: The crucial date 65 minutes (English), 75
for determining the age minutes  (Hindi) (On
limit shall be as Manual Typewriter) or 50
advertised by the Staff minutes  (English), 65
Selection Commission. minutes  (Hindi)  (On
Computer).
® &) ao an a2 as)
Not applicable. | Two By direct recruitment Not Group ‘C’ Departmental Promotion| Not
years. through  Staff Selection | applicable. | Committee (for consideringl  Applicable.
Commission. confirmation) consisting of :-

Note : Vacancies caused by
the incumbent being away
deputation
illness or study leave or
under other circumstances
for a duration of one year
or more may be filled on
deputation basis from the

on

officers of the Central
Government,-

(a) (i) holding
analogous  posts
on regular basis
in the parent
cadre or

department; and
(ii) possessing the

or long

1.Registrar or Secretary,
Debts Recovery Appellate

Tribunal
Chairperson;

2 Registrar or Secretary,
Debts Recovery Tribunal

3.Recovery Officer or
Assistant Registrar, Debts

Recovery Tribunal
Member.

- Member;
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qualifications

prescribed for
direct recruits
under column (7).

@ @ (©)) “@ (&) (©) )
11.Lower 26* (2018) Group ‘C’. | Level 2 Non- Between 18 and 27 | (i) 12%class or equivalent
Division (Rs. selection. years. (Relaxable for | qualification
Clerk. * subject to 19900- Government from a recognised Board or
variation 63200. Servants upto 40 University.
dependent years in accordance
on workload. with the instructions | (ii) Typing speed of 35 words per
or orders issued by | minute in English or 30 words per
the Central | minute in Hindi on computer.
Government).
(35 words per minute and 30
Note: The crucial | words per minute correspond to
date for determining | 10500 Key Depressions per Hour
the age limit shall be | or 9000 Key Depressions per
as fixed by Staff | Hour on an average of 5 key
Selection depressions for each word)
Commission (where
recruitment is not
through Staff
Selection
Commission, crucial
date for determining
the age-limit shall be
the last date for
receipt of
applications).
(¥ (&) (10) an 12) as)
Yes Two (i) 50% by direct | Promotion: Group ‘C’ Departmental | Not
years for recruitment Promotion Committee (for | Applicable.
direct through Staff | From amongst Multi-Tasking | promotion or confirmation)
recruits. Selection Staff with three years regular | consisting of :-
Commission. service in the grade and who

possess 12™ class pass or | I.Registrar or  Secretary
equivalent qualification, on the | Debts Recovery
(i) 5070 by basis of a departmental qualifying AppellateTribunal
promotion on the examination. - Chairperson;

on the basis of a

departmental
qualifying

examination
failing which

by deputation.

Notel.- The maximum age-limit
for appearing in the examination
shall be forty five years.

Note 2.- Relaxable in case of the
employees belonging to Scheduled
Caste or Scheduled Tribe upto five
years in accordance with the
instructions or orders issued by the
Central Government.

Note 3.- If more of such
employees than the number of
vacancies available under clause
(ii) under column 10 qualified at
the examination, such excess
number of employees shall be
considered for filling

vacancies the

the arising in

2.Registrar or Secretary,
Debts Recovery Tribunal
- Member;
3.Assistant  Registrar o
Recovery Officer,
Debts Recovery Tribunal
- Member.
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subsequent years so that the
employees qualifying at an earlier
examination are considered before
those who qualify at a later
examination.

Deputation:-

From amongst staff of Central or
State Government or Courts or
Tribunals:-

(a) (i) holding analogous post on
regular basis in the parent
cadre or department;or

(ii) With three years regular
service in level-1 (Rs 18000-
56900/) in the Pay Matrix in
the parent cadre or
department; and

(b) Possessing educational
qualifications as prescribed
under column (7) for direct
recruits

Notel.- The period of deputation
including the period of deputation
in another ex-cadre post held
immediately  preceding this
appointment in the same or some
other Organisation or Department
of Central Government shall
ordinarily not exceed three years.

Note 2.- The maximum age limit
for appointment by deputation
shall not exceed fifty-six years as
on date of receipt of applications.

€)) ) 3 (G) ® (6) @)

12.Staff 06* (2018) Group | Level 2 Not Between 18 and 25* years | (i) Possession of a valid
Car 'C. (Rs.19900- | applicable. | (Relaxable for Government driving licence for motor
Drive | *subject to 63200). Servants upto 40 years in cars;
r variation accordance with the | (ii) Knowledge of  motor
(Ordi dependent instructions or orders issued by mechanism (The candidate
nary on the Central Government). should be able to remove
Grade | workload minor-defects in vehicle);
). Note 1 : The crucial date for | (iii) Experience of driving a

determining the age limit shall
be the closing date for receipt
of application from candidates
in India ( and not the closing
date prescribed for those in
Assam, Meghalaya, Arunachal
Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu and
Kashmir State, Lahaul and Spiti
District and Pangi Sub-Division
of Chamba District of Himachal

motor car for at least 3
years; and
(iv) Pass in 10" standard.

Desirable: 3 years service
as Home Guard or Civil
Volunteers.

Note : The qualification
regarding experience is relaxable
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Pradesh, Andaman and Nicobar
Islands and Lakshadweep).

*If the direct recruitment is to
be made by direct open
competitive Examination, the
age limit would be 18-27 years.

at the discretion of the
competent authority in the case
of candidates belonging to the
Scheduled Castes or Scheduled
Tribes if at any stage of
selection, the competent
authority is of the opinion that

sufficient number of candidates
with requisite experience is not
likely to be available to fill up
the vacancy reserved for them.

® (&) (10) an a2) 13)
Not Two Deputation or | Deputation or absorption: Group ‘C’ Departmental | Not
applicable. | years absorption Promotion Committee | applicable.

for direct | failing which [From amongst regular Group ‘C’ | (for considering
recruits or | by direct employees in Level 1 in the pay matrix (Rs | confirmation) consisting
re- recruitment. 18000-56900) in Debts Recovery Appellate | of :-
employed. Tribunal or Debts Recovery Tribunals who
For Armed possess valid Driving License for Motor | 1.Registrar or Secretary,
Forces Cars on the basis of a Driving Test to assess Debts Recovery|
Personnel: the competence to drive Motor Cars failing | Appellate
Deputation or which from amongst regular Group ‘C’ Tribunal
re-employment. |employees in Level 1 in the pay matrix (Rs. | - Chairperson;
18000-56900) in other Ministries of the
Central Government who fulfill the | 2.Registrar or Secretary,
necessary qualifications as mentioned in Debts Recovery Tribunal|
column (7). - Member;
Deputation or re-employment for Armed | 3.Recovery Officer or
Forces Personnel: Assistant Registrar,
Debts
The Armed Forces Personnel due to retire Recovery Tribunal
or who are to be transferred to reserve | - Member.
within a period of one year and having the
requisite experience and qualifications
prescribed shall also be considered. Such
persons would be given deputation terms
upto the date on which they are due for
release from the Armed Forces; therafter
they may be continued on re-employment.
Note 1: The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same or
some other Organisation or Department of
the Central Government shall ordinarily
not exceed three years.
Note 2: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the closing
last date of receipt of applications.

@ @ 3 “@ &) () Q)
13.Multi- | 39*%(2018) | Group'C'. | Level 1 Not applicable. | Between 18 and 25 years. Matriculation or

Tasking (Rs.18000- equivalent.

Staff. *subject to 56900). Note 1: The crucial date for

variation
dependent
on

determining the age limit shall be
the closing date for receipt of
application from candidates in
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workload.

India (and not the closing date
prescribed for those in Assam,
Meghalaya, Arunachal Pradesh,
Mizoram, Manipur, Nagaland,
Tripura, Sikkim, Ladakh Division
of Jammu and Kashmir State,
Lahaul and Spiti district and Pangi
sub-division of Chamba district of
Himachal Pradesh, Andaman and
Nicobar Islands and
Lakshadweep).

()

()]

(10)

an

12) 13)

Not
applicable.

Two
years.

By direct
recruitment
through Staff
Selection

Commission.

Not applicable.

Group ‘C’ Departmental Promotion | Not applicable.

Committee (for considering

confirmation) consisting of :-

1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal -

Chairperson;

2.Registrar or Secretary,
Debts Recovery Tribunal -
Member;

3.Recovery Officer or

Assistant Registrar, Debts

Recovery Tribunal -
Member.

Third Schedule
(See Rule 5)

Serial Number

Post

Appointing Authority

a

2

&)

1.

Group ‘C’

Registrar, Debts Recovery Appellate Tribunal

2.

Group ‘B’

Chairperson, Debts Recovery Appellate Tribunal

3.

Group ‘A’

Central Government

Fourth Schedule
(See Rule 6)

Serial Number

Post

Appointing Authority

Appellate Authority

@

2

3

“@

1.

Group ‘C’

Registrar, Debts Recovery Appellate Tribunal

Chairperson, Debts Recovery Appellate
Tribunal

2.

Group ‘B’

Chairperson, Debts Recovery Appellate Tribunal

Central Government (Hon’ble Minister
of Finance)

Group ‘A’

Central Government

As provided in Central Civil Services
(Classification, Control and Appeal)
Rules, 1965

[F.No. 5/2/2016-DRT]
V.V.S KHARAYAT, Under Secy.-[P
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i@
T$ faoelt, 8 5, 2018

AT, 536(3).—F=iT TvRT, St o fAashT deemet #r oved For aget afafaem, 1993 (1993 & 51)

#T 9T 36 FTT T&T Rt F1 TR w3 g0 e fAefafd v srfasria w3 gu -

ST AT AT ATHRIOT, Ae, T ‘F T @ (TSI) T T @ (FSIEd) TF 9T 4741, 2001;
ST AT AT ATHRIOT, A2, (A T T = 97) (ALSqr=rq) i =74, 2002;

T AT ATNAT ATTFHLOT, A, (FE ATEX) 9 7149, 2015;

ST AT AT ATeror, aers, (ra¥ it forfu) woff 7w, 2017;

0T et srfiefir srfarror, =g, (smerferfoe 2oft-2) 9t e, 2017;

0T At srfiefir srfaepeor, 3w, (sg # FH=ride) adt [, 2016;

ST T STTEHTOT, UUITHeld, 9Hg ‘F A @ (TSTId) i a9 @' (AL ra) 98 qdt =g, 2001;
ST AT STTERTOT, UUITEHetd, (FHE T 3 o’ %) (Sreraira) 9t 99w, 2002;

0T FEAT AT 7, 1, Uiy, (A9 AvfY forfoew) adff farm, 2017;

0T FEAT SATEHTOT 7, 1, worieperw, (amerferfuar 2oft-2) weff e, 2017;

ST AT STTAFIOT, UV, (F FH FHATER) Wt =24, 2016;

ST AT STTAFHTOT 7, 2, TOTTEerd, (Fa¥ Aot forfuen) sweff ==, 2017,

ST AT STTAFIOT A, 2, TOrgerH, (meyferfua Avf-2) sweff ==, 2017,

ST AT ATAFIT A, 1, A, T ‘F AT @ (ASAUCA) T qg @ (ASAT) TF 9 =7, 2001;
ST AT STTEHEOT, IS, (A T i T’ %) (TSI At 7=, 1998;

ST AT SATAFTT A, 1, =, (AT At forfu) woft e, 2017;

0T AT SrfersRTor 7, 1, e, (amertertaa 4ofi-2) adff e, 2017;

T AT ATAHI A, 1, I, (I F1A FHATES) AT 5797, 2016;

ST AT AT A, 2, A, T ‘F AT @ (ASAUCAA) T T @ (ASAT) TF 9 =471, 2001;
FOT AT ATAHTI |, 2, FASE, (AR T AR T =) (AT 9t faw, 2002;

0T AT e . 2, 3, (e aoft frfte) wff fam, 2017;

ST AT ST A, 2, =we, (mggferfaE gofi-2) st 7w, 2017,

0T FEAT ATAFTOT 7, 2, AT, (T FH FHATGR) WA (77, 2016;

ST AT STTAFTOT A, 3, A, (A T ¥ T 4F) (ILSIEq) WAt =474, 2009;

ST AT STTEREOT o, 3, AW, (3ra¥ At forfusr) @t fH=rm, 2017;

T FAT ATAFTO 7. 3, AT, (g FH FHATER) 9T (477, 2016;

ST AT TTAFIOT, HEY, (FHE T ¥ o UF) (FSaiera) 9ot =474, 2009;

ST AT STTERYOT, HEY, (3ra< At forfus) weft fAam, 2017;

T AAT SATAFTOT, Y, (I F FHATRER) AT (4749, 2016;

3257-1 GI/18
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(30) T AFAT ATEFIV, BT, TG ‘F AT @ (TSIA) ¥ T ‘@ (A=) 98 At 477, 2003;

(31) =T AT ATAFI, T, (THE T T o ) (STSII0) AT (4787, 2002;

(32) T AT ATEFI, HIFA, (< Foft forfuaw) <t A=, 2017;

(33) T AT ATF, FIIFAL, (Ao Fof-2) it 72w, 2017;

(34)  ZEOT AEAT STTAFI, FAFER, (I FE FHATER) AT (499, 2016;

(35) T AERAT ATAFIU, STAIE, TG ‘F' 3T @ (TIT) AT T4 @ (FRTSI0a) 92 9t 7497, 2001;

(36) T AEEAT ATAFIU, STANL, (A T AT T I%) (JRTA=a) Akt 72w, 1998;

(37) =T AEAT AT . 1, AN, (< At forfu) 9t 7w, 2017;

(38) T AT srfErEwvOr 7. 1, e, (amyfertuw 2oft-2) st A, 2017,

(39)  =EOT AEAT TSI, AT, (T FH FHATGS) 9 47w, 2016;

(40) T FEAT ATAFIUN F, 2, AT, (< Aot forfaa) <t 7w, 2017;

(41) =T FEET AfgEvor 7. 2, S, (amyfertuw 2oft-2) st e, 2017,

FeR T AL, I ATAL F (HaTT Ateenia Fa gu, e UE safesmaor & g3 3w 2w 8, 37 F27 &7 A9 @47 797 8, For
Faet srfieftar srfeareor, 9es ofiT RO aget oFfgFwor, uuigaH-1, K agent AfAFT, UUiFAH-2, FOT AHAT
FtersRor, AMe-1, O el ATARLO, FFE-2, T THAT ATTHLOT, ITe-3, T TGAT ATAFIOT, HEL, I TGAT

ATEFTT, FIATIIT, T THAT ATTFI, FAT-1 T T FGAT ATAFON, IA-2 § T ‘F, @ AT T F 987 97
et #i agf w1 AR w ¥ oo FRefefn e aardt g, st
1. dftm aw s W - (1) =7 F=9t #7 9ie 19 e aget e AgEwI, 5w oY WO aget AT,
T, FHE, AL, HIAFAT 3T ST 9T (497, 2018 2

(2) T TSI § I TR &l AT H 9T 2

2. IS AT HEAT - T THAT ATTAT ATAHIT, TS AT IF STTAHRAT % AN TAH 0T THAT ATIH0T | AT
T 37 AT U= # Rt it e 3ueg tget aqaEt § 7o A g
3. Ug HEdT, FHTHTOr iR AGHI — T2 it TE&AT, IAFHT A HI0 37 a9 AfeFT § #q¢ 9 g, ST T4 8 IUTaE go0
FIAT & T (2) T w9 (4) § AR )
4. st € ggfa, srg-dim, sigard afR - S osf a7 wdt it ugfa, - sEare siw 399 qEtad o= ard
I, ST gAY ST & €69 (5) 9 &9 (13) # fafafie &)
5. fAgRe s - fad st F w9 (2) F siavia [AfAEe 0w % gay § Fgie niassd s aqEEt F @9 (3)
F Squq qaqedl wrare # e wrfewr grm)
6. ardier wfdrerdY - srqemEATEE 7 ardier FfARET SuTag Hera Freft st # o A g
7. TATATGROT — S0 FEEAT el srferamor, S=s ofiT I8 STTaaTi¥ar & Siaeid sy arel 0T FEat STfFon § U5 1%
g T T s =ATE 0T aEel e T TS, Jws F SATHHR & Wiae SAAaied AT ST q9dT gl T
TR SATETE T2 AT HAMFT TaT % [o0g I hel AT FT SITATAL0 Tl AT ST T
8. SAWAT — (1) a7 THAT ATAT ATAFII, TS TAT ITH SATIAHL o AT THT T 0T AGAT SATTHIU % (1T TAF
T 7q U Aveft afrgar g a9rE Arus

(2) SFr=ar & Ayt wrtdw ofw wforetor Fam, #1fw, o fOemaT @i o gored, F0T g g a9a-
T I AT areet & a e smoem
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9. fa<gar- 7z =t
() frere T =i~k & et afa a1 St geft stifaa €, e fFFar g, = e & @fEwr & g =
@) o e afa 3T st welt F St ved gu T et | foarg B g, =@ e fr afEer i g,

I Tt 9 AgRE 1 91 921 g,

q¥eq AT FealT TEhTT T A THTLT 1 S1a1 g o var fErarg vF =af=e =i¥ fFamg & o 9erhe i1 a6 e
fafer & oreli o9 T T UET #37 & o177 e € a1 ag (el A<k & 39 A=y & yadq & g2 T a6

10. R v Y afRe - St F=0 aear it ag T7 2 & vET S sraead a1 aHi=ie g, 98 98 39 forw S
T 2, Ivg AGaG ek 3 (HAHT o (HET ITarer 7 et a7 a1 Tt & satnai sl arerd, sraer grer forferer e ety
11. HGRT - =7 A= it FE a1, UF S0, Jg-H1 7 ge 077 RAradl 9 I qgl e, ST wea

LRI T 36 o § FHI-THT I (AhTel 0 A9l % STEET Aqa=a Siaat, Sqe=rd sesraat, = Oy 9@,
AT AT T o7 9T wawt % Afnai & forw Iuerer F#2ar srufera g

(e 2 29)
ELH T AT AT & A "= T
Sy, | TERE- ame- foredl- | Sl | - | Surd, | Seredd, | S | Serd,
et 1,89 | 2, &@R | 1,99 | 2,39 | 3,9 | g | uwigew 2, eSS
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13)
1. R 1 1 1 0 1 1 1 1 1 1 9
2, T 0 1 1 1 1 1 1 1 1 1 9
R
3. EEIEIECZH 0 2 2 2 2 2 2 2 2 2 18
4, LA 1 1 1 1 1 1 1 1 1 1 10
srferERTY
5, [RELGIES 1 1 1 1 1 1 1 1 1 1 10
6. TR 2 4 4 4 4 4 4 4 4 4 38
7. T qERE 0 1 1 1 1 1 1 1 1 1 9
8. a9 is- 1 2 2 2 2 2 2 2 2 2 19
1
9, 37 At ferfoer 2 3 3 3 3 3 3 3 3 3 29
10, g I 1 1 1 1 1 0 1 1 1 0 8
I
11, T aoft 2 4 4 4 4 4 4 4 4 4 38
ferfaen
12, =T T 0 1 0 1 1 0 1 1 0 0 5
gréaT
13, g w 3 7 0 7 7 6 7 7 0 6 50
Chig!
TALT SAAEAT
(GRERE R Ec)
TERTATH | U T Gear | aftReer | saq ffem | wEr e orefT afT T oo | w¥eft et & e arent
LSR8 qAAT A= | ATl g ArL-HET | Fq GferE qur e
EREREE FrraTs
(1) 2) 3) 4) (5) (6) (7)
135%g | 09 (2018) | o '® | FX 12 | = AT AT BT A TET grar
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* FEATT F

E 1 EO £y
wfada T
ST HeHT B

(78800-
209200 #7m)

GIEEIRELY
S AT
arfwal &
o @R
oy
drfer
FEars e
arfwat A
9T H AT

=T AT T

gfveter

%

RICE I

g 2

grar A1

3

ELVRI

gfaeraar

Tt AT TR 3T STHe g Aqdt
£ Tom 7 T AT e Tt 4T

KIRIERIG RIS ERERE RIS 1L

afe farhir T=fy
afafy & @ s
qLFAT

Tt e H
ghefRerfaat
¥ g9 Ak
TaT AFRT
T qae

ST

(8)

) (10)

(11

(12)

(13)

Ef=

(i) 50%
FIEIG]

EEEI

EAR
B
FGE
LS

gtafagie
FiR)

(i) 50%
gtafagie

U

=i

Fa #frF (67700-208700 #9mW) ¥
T 11 H wgEE I AT agel
srferardt o 2oft & wi=r o Jar & g1
feoquft: sret o wAm AT Reeie awE
FAAT TTSTAT AT I T AT & T IAhT
Tefa v e T S o g, s
g arn T i = T ST ger
T It FaT sruferg sEear AT 9rErar
AT o A T TIAF orqar a1 99, A9 H
ST R BT, & ATS® &7 T g1 A Svaid
qq wAg Rt g UF segaar ar
T HAT TEA ° & T F AT G, & 9
WA IFAT I H WA g AT
FATY THAATLAS T < AT 2T
wRafagRe:

(F) FT TEL AAGT ST HEHY
FAAT FTATAAT SATAT ATTFIUN o Siaaiad
arferardr

(i) ST fEramT & ot et | Fafed sraw
T FFT TRV 3 gl Srqar

(i) T "ot sroyar foanT # aaq dfe
(67700-208700 *qw) ¥ T@v 11 #
i sreme o ffgie % s = °
= a9 At AT A T AT

fFarfir srefe afafy
(et 9% A= #7
F foo) fRafafaa 4
IEEETSCE i

Ef=
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(@) afeets e F Sl F ATAFTL,- T FEAT ATAHLT,
(i) 7= gant eyt o & i e | (Rt e fB@amr
¥ AT AT U AqAwrE ¥V owge | W Ared e
TIYTIOT F 2, STT) - — HEE
(if) T Fat sreraT FramT & Saem v E | S fers,  fasfr
g i o Ay Rl & 3 A FAT FaTT - A
T 4. ffew memEET,
fafer staam =arataT Fwrd #7 sqea gy B §% -
feoqur 1: qrE wET F UE EGERT |
afgrardt o1 wrefa & @l ofts § 8,
AT e faafa 3 fan Taere T
ST & 9T A1 gl THT YR T aah
1% ZTeT Fefer 3 o e Fer
& 9T A2l gl
froqr 2: SfAfrRe £ safr Rre
AT Rl TR & IHT AT et ov T
e AT e § =1 Agie 7 2 a5
g Rl s/ =T A | W
gtafagie 1 safer aremoaar =/ av
T arfer At g
ferequr 3; wfafagfte % srew w Rgie =+
e sfeeraw srg-+hwT sreaT 9T F
£ sifaw ardra #1 oo a9 F st T8
Bkl
(1) (2) 3) (4) ©) (6) (7
2 WETIE | %09 (2018) T | ®E ERE GG EUEAC I D SR
T PSR (67700-208700 1) Zrm
w qiEds T
ST HFAT 2
(8) 9) (10) (11) (12) (13)
AR T | Frad | wef nefa: faarfr sy afafy | ang
Eal T () Aoft # A A A i e A e | (TR O G e F |
s AT | 37 afrr (44900-142400 =m) & = 7 & | 0) # fwfafed @ | g
BT | e st & 75%; o AT AT
RS . . 1. <k |,
st | () Fofy & grq av it R dar F 9w .
7T S AFPRT (44900-142400 7T F waw 7 & | (BN T SAEEE),

st wf=aEt 7 25%)

feoqur: Stet ov Wy AR SRl wEE s
FEAT FAT T A AT F ST IR wrety 9w e
T 51T T 8, 3k Aty At ae ot faEme
ST Ford o I FaT safer saar/arsrar
TAT % AT T ATAF a7 Y, TAH F ST HH g,
g ofeF w9 T I T Ireid I HAy AR
Segia T8 sEFhan/ars ¥ar Tgd ¥ & o #7 &

fo=ftr T A
— e

2. drarET afaawre,
O AT AT
(ESREEIAEEINE-AE)
arfaa e sTo) -
GELD)

3. fAgers o 37w,
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g, & AT I Iga¥ IS H WAfq gq qreensAr
HATY THAATIAS T A AT 2T

wRafgRe:

(%) FETT FLRIT AT ST LRI AT ~ATATAT
7T stfareRvort & siata srferardy

(i) o "aw a7 fFamr & Fafaa aremw @

AT TELTI0T F2al gl a7
(ii) AT @f (53100-167800 wwm) ¥
gfr & v ooft & oiw ad & Fafeg f&rF

Ffafs ger "awt a7 9T § a7 9% a9 95 |
T 9 § AqATT ATAFIET F T § AEiaa swame

T g AT
(iil) Ja« ffeFd (47600-151100 F9T) F &<
8 AT THGET § ATAT TfIFT % g § fA=ftaa

AT X TET AR & TETa Aot # 6 a9 #ar
#r

(iv) Fa= & (44900-142400 #90) | &¥
7 T AEqeT § AN AFAFTLT F 0% 9T AgRE F
TETT Ao & T1d a9 it T4T it 2N

(@)  ufeas® AT F A % ATAFA-

(i) ThA-IV & Aferardt ST gt "@a9t 41 forewmr
H i e 9T ager TReTr w1 T 8,

(i) -l = st S| ug § o= a9
i &= v gn

g

fafers a7 =t w1 ° sqgae

feoqur 1: T yat aoft # Gawfe sfgrd s
o et f et 9fzr o € 3 yfffgle sraw =
s & faemad o 78 g =i s,
gfafegfs o sro =afe s=fa g ke 2g
EEIRPRIEEEIRR

feroquy 2: wfafaie & srafar, e avwe & ==t
soyar ot svr w9 st o o = fAghe
¥ UFEH TgA TG deF Hadl-arg] TR UW
wfafage it s@afy aftq ammaaT =1 ag §
afers T2t g

feoqur 3: vfRAfFgRe % smaw 9w fAfe 2g
srferaae s-=T srera yre F A sifaw fafer
T oI a9 F ATF T2t g

(T FgeT  aferEe),
o d=m fBem
e

79 "fufy (st
T oA w7 F o)
et ICEETS
qf-

1. 57 afa,

(T FgeT  aferEe),
< dem fBem
— TeTeT

2. o arfarary,
E L G e
(ERIREEILERIRE-AR]
GUECRER IS LY -
o)

3. fAzers a1 37w,
ESIREEEIUAEE Ik -
o)

4. e 71 37 AT,
(@ Fget  sfarEe),
< demn fBem
e

5 "< At aergaTe,
aefir foE =
e

)

(©) (4) ©)

(6)

)

* 18 (2018)

* FHAFTT F AT
T ufEaq G

STT AT 2

qE F | 11
(67700-208700 ®4T)

TET | A AT g

grar|
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(10)

(11)

(12)

AT A
zrar

EE XIS

RIEIRE

EL)

(F) Fed I GTHTT AT ST GLHT AT ~ATITAT 1
77 stfarvont & siata srferardy

(i) qe "aw a7 fFamr § At araw ™
T TELTIOT FZAT g1 AT

(i) e "aw Ar fawwm # Faq Afew
(53100-167800 *9T) &7 9 AT FAIT ATHATT
aterart F 7= ° i s 9w zodht gt =+
TETT Ao § 97 a9 ¥ "qET A g AT

(iii) e "aw Ar fawwm # Faq Afew
(47600-151100 *70) &7 8 AT TAGA HLATT
gty % oz uw fAgfe % wama ooft § g7 ad
& FaT i g AT

(iv) b I R B O e B e o M -
(44900-142400 ¥9T) ¥ ¥q< 7 AT THIA ATATT
aferardt % 72 97 Age & T ooft § 9@ a9
& FaT i g AT

(@)  ufeasd AT F IH F ATAFE-

(i) qe "aw a7 fFamr § At argw ™
TZLT TILTIOT FAA AT Thed- |V srferapr; =

(ii) vg ¥ fHataa ara o2 et At F
wera Aft # whet- 11| srferrhy Sregiv o= o Jar
#r 2l

g

fafers a7 =t #1d ° sqae

feroqur 1: wfafagie i srafa, e avw & ==t
soqar ot srvr wvre st o o = g
¥ UHFEH TgA TR #FF Haw-arg UE T
vfafagfe £t srafy afga amear =7 ag 4
arfers a8l g

feoqur 2: yfafate * sma ow fAEE g
SfErwaT A-EHT STeaT ITH F A sitaw fafer

FT oI a9 F ATF T2l gl

w99 "afa (sfafagke
T oA w7 F o)
et ICEERS
CELI

1. 97 af=a,

(FFET AGAT SAfAFTT),
ERIREGEILUEE 15 -
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NOTIFICATION
New Delhi, the 8th June, 2018

G.S.R 536(E).—In exercise of the powers conferred by section 36 of the Recovery of Debts Due to Banks and
Financial Institutions Act, 1993 (51 of 1993), and in supersession of—

1) the Debts Recovery Appellate Tribunal, Chennai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
posts Recruitment Rules, 2001;

2) the Debts Recovery Appellate Tribunal, Chennai, (Group ‘C” and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

3) the Debts Recovery Appellate Tribunal, Chennai (Court Master) Recruitment Rules, 2015;

4) the Debts Recovery Appellate Tribunal, Chennai (Lower Division Clerk) Recruitment Rules, 2017;

5) the Debts Recovery Appellate Tribunal, Chennai (Stenographer Grade II) Recruitment Rules, 2017,

6) the Debts Recovery Appellate Tribunal, Chennai (Multi-Tasking Staff) Recruitment Rules, 2016;

7) the Debts Recovery Tribunal, Ernakulam Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

8) the Debts Recovery Tribunal, Ernakulam, (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 2002;
9) the Debts Recovery Tribunal-1, Ernakulam (Lower Division Clerk) Recruitment Rules, 2017;

10) the Debts Recovery Tribunal-1, Ernakulam (Stenographer Grade II) Recruitment Rules, 2017,
11) the Debts Recovery Tribunal, Ernakulam (Multi-Tasking Staff) Recruitment Rules, 2016;

12) the Debts Recovery Tribunal-2, Ernakulam (Lower Division Clerk) Recruitment Rules, 2017,
13) the Debts Recovery Tribunal-2, Ernakulam (Stenographer Grade II) Recruitment Rules, 2017;

14) the Debts Recovery Tribunal No.1 Chennai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

15) the Debts Recovery Tribunal, Chennai (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 1998;
16) the Debts Recovery Tribunal-I, Chennai (Lower Division Clerk) Recruitment Rules, 2017;

17) the Debts Recovery Tribunal-1, Chennai (Stenographer Grade II) Recruitment Rules, 2017;

18) the Debts Recovery Tribunal-I, Chennai (Multi-Tasking Staff) Recruitment Rules, 2016;

19) the Debts Recovery Tribunal No.2 Chennai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

20) the Debts Recovery Tribunal-II Chennai, (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 2002;
21) the Debts Recovery Tribunal-1I, Chennai (Lower Division Clerk) Recruitment Rules, 2017;

22) the Debts Recovery Tribunal-2, Chennai (Stenographer Grade II) Recruitment Rules, 2017;

23) the Debts Recovery Tribunal-2, Chennai (Multi-Tasking Staff) Recruitment Rules, 2016;

24) the Debts Recovery Tribunal-III, Chennai (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 2009;
25) the Debts Recovery Tribunal-1II, Chennai (Lower Division Clerk) Recruitment Rules, 2017;

26) the Debts Recovery Tribunal-3, Chennai (Multi-Tasking Staff) Recruitment Rules, 2016;

27) the Debts Recovery Tribunal, Madurai (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 2009;
28) the Debts Recovery Tribunal, Madurai (Lower Division Clerk) Recruitment Rules, 2017;

29) the Debts Recovery Tribunal, Madurai (Multi-Tasking Staff) Recruitment Rules, 2016;

30) the Debts Recovery Tribunal, Coimbatore, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) Posts
Recruitment Rules, 2003;

31) the Debts Recovery Tribunal, Coimbatore, (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 2002;

32) the Debts Recovery Tribunal, Coimbatore (Lower Division Clerk) Recruitment Rules, 2017
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33) the Debts Recovery Tribunal, Coimbatore (Stenographer Grade II) Recruitment Rules, 2017;
34) the Debts Recovery Tribunal, Coimbatore (Multi-Tasking Staff) Recruitment Rules, 2016;

35) the Debts Recovery Tribunal, Bangalore Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

36) the Debts Recovery Tribunal, Bangalore, (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 1998;
37) the Debts Recovery Tribunal-1, Bengaluru (Lower Division Clerk) Recruitment Rules, 2017;

38) the Debts Recovery Tribunal-1, Bengaluru (Stenographer Grade II) Recruitment Rules, 2017;

39) the Debts Recovery Tribunal, Bengaluru (Multi-Tasking Staff) Recruitment Rules, 2016

40) the Debts Recovery Tribunal-2, Bengaluru (Lower Division Clerk) Recruitment Rules, 2017;

41) the Debts Recovery Tribunal-2, Bengaluru (Stenographer Grade II) Recruitment Rules, 2017.

except as respect things done or omitted to be done before such supersession,the Central Government hereby makes the
following rules regulating the method of recruitment to the posts of Group ‘A’, ‘B’ and ‘C’ in the Debts Recovery
Appellate Tribunal, Chennai, and, Debts Recovery Tribunal, Ernakulam-1, Debts Recovery Tribunal, Ernakulam-2,
Debts Recovery Tribunal, Chennai-1, Debts Recovery Tribunal, Chennai-2, Debts Recovery Tribunal, Chennai -3, Debts
Recovery Tribunal, Madurai, Debts Recovery Tribunal, Coimbatore, Debts Recovery Tribunal, Bangalore-1 and Debts
Recovery Tribunal, Bangalore-2, namely:-

1. Short Title and Commencement.- (1) These rules may be called the Debts Recovery Appellate Tribunal, Chennai
and Debts Recovery Tribunals at Ernakulam, Chennai, Madurai, Coimbatore and Bangalore Recruitment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Grade and strength.- The various grades and the number of posts in each grade in Debts Recovery Appellate
Tribunal, Chennai and each Debts Recovery Tribunal under its jurisdiction are as specified in the First Schedule annexed
hereto.

3. Number of post, classification and Level in the pay matrix.- The number of post, its classification and level in the
pay matrix attached thereto shall be as specified in columns (2) to (4) of Second Schedule .

4. Method of recruitment, age limit, qualifications etc.— The method of recruitment, age limit, qualifications and other
matters related to the said post shall be specified in columns (5) to (13) of the Second Schedule .

5. Appointing Authority.- The Appointing Authority in respect of the post specified under column (2) of the Third
Schedule shall be the authority specified in the corresponding entry under column (3) of the said Schedule.

6. Disciplinary and Appellate Authorities.- The Disciplinary and Appellate Authorities shall be as specified in the
Fourth Schedule attached hereto.

7. Transfer.- Every person appointed to the post in Debts Recovery Appellate Tribunal, Chennai, and Debts Recovery
Tribunals under its jurisdiction is liable to be transferred within the jurisdiction of the Debts Recovery Appellate
Tribunal, Chennai. Provided that an officer appointed on deputation basis or against encadred posts are not liable to be
transferred.

8. Seniority.- (1) A common seniority list shall be maintained for each grade for the Debts Recovery Appellate Tribunal,
Chennai and all the Debts Recovery Tribunals under its jurisdiction.

(2)The seniority shall be fixed as per the orders issued by the Central Government in the Ministry of Personnel, Public
Grievances and Pension, Department of Personnel and Training from time to time in this regard.

9. Disqualifications:- No person —

(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entered into or contracted a marriage with any other person
shall be eligible for appointment to the said posts;

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt any
person from the operation of this rule.
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10. Power to relax - Where the Central Government is of the opinion that it is necessary or expedient so to do, it may,
by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any class or

category of persons.

11. Saving - Nothing in these rules shall affect reservations, relaxation of age limit and other concession required to be
provided for the Scheduled Castes, the Scheduled Tribes, the other Backward Classes, ex-servicemen and other special
categories of persons in accordance with the orders issued by the Central Government from time to time in this regard.

First Schedule
(See Rule 2)
Serial Name of the Number of post Total
Number post
DRAT, DRT-1 DRT-2, DRT-1 DRT-2 DRT-3 DRT- DRT-1 DRT-2 DRT
Chennai | Bangalore | Bangalore | Chennai | Chennai | Chennai | Coimbatore | Ernakulam | Ernakulam | Madurai
1) 2) (3) ) 5) (6) ©] ®) ) (10) an (12) (13)
1. Registrar 1 1 1 0 1 1 1 1 1 1 9
2. Assistant 0 1 1 1 1 1 1 1 1 1 9
Registrar
3. Recovery 0 2 2 2 2 2 2 2 2 2 18
Officer
4. Section 1 1 1 1 1 1 1 1 1 1 10
Officer
5. Private 1 1 1 1 1 1 1 1 1 1 10
Secretary
6. Assistant 2 4 4 4 4 4 4 4 4 4 38
7. Accounts 0 1 1 1 1 1 1 1 1 1 9
Assistant
8. Stenographer 1 2 2 2 2 2 2 2 2 2 19
Grade-1
9. Upper 2 3 3 3 3 3 3 3 3 3 29
Division Clerk
10. Stenographer 1 1 1 1 1 0 1 1 1 0 8
Grade-II
11. Lower 2 4 4 4 4 4 4 4 4 4 38
Division Clerk
12. Staff Car 0 1 0 1 1 0 1 1 0 0 5
Driver
13. Multi-Tasking 3 7 0 7 7 6 7 7 0 6 50
Staff
Second Schedule
(Seerule 3 and 4)
Name of the | Number of | Classification. Level in | Whether selection or | Age Limit for direct | Educational and
post. post. the pay | non-selection post. recruits. other qualifications
matrix. required for direct
recruits.
@ (@) 3) “ ) ) )
1. Registrar. 09* (2018) Group ‘A’. Level 12 Selection. Not applicable. Not applicable.
(Rs.78800-
*Subject to 209200).
variation
dependent
on workload
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Whether Period of | Method of | In case of recruitment by promotion or deputation | If a  Departmental Promotion | Circumst
age and | probation, | recruitment or absorption, grades from which promotion or | Committee exists, what is its | ances in
educational | if any. whether by | deputation or composition. which
qualificatio direct absorption to be made. Union
n prescribed recruitment Public
for  direct or by Service
recruits will promotion or Commiss
apply in the by ion is to
case of deputation or be
promotees. absorption consulted
and in
percentage making
of posts to recruit-
be filled by tment.
various
methods.
®) )] 10 an a2) a3)
Not Not (i) 50% by Promotion: Departmental Promotion Committee Not
applicable. applicable. (for considering promotion) | applic
consisting of :- able.
promotion
Assistant Registrar or Recovery Officer in level 11 | 1. Joint Secretary (Debts
failing in the pay matrix (Rs. 67700-208700) with five Recovery Tribunal),
which by years regular service in the grade. Department of Financial
Services -
Chairperson;
deputation; 2. Presiding Officer,
Note: Where juniors who have completed their Debts Recovery
qualifying or eligibility service are being Tribunal (To be nominated
considered for promotion, their seniors would also by Department of
(i) 50% by | be considered provided they are not short of the Financial Services) -
Member;

deputation.

requisite qualifying or eligibility service by more
than half of such qualifying or eligibility service
or two years, whichever is less, and have
successfully completed probation period for
promotion to the next higher grade along with
their juniors who have already completed such
qualifying or eligibility service.

Deputation:

(a) Officers under the Central Government
or State Governments or Courts or
Tribunals;

(i) holding analogous post on regular basis
in the parent cadre of
department; or
(ii) with five years service in the grade
rendered after appointment thereto
on a regular basis in level 11 in the
pay matrix (Rs. 67700-208700) or

equivalent, in the parent cadre or
department; or .

(b) Officers of the public sector banks,-

@)
holding analogous posts in scale V on
a regular basis in the parent cadre or
department;

(i)

with five years regular service in the post in scale
IV in the parent cadre or department;

Desirable:
Experience in legal or judicial work.

Notel: The departmental officers in the feeder
category who are in the direct line of promotion

3. Director, Department
of Financial Services -
Member.

Selection Committee (for considering
deputation) consisting of :-

1. Joint Secretary (Debts

Recovery Tribunal),

Department of Financial

Services -
Chairperson;
2. Presiding Officer,

Debts Recovery

Tribunal (To be nominated

by Department of

Financial Services) -
Member;
3. Director,

Department of Financial

Services -
Member;
4. Legal Adviser,

Reserve Bank of

India -
Member.
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shall not be eligible for consideration for
appointment on deputation. Similarly, the
deputationists  shall not be eligible for

consideration for appointment by promotion.

Note 2: The period of deputation including the
period of deputation in another ex-cadre post
held immediately preceding this appointment in
the same or some other Organisation or
Department of the Central Government shall
ordinarily not exceed four years.

Note 3: The maximum age limit for appointment
on deputation shall be not exceeding fifty-six
years as on the closing last date of receipt of
applications.

@ ) 3) ) 5) 0) 0]
2.Assistant 09* (2018) Group ‘A’. Level 11 Selection. Not applicable. Not applicable.
Registrar. (Rs.67700-
*subject to 208700).
variation
dependent
on
workload.
®) ) 10) atn a2 a3)
Not Two By promotion | Promotion: Departmental Promotion Not applicable.
applicable. years. failing which by | (i) 75% from the Section Officers in Committee (for considering

deputation.

level 7 in the pay matrix

(Rs. 44900-142400) with
seven years regular service in
the grade; and

(ii) 25% from the Private
Secretaries in level 7 in the pay
matrix (Rs.44900-142400) with
seven years regular service in
the grade.

Note: Where juniors who have
completed their qualifying or
eligibility = service are  being
considered for promotion, their

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

(a) Officers under the Central
Government or State
Governments or Courts
or Tribunals,-

(i) holding analogous
post on regular basis in
the parent cadre or
department; or

(ii) with five years
service in the grade
rendered after

appointment thereto on a
regular basis in the post
of Section Officer in

promotion) consisting of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of
Financial Services -Chairperson;

2. Presiding Officer, Debts

Recovery Tribunal (To

be nominated by

Department of

Financial Services) - Member;
. Director or Deputy Secretary,

(Debts Recovery Tribunal),

Department of

Financial Services

|95}

- Member.

Selection Committee (for considering
deputation) consisting of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services - Chairperson;
2. Presiding Officer, Debts
Recovery Tribunal (To be
nominated by Department
of Financial Services) — Member;
. Director or Deputy
Secretary, Department
of Financial Services - Member;
4. Director or Deputy
Secretary(Debts
Recovery Tribunal),
Department of Financial
Services - Member;
5. Joint Legal Adviser,
Reserve Bank of India - Member.

|95}
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level 9 in the pay matrix
(Rs. 53100-167800) or
equivalent, in the parent
cadre or department; or

(iii) with six years
service in the grade
rendered after
appointment thereto on a
regular basis in the post
of Section Officer in
Level 8 in the pay matrix
(Rs. 47600-151100) or
equivalent;and

(iv)with  seven  years
service in the grade
rendered after
appointment thereto on a
regular basis in the post
of Section Officer in
level 7 in the pay matrix
(Rs.44900-142400)  or
equivalent;

(b) Officers of the public sector
banks,-
(i) Scale IV Officers holding
analogous post on regular basis
in the parent cadre or
department;or

(ii) Scale III Officers with five
years regular service in the post.

Desirable:
Experience in legal or judicial work.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.

Note 2: The period of deputation
including the period of deputation in
another  ex-cadre  post  held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed four years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.

@ (@) 3 @ 3 ©) ()
3.Recovery 18 *(2018) Group ‘A’. Level 11 Not applicable. Not applicable. Not applicable.
Officer. (Rs

*subject to 67700-
variation 208700).
dependent

on

workload.
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® ©) a0 an a2 a3)
Not applicable. | Not By deputation. (a) Officers under the Central | Selection Committee (for considering | Not applicable.
applicable. Government or State Governments | deputation) consisting of:-

or Courts or Tribunals
(i) holding analogous post
on regular basis in the
parent cadre or
department; or
(i) with five years
service in the grade
rendered after
appointment  thereto
on a regular basis in
the post of Section
Officer in level 9 in
the pay matrix
(Rs.53100-167800) or
equivalent, in the
parent cadre or
department;or
(iii) with six years
service in the grade
rendered after
appointment  thereto
on a regular basis in
the post of Section
Officer in level 8 in
the pay matrix
(Rs.47600-151100)
or equivalent, in the
parent cadre or
department;or
(iv)with seven years service in
the grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer
in level 7 in the pay matrix
(Rs.44900-142400) or
equivalent,
in the parent cadre or
department;

(b) Officers of the public sector
banks,-

(i) Scale IV Officers holding
analogous post on regular
basis in the parent cadre or
department;or

(ii) Scale III Officers with
five years service in the
grade  rendered  after
appointment thereto on a
regular basis in the post.

Desirable:
Degree in law or having legal
experience.

Note 1: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not
exceed four years.

Note 2: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date of
receipt of applications.

1. Joint Secretary (Debts
Recovery Tribunal),

Department of Financial
- Chairperson;

Services

2. Presiding Officer,
Debts Recovery
Tribunal (To be

nominated by Department

of Financial Services
. Director or Deputy
Secretary, Department
of Financial Services
4 Director or Deputy
Secretary (Debts
Recovery Tribunal),

w

Department of Financial

Services

. Joint Legal Adviser,
Reserve Bank of
India

W

- Member;

- Member;

- Member;

- Member.




[ 9 T-E78 3(i)]

A <pl TSTUA « SAHERIT

59

@

2

3

“ (6]

©

(0

4.Section
Officer.

10% (2018)

*subject to
variation
dependent

on workload.

Group ‘B’. Level 7 Selection.

(Rs.
44900-
142400).

Not applicable.

Not applicable.

®

®

a0

an

12)

(13)

Not

applicable.

Not

applicable.

By promotion
failing which
by deputation.

Promotion:

Assistants in Level 6 in the pay matrix
(Rs.35400-112400) with five years
regular service in the grade.

Note: Where juniors who have
completed their qualifying or eligibility
service are being considered for
promotion, their seniors would also be
considered provided they are not short
of the requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully ~ completed  probation
period for promotion to the next higher
grade along with their juniors who have
already completed such qualifying or
eligibility service.

Deputation:

Officers under the Central Government
or State Governments or Courts or
Tribunals;

(i) holding analogous post on a
regular basis in the parent cadre or
department; or

(ii) with five years regular service in
the grade rendered after
appointment thereto on a regular
basis in Level 6 in the pay matrix
(Rs. 35400-112400) or equivalent,
in the parent cadre or department.

Desirable:
Experience in legal or judicial work.

Notel: The departmental officers in the
feeder category who are in the direct
line of promotion shall not be eligible
for consideration for appointment on
deputation. Similarly, the deputationists
shall not be eligible for consideration
for appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same
or some other Organisation or
Department of the Central Government
shall ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the
closing last date of receipt of

applications.

Group ‘B’

Committee (for

consisting of :-

1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
Officer, Debts Recovery

[

w

Tribunal

Tribunal

Departmental ~ Promotion | Not

considering promotion)

. Secretary or Registrar,
Debts Recovery Appellate
Tribunal or Debts Recovery

. Assistant Registrar or
Recovery Officer, Debts

Recovery Tribunal

-Chairperson;

- Member;

- Member.

applicable.

@

(@)

[©) [ @ ] )

(O]

(0]
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5.Private 10 * (2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Secretary. (Rs.

*subject to 44900-

variation 142400).

dependent

on workload.

®) [©)) a0 an a2 a3)

Not Not By promotion | Promotion: Group ‘B’ Departmental Promotion | Not applicable.
applicable. applicable.| failing which Committee  (for considering promotion)

by deputation.

Stenographers Grade I in
Level 6 in the pay matrix
(Rs.35400-112400) with five
years regular service in the
grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors  would also  be
considered provided they are
not short of the requisite
qualifying or eligibility service
by more than half of such
qualifying or eligibility service
or two years, whichever is less,
and have successfully
completed probation period for
promotion to the next higher
grade along with their juniors
who have already completed
such qualifying or eligibility

service.

Deputation:

Officers under the Central
Government or State
Governments or Courts or
Tribunals,-

(i)  holding analogous post on
regular basis in the parent
cadre or department; or

with five years service in
the grade rendered after
appointment thereto on a
regular basis in
Stenographer Grade I in
Level 6 in the pay matrix

(Rs.  35400-112400) or
equivalent, in the parent
cadre or department.

Desirable:

Experience in legal or judicial
work.

Note 1: The departmental
officers in the feeder category
who are in the direct line of
promotion shall not be eligible
for consideration for
appointment on deputation.
Similarly, the deputationists
shall not be eligible for
consideration for appointment
by promotion.

Note 2: The period of
deputation  including  the
period of deputation in

consisting of :-

1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
Officer, Debts Recovery
Tribunal

2. Secretary or Registrar,

Debts Recovery Appellate

Tribunal or Debts Recovery

Tribunal

. Assistant Registrar or

Recovery Officer, Debts
Recovery Tribunal

- Chairperson;

- Member;

W

- Member.
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another ex-cadre post held
immediately preceding this
appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily
not exceed three years.

Note 3: The maximum age
limit for appointment on
deputation shall be not
exceeding fifty-six years as on
the closing last date of receipt
of applications.

@ (@) 3) ) ) ) @)
6.Assistant. | 38 * (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
(Rs.35400-
*Subject to 112400).
variation
dependent
on
workload.
®) ) a0 an a2 a3)
Not Two years | By promotion | Promotion: Group ‘B’ Departmental Promotion | Not applicable.
applicable. | for failing  which Committee (for considering promotion)
promotees. | by deputation. Upper Division Clerks in Level 4 in | consisting of :-

the pay matrix (Rs. 25500-81100)
with ten years regular service in the | 1. Chairperson, Debts Recovery

grade. Appellate Tribunal or Presiding
Officer, Debts Recovery
Note: Where juniors who have Tribunal - Chairperson;

completed  their qualifying or | 2. Secretary or Registrar,

eligibility service are being Debts Recovery Appellate

considered for promotion, their Tribunal or Debts Recovery

seniors would also be considered Tribunal - Member;
provided they are not short of the | 3. Assistant Registrar or

requisite qualifying or eligibility Recovery Officer, Debts

service by more than half of such Recovery Tribunal -Member.
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

Officers under the Central
Government or State Government or
Courts or Tribunals,-

(i) holding analogous post on a
regular basis in the parent
cadre or department; or

(ii) with ten years service in the
grade rendered after
appointment thereto on a
regular basis in Level 4 in the
pay matrix (Rs. 25500-81100)
or equivalent, in the parent
cadre or department.

Note 1: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible  for  consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.

Note 2: The period of deputation
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including the period of deputation in
another  ex-cadre  post  held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the

closing last date of receipt of
applications.
@ 2) 3) ) (5) ©) 0
7.Accounts 09* (2018) Group ‘B’. Level 6 Not applicable. Not applicable. Not applicable.
Assistant. (Rs. 35400-
*subject to 112400).
variation
dependent
on
workload.

@ (C)] 10 an a2) a3)
Not Not By deputation. Not applicable. Not applicable.
applicable. | applicable. Officers under the Central Government,-

(a) (i) holding analogous post on regular basis in the
parent cadre or department; or
(ii) with ten years regular service in the grade
rendered after appointment thereto on a regular
basis in Level 4 in the pay matrix (Rs. 25500-
81100) or equivalent, in the parent cadre or
department; and
(b) who have undergone training in cash and accounts
work in Institute of Secretariat Training and
Management or equivalent Institute of Central
Government
Note 1: The period of deputation including the period
of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other
Organisation or department of the Central Government
shall ordinarily not exceed three years.
Note 2: The maximum age-limit for appointment on
deputation shall be not exceeding fifty-six years as on
the closing last date of receipt of applications.
@ ()] 3 (C)) [(6)) © @
8.Stenographer 19% (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
Grade L. (Rs. 35400-
*Subject to 112400).
variation
dependent
on
workload.
® ® a0 an a2) a3
Not Two years | By Promotion: Group ‘B’ Departmental Promotion | Not
applicable. for promotion Committee (for considering promotion) | applicable.
promotees. | failing which | Stenographers Grade II in level 4 in | consisting of :-
by the pay matrix (Rs. 25500-81100)
deputation. with ten years regular service in the | 1. Chairperson, Debts Recovery
grade. Appellate Tribunal or Presiding
Officer, Debts Recovery
Note: Where juniors who have Tribunal - Chairperson;
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completed their qualifying or
eligibility ~ service are  being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

Officers under the Central
Government or State Governments or
Courts or Tribunals,-

(i) holding analogous post on regular
basis in the parent cadre or
department; or

(ii) with ten years service in the grade

rendered  after  appointment
thereto on a regular basis in level
4 in the pay matrix (Rs. 25500-
81100) or equivalent, in the
parent cadre or department.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for consideration for
appointment on deputation.
Similarly, the deputationists shall not
be eligible for consideration for
appointment by promotion.
Note 2: The period of deputation
including the period of deputation in
another  ex-cadre  post  held
immediately preceding this
appointment in the same or some
other Organisation or department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age-limit for

appointment on deputation shall be

not exceeding fifty-six years as on the
closing last date of receipt of
applications.

2. Secretary or Registrar,
Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal

3 . Assistant Registrar or

Recovery Officer, Debts
Recovery Tribunal

- Member;

- Member.

@

(@)

3

“

3

()

()

9. Upper
Division Clerk.

29 * (2018)

*Subject to
variation
dependent
on workload.

Group ‘C’.

Level 4
(Rs.25500-
81100).

Non-selection.

Not applicable.

Degree of a
recognized university
or equivalent.

®)

(&) a10)

an

az)

as)

Not
applicable.

Two years
for direct
recruitment.
Nil for by
promotees.

By
promotion

deputation.

failing which

Promotion:

Lower Division Clerk in level 2 in the
pay matrix (Rs. 19900-63200) with
eight years regular service in the
grade.

Note: Where juniors who have
completed their qualifying or

Group ‘C’ Departmental Promotion|
Committee (for considering promotion
consisting of :-

1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal - Chairperson;

2.Registrar or Secretary,

Not applicable.
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eligibility ~ service are  being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to the
next higher grade along with their
juniors who have already completed
such qualifying or eligibility service.
Deputation:

Officers under the Central
Government or State Governments or
Courts or Tribunals,-

(i) holding analogous post on
regular basis in the parent
cadre or department; or

(ii)) Lower Division Clerk with
eight years service in the grade
rendered after appointment
thereto on a regular basis in
level 2 in the pay matrix (Rs.
19900-63200) or equivalent, in
the parent cadre or department.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for consideration for
appointment on deputation.
Similarly, the deputationists shall not
be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation
in another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age-limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.

Debts Recovery Tribunal

3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal

- Member;

- Member.

@

(@)

(3)

‘ 0) | ) ‘

©)

)
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10.Stenographer | * 08 (2018) Group ‘C’. Level 4 Not Between 18 and 27 years (i) 12™ class pass or equivalent
Grade II. (Rs. 25500- | applicable. from a recognised Board or
*Subject to 81100). (Relaxable for Government University;
variation Servant up to 40 years in
dependent accordance with | (ii) Skill Test Norms:-
on instructions or orders
workload. issued by the Central Dictation:
Government). 10 minutes @ 80 words per
minute
Note: The crucial date for
determining the age-limit Transcription:
shall be as advertised by 65 minutes (English), 75
the Staff Selection minutes (Hindi) (On Manual
Commission. Typewriter) or 50 minutes
(English), 65 minutes (Hindi)
(On Computer).
®) ) (10) ar) 12) 13)
Not applicable. Two years. | By direct recruitment through Not Group ‘C’ Departmental Promotion| Not Applicable.
Staff Selection Commission. applicable. Committee (for considering confirmation
consisting of :-
Note : Vacancies caused by the
incumbent being away on 1. Registrar or Secretary,
deputation or long illness or Debts Recovery Appellate
study leave or under other Tribunal - Chairperson;
circumstances for a duration of
one year or more may be filled 2. Registrar or Secretary,
on deputation basis from the Debts Recovery Tribunal - Member;
officers of the Central
Government,- 3. Recovery Officer or
Assistant Registrar, Debts
(@ (@) holding Recovery Tribunal - Member.
analogous posts on
regular basis in the
parent cadre or
department; and
(ii) possessing the
qualifications
prescribed for direct
recruits under
column (7).
@ 2) 3) “) (5) (6) )
11. Lower| 38* (2018) Group ‘C’. Level 2 Non- Between 18 and 27 | (i) 12%class or equivalent qualification
Division (Rs. selection. years. (Relaxable for from a recognised Board or
Clerk. * subject to 19900- Government  Servants University.
variation 63200. up to 40 years in
dependent accordance with the | (i) Typing speed of 35 words per
on instructions or orders | minute in English or 30 words per
workload. issued by the Central | minute in Hindi on computer.

Government).

Note: The crucial date
for determining the age
limit shall be as fixed
by Staff Selection
Commission (where
recruitment is  not
through Staff Selection
Commission, crucial
date for determining
the age-limit shall be
the last date for receipt
of applications).

(35 words per minute and 30 words
per minute correspond to 10500 Key
Depressions per Hour or 9000 Key
Depressions per Hour on an average of
5 key depressions for each word)
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®) &) 10) an a2) as3)
Yes Two years | (i) 50% by direct | Promotion: Group ‘< Departmental | Not
for direct recruitment From amongst Multi-Tasking Staff with | Promotion = Committee  (for | Applicable.
recruits. through Staff | three years regular service in the grade | promotion or  confirmation)
Selection and who possess 12" class pass or | consisting of :-
Commission. equivalent qualification, on the basis of a
departmental qualifying examination. 1. Registrar or Secretary Debts
(ii) 50% by romotion Recovery Appellate Tribunal
on the basis of a | Notel.- The maximum age-limit for - Chairperson;
departmental appearing in the examination shall be
qualifying forty five years. 2. Registrar or Secretary, Debts
examination Note 2.- Relaxable in case of the Recovery Tribunal
failing which by | employees belonging to Scheduled Caste - Member;
deputation. or Scheduled Tribe upto five years in
accordance with the instructions or | 3. Assistant Registrar or
orders issued by the Central Recovery Officer, Debts
Government. Recovery Tribunal
Note 3.- If more of such employees than - Member.
the number of vacancies available under
clause (ii) under column 10 qualified at
the examination, such excess number of
employees shall be considered for filling
the vacancies arising in the subsequent
years so that the employees qualifying at
an earlier examination are considered
before those who qualify at a later
examination.
Deputation:-
From amongst staff of Central or State
Government or Courts or Tribunals:-
(a) (i) holding analogous post on regular
basis in the parent cadre or
department;or
(ii) With three years regular service in
level-1 (Rs 18000-56900/) in the Pay
Matrix in the parent cadre or
department; and
(b) Possessing educational qualifications
as prescribed under column (7) for
direct recruits.
Notel.- The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same
or some other Organisation or
Department of Central Government shall
ordinarily not exceed three years.
Note 2.- The maximum age-limit for
appointment by deputation shall not
exceed fifty-six years as on date of
receipt of applications
M @ G) @) ®) © @
12.Staff 05*(2018) Group 'C'. Level 2 Not Between 18 and 25* years (i) Possession of a valid driving
Car (Rs.19900- | applicable. | (Relaxable for Government Servants licence for motor cars;
Driver | *subject to 63200). up to 40 years in accordance with (i) Knowledge of motor
(Ordin variation the instructions or orders issued by mechanism (The candidate
ary dependent the Central Government). should be able to remove
Grade) on minor-defects in vehicle);
workload Note 1 The crucial date for (iii) Experience of driving a motor
determining the age-limit shall be car for at least 3 years; and
the closing date for receipt of | (iv) Passin 10" standard.
application from candidates in India . X
. . Desirable: 3 years service as
( and not the closing date prescribed o
for those in Assam, Meghalaya Home  Guard or  Civil
, ghalaya,
Arunachal  Pradesh,  Mizoram, Volunteers.
Manipur, ~ Nagaland,  Tripura, | Note : The qualification regarding
Sikkim, Ladakh Division of Jammu | experience is relaxable at the
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and Kashmir State, Lahaul and Spiti
District and Pangi Sub-Division of
Chamba District of Himachal
Pradesh, Andaman and Nicobar
Islands and Lakshadweep).

*If the direct recruitment is to be
made by direct open competitive
Examination, the age-limit would be
18-27 years.

discretion of the competent authority
in the case of candidates belonging to
the Scheduled Castes or Scheduled
Tribes if at any stage of selection, the
competent authority is of the opinion
that sufficient number of candidates
with requisite experience is not likely
to be available to fill up the vacancy

reserved for them.

®)

()

o)

ar

az)

as)

Not
applicable.

Two years
for direct
recruits or
re-employed.

Deputation or
absorption
failing which
by direct
recruitment.

For Armed
Forces
Personnel:
Deputation or
re-employment.

Deputation or absorption: Group ‘C’
From amongst regular Group ‘C’
employees in Level 1 in the pay matrix
(Rs 18000-56900) in Debts Recovery
Appellate Tribunal or Debts Recovery
Tribunals who possess valid Driving
License for Motor Cars on the basis of a
Driving Test to assess the competence
to drive Motor Cars failing which from
amongst regular Group ‘C’ employees
in Level 1 in the pay matrix (Rs. 18000-
56900) in other Ministries of the
Central Government who fulfill the
necessary qualifications as mentioned in
column (7).

consisting of :-

Tribunal

3.Recovery Officer or

Recovery Tribunal

Deputation or re-employment for
Armed Forces Personnel:

The Armed Forces Personnel due to
retire or who are to be transferred to
reserve within a period of one year and
having the requisite experience and
qualifications prescribed shall also be
considered. Such persons would be
given deputation terms upto the date on
which they are due for release from the
Armed Forces; therafter they may be
continued on re-employment.
Note 1: The period of deputation
including the period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or some other
Organisation or Department of the
Central Government shall ordinarily
not exceed three years.

Note 2: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the
closing last date of receipt of
applications.

Departmental
Committee (for considering confirmation)

Promotion

1.Registrar or Secretary,
Debts Recovery Appellate

- Chairperson;

2.Registrar or Secretary,
Debts Recovery Tribunal

- Member;

Assistant Registrar, Debts

- Member.

Not

applicable.

(&)

@)

3)

“ ) (6)

)

13.Multi-
Tasking
Staff.

50% (2018)

*subject to
variation
dependent
on
workload.

Group 'C'.

Level 1
(Rs.18000-
56900).

Not applicable.

Between 18 and 25 years.

Note 1: The crucial date for
determining the age-limit shall
be the closing date for receipt
of application from candidates
in India (and not the closing
date prescribed for those in
Assam, Meghalaya, Arunachal

Matriculation or equivalent.
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Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu
and Kashmir State, Lahaul and
Spiti district and Pangi sub-
division of Chamba district of
Himachal Pradesh, Andaman

and Nicobar Islands and
Lakshadweep).
(®) ® (10 (€5D) (12) 13)
Not Two By direct recruitment Not applicable. Group ‘C’ Departmental Promotion Not applicable.
applicable. years. through Staff Committee (for considering confirmation)
Selection consisting of :-
Commission.
1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal - Chairperson;
2 Registrar or Secretary,
Debts Recovery Tribunal - Member;
3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal - Member.
Third Schedule
(See Rule 5)
Serial Number Post Appointing Authority
@ (2) 3)
1. Group ‘C’ Registrar, Debts Recovery Appellate Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate Tribunal
3. Group ‘A’ Central Government
Fourth Schedule
(See Rule 6)
Serial Post Appointing Authority Appellate Authority
Number
@ (2) 3) “)
1. Group ‘C’ Registrar, Debts Recovery Appellate | Chairperson,  Debts  Recovery
Tribunal Appellate Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate | Central Government (Hon’ble
Tribunal Minister of Finance)
3. Group ‘A’ Central Government As provided in Central Civil
Services (Classification, Control and
Appeal) Rules, 1965

[F. No. 5/2/2016-DRT]
V.V.S KHARAYAT, Under Secy.
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srferg==T
S faweft, 8 5[, 2018

ar.F.A. 537(37) . —F=T T, d@ A7 i geAvet i ofvew FT AT arterfaaw, 1993 (1993 FT 51)
T gTIT 36 FIRT T&T TRl HT TART FId g0 3T [Meferad i STeshid Hed gu —

(1)

T gt e Afgwen, feett, aqg F iR W (AWUtd) ST 99y W (Aead) 98 9dt
=, 2001;

ST gt ST srferaeer, faeetl, (JE 0 o o %) (SRTSIea) 9ol 4a, 2002;

0T Tt srfiefir srfarreor, e, (i wreex) wdt A=, 2015;

0T At et srfar, faeet, (ag #d F#Harvge) wdf g, 2016;

ST AT A srferaeor, faeett, (3@ Joft forfus) st 7w, 2017;

ST T ST arferser, faeett, (et 9oft-2) wdt 47w, 2017;

ST AT SATAFTOT A, 1, fFeel, (FHE T 7 o %) (TSI ea) 9ot 4aw, 1998;

H FEA ATTFT 7, 1, faeett, 9 F ST W (ASUCA) Y a4g @ (IASd) adr
=, 2001;

0T AT e 7. 1, faeedt, (ag F14 FH=rigs) wdt fFaw, 2016;

ST AT STEReor |, 1, faeet, (sraw 9oft forfus) 9t ffaw, 2017;

ST AT STeERTor |, 1, faee, (amyrferfos Soft-2) 9ot e, 2017;

FOT Fgel At 7. 2, fReelt, wuE # o @ (UeulEa) i aug W (Iwret) 9t
=, 2001;

0T AT SAfERTOr . 2, faeedt, (g v T W %) (RrSr) |t AEw, 2002;

0T AT srferer 7, 2, faeedt, (ag 1 w=hgR) wdff faw, 2016;

ST AT STIARTOT o, 2, fawer, (sraw 9oft forfus) it A=W, 2017;

ST AT SAAFTOT 7, 2, fawer, (amerferfus Soft-2) 9ot e, 2017;

ST T SATEHEOT 7. 3, faeedl, (F9E T 3T o 9%) (e ta) 9t fAaw, 2002;

T g AfAweor |, 3, faeell, @ F T W (U99td) #{iY a4y @ (ISd) 9dr
=, 2003;

0T AT ATAF . 3, faeet, (Fg F FHATER) AT 77w, 2016;

ST AT STAaRTor |, 3, fawer, (sraw Joft forfus) st A=, 2017;

ST T STEReor 7. 3, faeet, (smerferfoes 9ofi-2) woff fFam, 2017;

T AT ATAFI F. 1, FENE, g F AT @ (TSIAA) AY qHg W (ALSIAT) 9T
frw, 2001;

ST AT STTAFIT A, 1, AVERTE, (A0 T ¥ T 97) (ALSqr=rq) Wi =24, 2002;

O AT ATAFL 7. 1, ARG, (Ag FA FHATNGR) WA (779, 2016;

ST AT SATAFT A, 1, AV, (Fa 2oft forfoe) st e, 2017,

ST FEAT ATAFTOT . 1, AR, (merferfaw 2oft-2) weff A, 2017,

ST AAT ATAFTOT . 2, AV, (HHE T 3T & qF) (ALTSraiAa) wff 7w, 2000;
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(28) T AIAT ATAFAU A, 2, AR, (T FH FHATLGE) AT =24, 2016;

(29) =T FEAT ATAFU . 2, AUEHE, (A< Foft forfuw) T 77w, 2017;

(30) T AT SATEFIU . 3, AUSHE, (< Foft forfu=w) et 77w, 2017;

(31) =T FEAT AT 4. 3, AR, (Meferivaw Foft-2) 9t 2w, 2017;

(32) T AT ATAFIU, AT (FHE T T o ) (FLTSIIT) AAT (477, 1998;

(33) T AT ATHFU, A, HHE ‘F ST @ (ASUTA) 377 HYg @ (IR r=ra) At 777, 2001;

(34) T AT ATAFIU, AR, (T F1F FHATLGR) AT (477, 2016;

(35) T AT AfArEwT, SR, (31T Aoft forfoe) st fe, 2017;

(36) T AFAT AT, AR, (Ao 2oft-2) Wit 7w, 2017;

FeRlT LA, 39 ATAT 6 (AT AT Fd gu, ieg UH ATGHAT § T@ 64T TT 2, AT FIA AT A9 AT
TAT B, O At srdtelty srferaeer, faeedt ofiv s awgelt srfarsr, SvEhie-1, o aeelt srfaEr, Jvdhe-2, &
AT sTferaRar, FuETE-3, O aget! afdewor, fReeft-1, swor aget sfgawor, fReeht-2, o aget sfgwor, faeft-3
ST 0 AGAT ATFIW, AT H HYE ‘F, W AT T F UGt 92 A A agia @ AT ww F oo Fetafua faw
FATAT &, ST

1. wferm a9 & yRE — (1) =9 FFat & gterg T8 &7 aget adfieiT sfeer, et s smor aeet
Ftersor, AuEiTE, faedt sfiw s wdf A=, 2018 2

(2) T TSI § 3 THTIF T AT AT TG il

2. T T HEAT - O qAT AAAT ATIF0T, fEoelt oiiv 39 arferaprfvar & sfasta gods &0 gt
gt ®§ 3t I o g T # Rfrat it gear surag ggeit aqa=T | 7o7 AR g

3. U HEAT, ARTHL0T 3T TTTHH — TF il TEAT, IART (10207 ST Tq Hicad § T ag g, ST 2T
ITTTZ AL AT F €9 (2) | =W (4) # fafafiw €

4, et i 75, -, agard iy - S s ' 9ot i g, - sEard shw eww "6t
JT T A I, ST gAY SR o &9 (5) | =W (13) # fafafie &)

5. fAgfe arfaerrdt - SO ST F w9 (2) F saia ARy ug ¥ gay # fFAghe wfaswrd s
FIAT F T (3) F favq aadedr grare # e urfawrt gem)

6. YT ITTAFTLY — SATATHATCH AT ST STy ITTaE qad At sqg= ¥ 791 A& gim

7. TATTACO — K0 aeent srfieha srferamew, feeett siw sa arferariar  siasta s arar 2o aget
srferaeont § wg uw fAegee fram o wedes safRe ST aegelt srdieftr stfaraeor, faeett & eranfas & faw wumaiata e
?TWW%Wwﬁﬁgﬁﬁwmwtawmqﬁ%ﬁwﬁwﬁﬁﬁmﬁmwwmrwﬁﬁmm

|

8. STgar — (1) &9 agett srfieha srfdseor, faeeft qar 3o+ eenfas & asta asft =& age’

FferaoT & forT o I gq U AT’ Agar gH1 a9re ST
(2) sagar w1 fReier Frids i gtoveror fowmr, wrids, o fomaa T Torm gared, Fesig g

I TRT-H9T g7 T4 e et & fRaa B smom

9. fegar - ag =t

() frere 8 =ai~e & Srerar afa a1 St gt stifaa €, Farg fFFar g, ar e & @fEwr & g

(@) e s afa ar st ad T F sfifaa wa gu e sxte & farg B g, =1 e fr d@fear i g,

3k &l 9% AR &7 uTer 8 g,

T AT Fea T ALHT HT T THTLTT 21 a1 g 3 var g vs =7f7E i fFae F o a1 #ir

AT T ffdr 3 orefie s € i< UET 3 & e e € ar ag TRt =af<e & 3 e 3 vada 9 g 3 g
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10. forfarer #eer ¥ orf<F — T Feat T FLH1T it A2 1T ¢ T AT FLAT saeqa AT H=A €, TGT 9 396
o ST 1T €, Sve o@aE Feh o AT o (AT I F RET R0 A7 went & AREAT i arad, sraer g fAarie w2
AT

11. =G - 39 [t i 12 9T, U a7, -9 1§ g o REEar 9% I9Td T8l STer,
ST F=0T TR g 39 e § a6g-gR 0T [ 0 el F ATHE A Fd A, A ST,
ae forg o, qaad afRet oY s faer went & safxeat 3 foro sader et sifem 8

FAE, | TEE A 7t it e e
Haed), | Had-1, | STAE- | STl | Sreel- | Sl | SRl | Sard,
oreett FJUENTE 2, 3, 1, fewett | 2, et | 3, fowett ST
JERTE | FUENE
(1) 2) (3) (4) (%) (6) (7) (8) (9) (10) (11)
1. RELARS 1 1 1 1 1 0 1 1 7
2. GERERIELALS 0 1 1 1 1 1 1 1 7
3. FLEAT ATAFTET 0 2 2 2 2 2 2 2 14
4, | STATT ATET 1 1 1 1 1 1 1 1 8
5, [RELGIEE] 1 1 1 1 1 1 1 1 8
6. EERED 2 4 4 4 4 4 4 4 30
7. EcUEHRED 0 1 1 1 1 1 1 1 7
8. smgpferoT Je-1 1 2 2 2 2 2 2 2 15
9. EEERIARIEED 2 3 3 3 3 3 3 3 23
10. | swegferfos I=-11 1 1 0 1 1 1 1 1 7
11, | sET it ol 2 4 4 4 4 4 4 4 30
12, | FTEFR AT 1 1 0 0 1 1 1 1 6
13 ECKIR] 4 7 6 0 7 7 7 7 45
FHATER
@ agg
(ﬁ'ﬂl’33ﬂ'(4a'§)
TEHRATH | UE e ERiEaul Fa7 fermr o T =TI HrefT At T o ATt | el A<l " oo et
L2 e Y- ¥ - 2 Sfers o s
EREREE PIREIL
(M (2) (3) (4) () (6) (7)
1308w | *07 (2018) | wmgw | T 12 (78800- | WA A T 2 WS
. 209200 %)
TYTT EES
gfveade B
ST T 2
Her adft o | afclar | o=t & | st o T aRgRe 9t e g et R | 2y Buartr gt | s == E
T e | TEf gar § F Afvrt Jeg e ar afffgke Ffafy 2, 91 serfY e \ET)
=R F T | sy ot WY | e BT ST g feafaat
EIESEEIREE IR 7 s T AT ¥ g9
aferr  ergarmy ar qrerfa T AT
Trea AR AT T e
i goT H AN gfafagRe EE
ST AT 7L LES a7 ST
EEE)
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g qer
[CIEE]

ggfaat

g a9
ST qTeAT
fifzrat St
gfaqeraar

(8)

(10)

(11

(12)

AN ! Erar

%ﬁpﬂ S

i) 50%
gt

g o
T2 T
b ry

3,

(i) 50%
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NOTIFICATION
New Delhi, the 8th June, 2018

G.S.R. 537(E).—In exercise of the powers conferred by section 36 of the Recovery of Debts Due to
Banks and Financial Institutions Act, 1993 (51 of 1993), and in supersession of-

(1) The Debts Recovery Appellate Tribunal, Delhi, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non- Gazetted) Posts
Recruitment Rules, 2001;

(2) the Debts Recovery Appellate Tribunal, Delhi, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2002;
(3) the Debts Recovery Appellate Tribunal, Delhi, (Court Master) Recruitment Rules, 2015;

(4) the Debts Recovery Appellate Tribunal, Delhi (Multi-Tasking Staff) Recruitment Rules, 2016;

(5) the Debts Recovery Appellate Tribunal, Delhi (Lower Division Clerk), Recruitment Rules, 2017;

(6) the Debts Recovery Appellate Tribunal, Delhi (Stenographer Grade II), Recruitment Rules, 2017;

(7) the Debts Recovery Tribunal, Delhi, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 1998;

(8) the Debts Recovery Tribunal, No.1, Delhi Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non- Gazetted) Posts
Recruitment Rules, 2001;

(9) the Debts Recovery Tribunal-1, Delhi (Multi-Tasking Staff) Recruitment Rules, 2016;
(10) the Debts Recovery Tribunal- I, Delhi (Lower Division Clerk) Recruitment Rules, 2017;
(11) the Debts Recovery Tribunal-1, Delhi (Stenographer Grade II), Recruitment Rules, 2017;

(12) the Debts Recovery Tribunal, No. 2 Delhi Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
recruitment Rules, 2001;

(13) the Debts Recovery Tribunal, No. II Delhi, (Group ‘C’ and ‘D’ posts) (Non-Gazetted), Recruitment Rules, 2002;
(14) the Debts Recovery Tribunal-2, Delhi (Multi-Tasking Staff) Recruitment Rules, 2016;

(15) the Debts Recovery Tribunal-II, Delhi (Lower Division Clerk), Recruitment Rules, 2017;

(16) the Debts Recovery Tribunal-2, Delhi (Stenographer Grade II), Recruitment Rules, 2017;

(17) the Debts Recovery Tribunal-III Delhi, (Group ‘C’ and ‘D’ posts) (Non-Gazetted), Recruitment Rules, 2002;

(18) the Debts Recovery Tribunal-III, Delhi, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) Posts
Recruitment Rules, 2003;

(19) the Debts Recovery Tribunal-3, Delhi (Multi-Tasking Staff) Recruitment Rules, 2016;
(20) the Debts Recovery Tribunal-III, Delhi (Lower Division Clerk), Recruitment Rules, 2017;
(21) the Debts Recovery Tribunal-3, Delhi (Stenographer Grade II) Recruitment Rules, 2017;

(22) the Debts Recovery Tribunal, Chandigarh, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

(23) the Debts Recovery Tribunal, Chandigarh, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2002;
(24) the Debts Recovery Tribunal-1, Chandigarh (Multi-Tasking Staff) Recruitment Rules, 2016;
(25) the Debts Recovery Tribunal-I, Chandigarh (Lower Division Clerk), Recruitment Rules, 2017;

(26) the Debts Recovery Tribunal-1, Chandigarh (Stenographer Grade II) Recruitment Rules, 2017;
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(27) the Debts Recovery Tribunal-II, Chandigarh (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2009;
(28) the Debts Recovery Tribunal-2, Chandigarh (Multi-Tasking Staff) Recruitment Rules, 2016;

(29) the Debts Recovery Tribunal-II, Chandigarh (Lower Division Clerk) Recruitment Rules, 2017

(30) the Debts Recovery Tribunal-3, Chandigarh (Lower Division Clerk) Recruitment Rules, 2017;

(31) the Debts Recovery Tribunal-3, Chandigarh (Stenographer Grade II) Recruitment Rules, 2017;

(32) the Debts Recovery Tribunal, Jaipur (Group ‘C and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 1998;

(33) the Debts Recovery Tribunal, Jaipur, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

(34) the Debts Recovery Tribunal, Jaipur (Multi-Tasking Staff) Recruitment Rules, 2016;
(35) the Debts Recovery Tribunal, Jaipur (Lower Division Clerk) Recruitment Rules, 2017;
(36) the Debts Recovery Tribunal, Jaipur (Stenographer Grade II) Recruitment Rules, 2017.

except as respect things done or omitted to be done before such supersession,the Central Government hereby makes the
following rules regulating the method of recruitment to the posts of Group ‘A’, ‘B’ and ‘C’ in the Debts Recovery
Appellate Tribunal, Delhi, and, Debts Recovery Tribunal, Chandigarh-1, Debts Recovery Tribunal, Chandigarh-2, Debts
Recovery Tribunal, Chandigarh-3, Debts Recovery Tribunal, Delhi-1, Debts Recovery Tribunal, Delhi-2, Debts
Recovery Tribunal, Delhi-3, and Debts Recovery Tribunal, Jaipur, namely:-

1. Short Title and Commencement.- (1) These rules may be called the Debts Recovery Appellate Tribunal, Delhi and
Debts Recovery Tribunals at Chandigarh, Delhi and Jaipur Recruitment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Grade and strength.- The various grades and the number of posts in each grade in Debts Recovery Appellate
Tribunal, Delhi and each Debts Recovery Tribunal under its jurisdiction are as specified in the First Schedule annexed
hereto.

3. Number of post, classification and Level in the pay matrix.- The number of post, its classification and level in the
pay matrix attached thereto shall be as specified in columns (2) to (4) of Second Schedule .

4. Method of recruitment, age limit, qualifications etc.— The method of recruitment, age limit, qualifications and other
matters related to the said post shall be specified in columns (5) to (13) of the Second Schedule .

5. Appointing Authority.- The Appointing Authority in respect of the post specified under column (2) of the Third
Schedule shall be the authority specified in the corresponding entry under column (3) of the said Schedule.

6. Disciplinary and Appellate Authorities.- The Disciplinary and Appellate Authorities shall be as specified in the
Fourth Schedule attached hereto.

7. Transfer.- Every person appointed to the post in Debts Recovery Appellate Tribunal, Delhi, and Debts Recovery
Tribunals under its jurisdiction is liable to be transferred within the jurisdiction of the Debts Recovery Appellate
Tribunal, Delhi. Provided that an officer appointed on deputation basis or against encadred posts are not liable to be
transferred.

8. Seniority.- (1) A common seniority list shall be maintained for each grade for the Debts Recovery Appellate Tribunal,
Delhi and all the Debts Recovery Tribunals under its jurisdiction.

2. The seniority shall be fixed as per the orders issued by the Central Government in the Ministry of Personnel,
Public Grievances and Pension, Department of Personnel and Training from time to time in this regard.

9. Disqualifications:- No person —

(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entered into or contracted a marriage with any other person
shall be eligible for appointment to the said posts;

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt any
person from the operation of this rule.

10. Power to relax - Where the Central Government is of the opinion that it is necessary or expedient so to do, it may,
by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any class or
category of persons.
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11. Saving - Nothing in these rules shall affect reservations, relaxation of age limit and other concession required to be
provided for the Scheduled Castes, the Scheduled Tribes, the other Backward Classes, ex-servicemen and other special
categories of persons in accordance with the orders issued by the Central Government from time to time in this regard.

First Schedule
(See Rule 2)

Serial Name of the Number of post Total
Number post
DRAT, DRT-1, DRT-2, DRT-3, DRT-1, | DRT- DRT- | DRT,
Delhi | Chandigarh | Chandigarh | Chandigarh Delhi 2, 3, Jaipur
Delhi Delhi
QY] 2 3) @ Q)] (©) @) ®) © (10) | (1D
1. Registrar 1 1 1 1 1 0 1 1 7
2. Assistant 0 1 1 1 1 1 1 1 7
Registrar
3. Recovery 0 2 2 2 2 2 2 2 14
Officer
4. Section 1 1 1 1 1 1 1 1 8
Officer
5. Private 1 1 1 1 1 1 1 1 8
Secretary
Assistant 2 4 4 4 4 4 4 4 30
Accounts 0 1 1 1 1 1 7
Assistant
8. Stenographer 1 2 2 2 2 2 2 2 15
Grade-I
9. Upper 2 3 3 3 3 3 3 3 23
Division
Clerk
10. Stenographer 1 1 0 1 1 1 1 1 7
Grade-1II
11. Lower 2 4 4 4 4 4 4 4 30
Division
Clerk
12 Staff Car 1 1 0 0 1 1 1 1 6
Driver
13. Multi- 4 7 6 0 7 7 7 7 45
Tasking Staff
Second Schedule
(Seerule 3 and 4)
Name of | Number of | Classification. Level in the | Whether selection | Age Limit for direct | Educational and
the post. post. pay matrix. or non-selection | recruits. other
post. qualifications
required for
direct recruits.
@ (2) (3) 4 ) ©) (N
1. 07* (2018) Group ‘A’. Level 12 Selection. Not applicable. Not applicable.
Registrar. (Rs.78800-
*Subject to 209200).
variation
dependent
on workload
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Whether age | Period of | Method of | In case of recruitment by promotion | If a Departmental Promotion | Circumstanc
and probation, | recruitment or deputation or absorption, grades | Committee exists, whatisits | es in which
educational if any. whether by | from which promotion or deputation | composition. Union Public
qualification direct or absorption to be made. Service
prescribed recruitment or Commission
for direct by promotion is to be
recruits  will or by consulted in
apply in the deputation or making
case of absorption and recruitment.
promotees. percentage of

posts  to be

filled by

various

methods.

® &) a0y an a2 €5)
Not Not (i) 50% by Promotion: Departmental Promotion | Not
applicable. applicable. promotion Committee applicable
failing Assistant  Registrar  or  Recovery | (for considering promotion) | .
which by Officer in level 11 in the pay matrix | consisting of :—
deputation; (Rs. 67700-208700) with five years

(ii) 50% by
deputation.

regular service in the grade.

Note: Where juniors who have
completed  their  qualifying or
eligibility service are  being
considered for promotion, their

seniors would also be considered
provided they are not short of the
requisite  qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

(a) Officers
Government
or Courts or
Tribunals;
(i)  holding analogous post on
regular basis in the parent cadre
of department; or
(ii) with five years service in the
grade rendered after appointment
thereto on a regular basis in level
11 in the pay matrix (Rs. 67700-
208700) or

under the Central
or State Governments

equivalent, in the parent cadre or
department; or .
(b) Officers of the public sector
banks,—
@
olding analogous posts
in scale V on a regular
basis in the parent cadre
or department;
(i)
ith five years regular
service in the post in
scale IV in the parent
cadre or department;

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services  -Chairperson;

2. Presiding Officer,

Debts Recovery

Tribunal (To be
nominated
by Department of
Financial Services)
- Member;

3. Director, Department
of Financial Services
- Member.

Selection Committee (for
considering deputation)
consisting of :—

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services  -Chairperson;

2. Presiding Officer,

Debts Recovery
Tribunal (To be
nominated by Department
of Financial Services)
- Member;

3. Director,

Department of Financial
Services
- Member;

4. Legal Adviser,
Reserve Bank of
India - Member.
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Desirable:
Experience in legal or judicial work.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for  consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed four years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the
closing last date of receipt of
applications

@

@ 3

“ (6]

©

O]

2.Assistant
Registrar.

07* (2018)
*subject to
variation

dependent
on
workload.

Group ‘A’. Level 11

Selection.
(Rs.67700-
208700).

Not applicable.

Not applicable.

®)

(€] ao

an

12

a3

Not
applicable.

Two
years.

By promotion
failing  which
by deputation.

Promotion:

(i) 75% from the Section Officers

(i)

in level 7 in the pay matrix (Rs.
44900-142400) with seven years
regular service in the grade; and

Departmental Promotion
Committee
promotion) consisting of :-

(for  considering

1. Joint Secretary (Debts

Recovery Tribunal),

25% from the Private Department of '
Secretaries in level 7 in the pay Fl.nanmal Services -
matrix (Rs.44900-142400) with | Chairperson;

seven years regular service in the
grade.

2. Presiding Officer, Debts

Recovery Tribunal (To

be nominated by

Department of

Financial Services) -

Member;

Note: Where juniors who have
completed their qualifying or
eligibility  service are  being
considered for promotion, their

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

3. Director or Deputy Secretary,
(Debts Recovery Tribunal),
Department of
Financial Services -

Member.
Selection Committee (for
considering deputation)

consisting of :—

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services -

Chairperson;

Not

applicable.
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Deputation:

(a) Officers under the Central
Government or State
Governments or Courts or
Tribunals,—

(i) holding analogous post on
regular basis in the parent cadre
or department; or
(ii) with five years service in the
grade rendered after appointment
thereto on a regular basis in the
post of Section Officer in level 9
in the pay matrix (Rs. 53100-
167800) or equivalent, in the
parent cadre or department; or
(iii) with six years service in the
grade rendered after appointment
thereto on a regular basis in the
post of Section Officer in
Level 8 in the pay matrix (Rs.
47600-151100) or equivalent;
and
(iv)with seven years service in
the grade rendered after
appointment thereto on a regular
basis in the post of Section
Officer in level 7 in the pay
matrix  (Rs.44900-142400) or
equivalent;
(b) Officers of the public sector
banks,—
(i) Scale IV Officers holding
analogous post on regular basis
in the parent cadre or
department;or
(ii) Scale III Officers with five
years regular service in the post.
Desirable:
Experience in legal or judicial work.
Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for  consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.
Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed four years.
Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the
closing last date of receipt of

application.

2. Presiding Officer, Debts
Recovery Tribunal (To be
nominated by Department
of Financial Services)

— Member;

3. Director or Deputy
Secretary, Department
of Financial Services

- Member;

4. Director or Deputy
Secretary(Debts
Recovery Tribunal),
Department of Financial
Services - Member;

5. Joint Legal Adviser,

Reserve Bank of India
- Member.

[PART II—SEC. 3(i)]
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€Y} 2 3 @ &) (©) )
3.Recovery 14 *(2018) Group ‘A’. Level 11 Not applicable. Not applicable. Not applicable.
Officer. (Rs
*subject to 67700-
variation 208700).
dependent
on
workload.
® (©)) 10 an 12) as
Not Not By (a) Officers under the Central | Selection Committee (for | Not
applicable. applicable. | deputation. Government or State Governments | considering deputation) | applicable.

or Courts or Tribunals

(i) holding analogous post on
regular basis in the parent
cadre or department; or

(ii) with five years service in the
grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer in level 9 in
the pay matrix (Rs.53100-
167800) or equivalent, in the
parent cadre or department;or

(iii) with six years service in the
grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer in level 8 in
the pay matrix (Rs.47600-
151100) or equivalent, in the
parent cadre or department;or

(iv)with seven years service in the|
grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer
in level 7 in the pay matrix
(Rs.44900-142400) or
equivalent, in the parent
cadre or department;

b) Officers of the public sector
banks,-
(1) Scale IV Officers holding
analogous post on regular basis
in the parent cadre or
department;or
(i) Scale III Officers with
five years service in the grade
rendered after appointment
thereto on a regular basis in
the post.
Desirable:
Degree in law or having legal
experience.
Note 1: The period of deputation
including the period of deputation
in another ex-cadre post held
immediately  preceding  this
appointment in the same or some
other Organisation or Department
of the Central Government shall
ordinarily not exceed four years.

consisting of:-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial

Services - Chairperson;

2. Presiding Officer,
Debts Recovery
Tribunal (To be
nominated by Department
of Financial Services
- Member
3. Director or Deputy
Secretary, Department
of Financial Services
- Member
4 Director or Deputy
Secretary (Debts
Recovery Tribunal),
Department of Financial
Services

- Member
5. Joint Legal Adviser,
Reserve Bank of
India - Member.

>

>

>
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Note 2: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date of
receipt of applications.

(€)) @ 3 *) (&) ©) ©))
4.Section 08 Group ‘B’. | Level 7 Selection. Not applicable. Not applicable.
Officer. *(2018) (Rs.
*subject to 44900-
variation 142400).
dependent
on workload.
® ® a0 ap a2) (€5))
Not Not By Promotion: Group ‘B’ Departmental | Not
applicable. | applicable.| promotion Promotion =~ Committee  (for | applicable.

by
deputation.

failing which

Assistants in Level 6 in the pay matrix
(Rs.35400-112400) with five years
regular service in the grade.

Note: Where juniors who have completed
their qualifying or eligibility service are
being considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility service
by more than half of such qualifying or
eligibility —service or two years,
whichever is less, and have successfully
completed  probation  period  for
promotion to the next higher grade along
with their juniors who have already
completed such qualifying or eligibility
service.

Deputation:

Officers under the Central Government or
State  Governments or Courts or
Tribunals;

(i) holding analogous post on a regular
basis in the parent cadre or
department; or

(i) with five years regular service in the
grade rendered after appointment
thereto on a regular basis in Level 6
in the pay matrix (Rs. 35400-
112400) or equivalent, in the parent
cadre or department.

Desirable:
Experience in legal or judicial work.
Notel: The departmental officers in the
feeder category who are in the direct line
of promotion shall not be eligible for
consideration for  appointment on
deputation. Similarly, the deputationists
shall not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held immediately

considering promotion)
consisting of :—

1. Chairperson, Debts Recovery
Appellate Tribunal or

Presiding
Officer, Debts Recovery
Tribunal -Chairperson;

2. Secretary or Registrar,
Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal - Member;
3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribun - Member.
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or some

other

preceding this appointment in the same

Organisation  or

Department of the Central Government
shall ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as

on the

closing last date of receipt of
applications.
Q)] (@) 3 “ (&) (O] @)
5.Private 08 *(2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Secretary. *subject to (Rs.
variation 44900-
dependent 142400).
on workload.
® (&) (10) an a2 13)
Not Not By Promotion: Group ‘B’ Departmental | Not
applicable. applicable| promotion Promotion Committee (for | applicable.
fa111ng which Stenographers Grade I in Level 6 in Considering promotion)
by the pay matrix (Rs.35400-112400) | consisting of :—
deputation. with five years regular service in the
grade. 1. Chairperson, Debts
Recovery
Note: Where juniors who have Appellate  Tribunal  or
completed  their  qualifying or | Presiding
eligibility =~ service  are  being Officer, Debts Recovery
considered for promotion, their Tribunal - Chairperson;

seniors would also be considered
provided they are not short of the
requisite  qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

Officers under the Central
Government or State Governments or
Courts or Tribunals,-

(i) holding analogous post on regular
basis in the parent cadre or
department; or

(i) with five years service in
the grade rendered after
appointment thereto on a
regular basis in
Stenographer Grade 1 in
Level 6 in the pay
matrix(Rs.  35400-112400)
or equivalent, in the parent
cadre or department.

Desirable:

Experience in legal or judicial work.

Note 1: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be

2. Secretary or Registrar,
Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal - Member;

3 . Assistant Registrar or

Recovery Officer, Debts
Recovery Tribunal
- Member.
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eligible for  consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.

Note 2: The period of deputation
including the period of deputation in
another  ex-cadre  post  held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the
closing last date of receipt of

applications.
@ (@) 3 “ (&) ©) (@)
6.Assistant. | 30 * (2018) Group ‘B’. | Level 6 Selection. Not applicable. Not applicable.
(Rs.35400-
*Subject to 112400).
variation
dependent
on workload.
® ® a0 an a2 as)
Not Two years | By promotion | Promotion: Group ‘B’ Departmental | Not
applicable. | for failing which Promotion Committee (for | applicable.
promotees. | by Upper Division Clerks in Level 4 in | considering promotion)
deputation. the pay matrix (Rs. 25500-81100) | consisting of :(—
with ten years regular service in the
grade. 1. Chairperson, Debts Recovery

Appellate Tribunal or
Note: Where juniors who have | Presiding

completed their qualifying or Officer, Debts Recovery

eligibility = service are  being Tribunal - Chairperson;
considered for promotion, their | 2. Secretary or Registrar,
seniors would also be considered Debts Recovery Appellate
provided they are not short of the Tribunal or Debts Recovery
requisite qualifying or eligibility Tribunal - Member;
service by more than half of such | 3. Assistant Registrar or
qualifying or eligibility service or Recovery Officer, Debts

two years, whichever is less, and Recovery Tribunal -Member.

have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Deputation:

Officers  under the  Central
Government or State Government or
Courts or Tribunals,-

(1) holding analogous post on a
regular basis in the parent
cadre or department; or

(i) with ten years service in the
grade rendered after
appointment thereto on a
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regular basis in Level 4 in the
pay matrix (Rs. 25500-81100)
or equivalent, in the parent
cadre or department.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for consideration for
appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation
in another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department
of the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.

@

@

3

“) (6]

©

@)

7.Accounts
Assistant.

07* (2018)

*subject to
variation
dependent
on workload.

Group ‘B’.

Level 6
(Rs.
35400-
112400).

Not applicable.

Not applicable.

Not applicable.

®

®

ao

an

a2

€E))

Not
applicable.

Not

applicable.

By

deputation.

Officers under the Central Government,-

(a) (i) holding analogous post on regular basis in
the parent cadre or department; or

(ii) with ten years regular service in the
grade rendered after appointment thereto on
a regular basis in Level 4 in the pay matrix
(Rs. 25500-81100) or equivalent, in the
parent cadre or department; and
(b) who have undergone training in cash and
accounts work in Institute of Secretariat
Training and Management or equivalent
Institute of Central Government.

Note 1: The period of deputation including the
period of deputation in another ex-cadre post
held immediately preceding this appointment in
the same or some other Organisation or
department of the Central Government shall
ordinarily not exceed three years.

Note 2: The maximum age limit for appointment
on deputation shall be not exceeding fifty-six
years as on the closing last date of receipt of

Not applicable.

Not applicable.
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applications.
@ @ (€)) C) ® © @)
8.Stenographer | 15% (2018) Group ‘B’. | Level 6 Selection. Not applicable. Not applicable.
Grade 1. *Subject to (Rs.
variation 35400-
dependent 112400).
on workload.
® ® a0y an a2 as)
Not Two years | By Promeotion: Group ‘B’ Departmental | Not
applicable. for promotion Stenographers Grade II in level 4 in | Promotion =~ Committee  (for | applicable.
promotees. | failing the pay matrix (Rs. 25500-81100) | considering promotion)
which by | with ten years regular service in the | consisting of :-
deputation. | grade. .
Note: Where juniors who have 1. Chairperson, DebFs Recovery
completed  their  qualifying or Appf:ll'ate Tribunal or
eligibility service are being considered P rc;s&dmg
for promotion, their seniors would Offlcer, Debts Recovgry
Tribunal - Chairperson;

also be considered provided they are
not short of the requisite qualifying or
eligibility service by more than half of
such qualifying or eligibility service
or two years, whichever is less, and
have successfully completed
probation period for promotion to the
next higher grade along with their
juniors who have already completed
such qualifying or eligibility service.

Deputation:

Officers under the Central

Government or State Governments or

Courts or Tribunals,-

(1) holding analogous post on regular
basis in the parent cadre or
department; or

(i1) with ten years service in the grade
rendered after appointment
thereto on a regular basis in level
4 in the pay matrix (Rs. 25500-
81100) or equivalent, in the parent
cadre or department.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for consideration for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.
Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit for

appointment on deputation shall be

not exceeding fifty-six years as on the
closing last date of receipt of

2. Secretary or Registrar,
Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal - Member;
3. Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal
- Member.
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applications.
@ (@) 3) “ ® © (@)
9. Upper 23 *(2018) Group ‘C’. Level 4 Non-selection. Not applicable. Degree  of a
Division *Subject to (Rs.25500- recognized
Clerk. variation 81100). university or
dependent equivalent.
on workload.
® €] 10 an a2 as)
Not Two years By Promotion: Group ‘c Departmental Not
applicable. | for direct promotion Lower Division Clerk in level 2 in the | Promotion ~Committee (for] applicable.
recruitment. | fajling pay matrix (Rs. 19900-63200) with | considering promotion)
Nil for which by | eight years regular service in the grade. | consisting of :—
promotees. | deputation. Note: Where juniors who have

completed their qualifying or eligibility
service are being considered for
promotion, their seniors would also be
considered provided they are not short
of the requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully  completed  probation
period for promotion to the next higher
grade along with their juniors who have
already completed such qualifying or
eligibility service.

Deputation:

Officers under the Central Government
or State Governments or Courts or
Tribunals,-

(i) holding analogous post on
regular basis in the parent
cadre or department; or

(i) Lower Division Clerk with

eight years service in the
grade rendered after
appointment thereto on a
regular basis in level 2 in the
pay matrix (Rs. 19900-63200)
or equivalent, in the parent
cadre or department.

Notel: The departmental officers in the
feeder category who are in the direct
line of promotion shall not be eligible
for consideration for appointment on
deputation. Similarly, the deputationists
shall not be eligible for consideration
for appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same
or some other Organisation or
department of the Central Government
shall ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the

1.Registrar or Secretary,
Debts Recovery Appellate

Tribunal

—Chairperson;

2 Registrar or Secretary,
Debts Recovery Tribunal

—Member;|

3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal

—Member.
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closing last date of receipt of
applications.
()] @ 3 “ (&) (©) N
10.Stenographer | * 07 Group ‘C’. | Level4 Not Between 18 and 27 years | (i) 12" class pass or
Grade I1. (2018) (Rs. applicable. equivalent from a
Subject to 25500- (Relaxable for recognised Board or
variation 81100). Government Servant upto University;
dependent 40 years in accordance
on with  instructions or| (ii) Skill Test Norms:-
workload. orders issued by the
Central Government). Dictation:
10 minutes @ 80 words per
Note: The crucial date minute
for determining the age
limit shall be as Transcription:
advertised by the Staff 65 minutes (English), 75
Selection Commission. minutes (Hindi) (On
Manual Typewriter) or
50 minutes (English), 65
minutes (Hindi) (On
Computer).
® &) (10) an 12) a3)
Not Two years. By  direct recruitment | Not applicable. | Group ‘< Departmental Not
applicable. through  Staff  Selection Promotion =~ Committee  (for] Applicable.
Commission. considering confirmation)
consisting of :-
Note : Vacancies caused by
the incumbent being away 1.Registrar or Secretary,
on deputation or long illness Debts Recovery Appellate
or study leave or under Tribunal - Chairperson;
other circumstances for a
duration of one year or 2.Registrar or Secretary,
more may be filled on Debts Recovery Tribunal
deputation basis from the - Member;
officers of the Central
Government,- 3.Recovery Officer or
(a) (i) holding Assistant Registrar, Debts
analogous  posts Recovery Tribunal - Member.
on regular basis in
the parent cadre
or department;
and
(ii) possessing the
qualifications
prescribed for
direct recruits
under column (7).
(€)) @ 3 “ 6) (6) )
11.Lower 30* (2018) Group ‘C’. | Level 2 Non- Between 18 and 27 | (i) 12"class or equivalent
Division  Clerk.| * subject to (Rs. selection. years. (Relaxable for qualification from a
variation 19900- Government recognised Board or
dependent 63200. Servants upto 40 University.

on workload.

years in accordance
with the instructions
or orders issued by
the Central
Government).

(ii) Typing speed of 35
words per minute in
English or 30 words per
minute in  Hindi on
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Note: The crucial
date for determining
the age limit shall be
as fixed by Staff
Selection

Commission (where

computer.

(35 words per minute and
30 words
correspond

per minute
to 10500 Key
Depressions per Hour or
9000 Key Depressions per

recruitment is not | Hour on an average of 5
through Staff | key depressions for each
Selection word)
Commission, crucial
date for determining
the age-limit shall be
the last date for
receipt of
applications).
® €)) 10) an 12) a3
Yes Two (i)  50% by direct recruit- | Promotion: Group ‘C’ Departmental | Not
years for tment through Staff From amongst Multi-Tasking | Promotion Committee (for | Applicable.
direct Selection Staff with three years regular | promotion or confirmation)
recruits. Commission. service in the grade and who | consisting of :-
(i) 50% by promotion on | possess 12" class pass or

the on the basis of a

departmental
qualifying

examination  failing
which by deputation.

equivalent qualification, on
the basis of a departmental
qualifying examination.

Notel.- The maximum age-
limit for appearing in the
examination shall be forty

five years.

Note 2.- Relaxable in case of
the employees belonging to
Scheduled Caste or Scheduled
Tribe upto five years in
accordance with the
instructions or orders issued
by the Central Government.

Note 3.- If more of such
employees than the number of
vacancies available under
clause (ii) under column 10
qualified at the examination,
such number  of
employees shall be considered
for filling  the vacancies
arising in the subsequent
years so that the employees
qualifying at an earlier
examination are considered
before those who qualify at a
later examination.

€Xcess

Deputation:-

From amongst staff of Central

1. Registrar or  Secretary|
Debts Recovery|
AppellateTribunal
- Chairperson;

2. Registrar or Secretary,
Debts Recovery Tribunall
- Member;
3. Assistant  Registrar  of
Recovery Officer, Debts
Recovery Tribunal .
Member.
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or State Government or
Courts or Tribunals:-

(a) (i) holding analogous post
on regular basis in the
parent cadre or
department; or

(i) With three years regular
service in level-1 (Rs
18000-56900/) in the Pay
Matrix in the parent cadre
or department; and

(b) Possessing educational

qualifications as

prescribed under column

(7) for direct recruits
Notel.- The

deputation

period  of
including  the
period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or
some other Organisation or
Central

Government shall ordinarily

Department of
not exceed three years.

Note 2.- The maximum age
limit for appointment by
deputation shall not exceed

fifty-six years as on date of

receipt of applications.

€] (@) 3 (G)) ® 0) @)
12.Staff 06%* Group | Level 2 Not Between 18 and 25* years | (i) Possession of a valid

Car (2018) 'C'. (Rs.19900- | applicable | (Relaxable for Government driving licence for motor

Driver | *subject 63200). Servants upto 40 years in cars;

(Ordin | to accordance with the | (ii)) Knowledge of  motor

ary variation instructions or orders issued by mechanism (The candidate

Grade. | dependent the Central Government). should be able to remove
on minor-defects in vehicle);
workload Note 1 : The crucial date for | (iii) Experience of driving a

determining the age limit shall
be the closing date for receipt
of application from candidates
in India ( and not the closing
date prescribed for those in
Assam, Meghalaya, Arunachal
Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu and
Kashmir State, Lahaul and Spiti
District and Pangi Sub-Division
of Chamba District of Himachal
Pradesh, Andaman and Nicobar
Islands and Lakshadweep).

*If the direct recruitment is to

motor car for at least 3
years; and

(iv) Pass in 10" standard.
Desirable: 3 years service
as Home Guard or Civil
Volunteers.

Note : The
regarding experience is relaxable
at  the
competent authority in the case

qualification
discretion of the

of candidates belonging to the
Scheduled Castes or Scheduled
Tribes
selection, the

if at any stage of
competent

authority is of the opinion that
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be made

by direct
competitive Examination, the
age limit would be 18-27 years.

open

sufficient number of candidates
with requisite experience is not
likely to be available to fill up
the vacancy reserved for them.

®) ©9) (10)

an

a2

as)

Not
applicable.

Two years | Deputation

for direct | or
recruits or | absorption
re- failing

which by

direct

employed.

recruitment.
For Armed
Forces
Personnel:
Deputation
or re-
employment.

Deputation or absorption:
From amongst regular Group ‘C’
employees in Level 1 in the pay
matrix (Rs 18000-56900) in Debts
Recovery Appellate Tribunal or Debts
Recovery Tribunals who possess valid
Driving License for Motor Cars on the
basis of a Driving Test to assess the
competence to drive Motor Cars
failing which from amongst regular
Group ‘C’” employees in Level 1 in the
pay matrix (Rs. 18000-56900) in other
Ministries of the Central Government
who fulfill the necessary qualifications
as mentioned in column (7).

Deputation or re-employment for
Armed Forces Personnel:

The Armed Forces Personnel due to
retire or who are to be transferred to
reserve within a period of one year
and having the requisite experience
and qualifications prescribed shall also
be considered. Such persons would be
given deputation terms upto the date
on which they are due for release from
the Armed Forces; therafter they may
be continued on re-employment.

Note 1: The period of deputation
including the period of deputation in
held
this
appointment in the same or some

another  ex-cadre  post

immediately preceding
other Organisation or Department of
the  Central shall
ordinarily not exceed three years.

Government

Note 2: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.

Group ‘<

Promotion Committee
considering
consisting of :-
1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal
2.Registrar or Secretary,

Debts Recovery Tribunal

- Member;

3.Recovery Officer or
Assistant Registrar, Debts

Recovery Tribunal - Member.

Departmental

confirmation)

- Chairperson;

Not

(for | appl

icable.

€] (@) 3

“) (6]

©

)

13.Multi-
Tasking
Staff.

45% (2018)
*subject to

Group 'C.

variation
dependent
on

Level 1
(Rs.18000-
56900).

Not
applicable.

Between 18 and 25 years.

Note 1: The crucial date for
determining
shall be the closing date for

the age limit

Matriculation
equivalent.

or
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workload. receipt of application from
candidates in India (and not
the closing date prescribed
for those in Assam,
Meghalaya, Arunachal
Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu
and Kashmir State, Lahaul
and Spiti district and Pangi
sub-division of Chamba
district of Himachal Pradesh,
Andaman and Nicobar
Islands and Lakshadweep).

® (&) 10 an 12) 13)
Not Two By direct Not applicable. Group ‘C’ Departmental Promotion | Not applicable.
applicable. | years. recruitment Committee (for considering
through Staff confirmation) consisting of :-
Selection 1.Registrar or Secretary,
Commission. Debts Recovery Appellate
Tribunal - Chairperson;

2.Registrar or Secretary,
Debts Recovery Tribunal - Member;
3.Recovery Officer or

Assistant Registrar, Debts
Recovery Tribunal - Member.
Third Schedule
(See Rule 5)
Serial Number Post Appointing Authority
@ (2 3
1. Group ‘C’ Registrar, Debts Recovery Appellate Tribunal
Group ‘B’ Chairperson, Debts Recovery Appellate Tribunal
3. Group ‘A’ Central Government
Fourth Schedule
(See Rule 6)
Serial Number | Post Appointing Authority Appellate Authority
1) ) 3) @
1. Group ‘C’ Registrar, Debts Recovery Appellate Tribunal Chairperson, Debts Recovery Appellate
Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate Tribunal | Central Government (Hon’ble Minister
of Finance)
3. Group ‘A’ Central Government As provided in Central Civil Services
(Classification, Control and Appeal)
Rules, 1965

[F.No. 5/2/2016-DRT]
V.V.S. KHARAYAT, Under Secy.
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(1)
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©)
(4)
®)
(6)
()

NN
& e -

—_
~

T AGAT AHAT ATAFIOT, FITHTdT, T ‘F AT & (A9I4) i T @ (FLId) I8 9 #5797,
2001;

ST gt e ATerReT, FrerhrdT, (A9 T ¥ T 98) (FLSrqd) 9di =29, 2002;

ST T ST ATErHor, FIeAHTdT, (FIE qTEa) 9T (=, 2015;

ST et e stferaReor, Frerenrar, (sra 9oft forfven) wdt =, 2017,

ST gt ST stfersReor, Frererar, (smefertas 2vfi-2) wedt =, 2017,

0T AAT A Srfamor, Frerawrar, (3g F14 FH=1igs) 9di =479, 2016;

ST AT STTERYOT, FEYTETE, 99g ‘F oY @ (TSa) ¥ 99 @ (ATSId) 9% 9T (491, 2001;

0T AT SATAFTOT, FETETE, (FHg T 0¥ "7 Ig) (STSIr3d) At 479, 2002;

ST AT SATAFIT A, 1, gEATE, (FaT Foft ferfoaw) @t 7w, 2017,

ST AT SATAFIOT A, 1, gIATE, (Ae[fertaa 9ofi-2) At 77w, 2017;

ST AT STTAFIOT, FIETE, (T T FHATGE) AT (477, 2016;

ST AT STTAFIOT A, 2, gEATATE, (AT Hyoft ferfuar) @t 72w, 2017,

ST AT STTAFIOT A, 2, EAATE, (Ae[fertaah ofi-2) At 77w, 2017;

ST AT STTAFHTOT, AT, T ‘F T ‘@ (TSUlq) 3T q9g @ (FSq=d) T2 9t =749, 2001;
ST AT STTAFHTOT, AT, (A T Sf¥ = 97) (ATSTarod) it =24, 1998;

ST AT ST, qATRT, (37aT 2oft forfoe) weft 7w, 2017,

ST AT STTARTOT, qETRTe, (Smgferfaa 2off-2) st ==, 2017,

ST AT STTAFHIOT, AT, (T F1F FHATILGS) AT (474, 2016;

ST AT STTAFIOT A, 1, FIARTAT, G F T @ (TASTAT) AT T @ (FTSI0a) T8 A7t 7797, 2001,
ST AT ST, FIAFHTAT, (T T AT = IF) (ASTq1rq) WAt =79, 1998;

ST AT ST 7.8 1, wrAwrar, (e Fof forfue) adt 7w, 2017,

ST AT STTAFTOT A, 1, FIARIT, (AL Foft-2) At 77w, 2017;

ST AT STTAFIOT A, 1, FIARIAT, (T FA FHATGR) WAl =74, 2016;

ST AT STTAFIOT A, 2, FIAHIAT, GG F ;T @ (TASTAT) AT T @' (TTSIEa) T8 At 7797, 2001,
ST AT STTAFIOT o, 2, FIARIT, (A T AT I’ ) (FRTSAa) AT {977, 2002;

ST AT ST A, 2, FIeAhrar, (Fa oft ferfuer) @t 77w, 2017,

ST AT STTAFHTOT o, 2, FIARIAT, (AL Foft-2) AT 77w, 2017;

ST AT STTAFIOT A, 2, FIARIAT, (Tg FA FHATGR) WAl =74, 2016;
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(29 ST AT STTHTOT A, 3, FIARIAT, 9 F T @ (TSTId) AT g @ () 75 At #7497, 2003;
(30 ST AT STTAFTOT A, 3, FIARICT, (A T T o' UF) (RTSA=a) AT {977, 2002;

(31 ST T STTEHEOT A, 3, FTeranrar, (7a< Joft forfue) wdt =, 2017,
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MINISTRY OF FINANCE

NOTIFICATION
New Delhi, the 8th June, 2018
G.S.R. 538(E).—In exercise of the powers conferred by section 36 of the Recovery of Debts Due to

(Department of Financial Services)

Banks and Financial Institutions Act, 1993 (51 of 1993), and in supersession of-
1) the Debts Recovery Appellate Tribunal, Kolkata, Groups ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-
Gazetted) posts Recruitment Rules, 2001;

2) the Debts Recovery Appellate Tribunal, Kolkata (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment
Rules, 2002;

[%FT. &, 5/2/2016- =]
T e, e g
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3) the Debts Recovery Appellate Tribunal, Kolkata (Court Master) Recruitment Rules, 2015;

4) the Debts Recovery Appellate Tribunal, Kolkata (Lower Division Clerk) Recruitment Rules, 2017;

5) the Debts Recovery Appellate Tribunal, Kolkata (Stenographer Grade-II) Recruitment Rules, 2017;

6) the Debts Recovery Appellate Tribunal, Kolkata (Multi-Tasking Staff) Recruitment Rules, 2016;

7) the Debts Recovery Tribunal, Hyderabad Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;

8) the Debts Recovery Tribunal, Hyderabad, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

9) the Debts Recovery Tribunal-I, Hyderabad (Lower Division Clerk) Recruitment Rules, 2017;

10) the Debts Recovery Tribunal-I, Hyderabad (Stenographer Grade II) Recruitment Rules, 2017;

11) the Debts Recovery Tribunal, Hyderabad (Multi-Tasking Staff) Recruitment Rules, 2016;

12) the Debts Recovery Tribunal-2, Hyderabad (Lower Division Clerk) Recruitment Rules, 2017;

13) the Debts Recovery Tribunal-2, Hyderabad (Stenographer Grade II) Recruitment Rules, 2017;

14) the Debts Recovery Tribunal, Guwahati, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;

15) the Debts Recovery Tribunal, Guwahati, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
1998;

16) the Debts Recovery Tribunal, Guwahati (Lower Division Clerk) Recruitment Rules, 2017;

17) the Debts Recovery Tribunal, Guwahati (Stenographer Grade II) Recruitment Rules, 2017;

18) the Debts Recovery Tribunal, Guwahati (Multi-Tasking Staff) Recruitment Rules, 2016;

19) the Debts Recovery Tribunal, No.l, Kolkata, Groups ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-
Gazetted) posts Recruitment Rules, 2001;

20) the Debts Recovery Tribunal, Calcutta, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
1998;

21) the Debts Recovery Tribunal-1, Kolkata (Lower Division Clerk) Recruitment Rules, 2017;

22) the Debts Recovery Tribunal-1, Kolkata (Stenographer Grade II) Recruitment Rules, 2017,

23) the Debts Recovery Tribunal-1, Kolkata (Multi-Tasking Staff) Recruitment Rules, 2016;

24) the Debts Recovery Tribunal, No.2 Kolkata Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-
Gazetted) posts Recruitment Rules, 2001;

25) the Debts Recovery Tribunal-II, Kolkata (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

26) the Debts Recovery Tribunal-1I, Kolkata (Lower Division Clerk) Recruitment Rules, 2017,

27) the Debts Recovery Tribunal-2, Kolkata (Stenographer Grade II) Recruitment Rules, 2017,

28) the Debts Recovery Tribunal-2, Kolkata (Multi-Tasking Staff) Recruitment Rules, 2016;

29) the Debts Recovery Tribunal- III, Kolkata Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2003;

30) the Debts Recovery Tribunal- IIT Kolkata (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

31) the Debts Recovery Tribunal-III, Kolkata (Lower Division Clerk) Recruitment Rules, 2017;

32) the Debts Recovery Tribunal-3, Kolkata (Stenographer Grade II) Recruitment Rules, 2017;

33) the Debts Recovery Tribunal-3, Kolkata (Multi-Tasking Staff) Recruitment Rules, 2016;

34) the Debts Recovery Tribunal, Vishakhapatnam Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-
Gazetted) Posts Recruitment Rules, 2003;

35) the Debts Recovery Tribunal, Vishakhapatnam (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment
Rules, 2002;

36) the Debts Recovery Tribunal, Vishakhapatnam (Lower Division Clerk) Recruitment Rules, 2017;

37) the Debts Recovery Tribunal, Vishakhapatnam (Stenographer Grade II) Recruitment Rules, 2017;

38) the Debts Recovery Tribunal, Vishakhapatnam (Multi-Tasking Staff) Recruitment Rules, 2016;

39) the Debts Recovery Tribunal, Siliguri (Lower Division Clerk) Recruitment Rules, 2017,

40) the Debts Recovery Tribunal, Siliguri (Stenographer Grade II) Recruitment Rules, 2017;
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41) the Debts Recovery Tribunal, Cuttack, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;

42) the Debts Recovery Tribunal, Cuttack, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2002;

43) the Debts Recovery Tribunal, Cuttack (Lower Division Clerk) Recruitment Rules, 2017;

44) the Debts Recovery Tribunal, Cuttack (Stenographer Grade II) Recruitment Rules, 2017;

45) the Debts Recovery Tribunal, Cuttack (Multi-Tasking Staff) Recruitment Rules, 2016.

except as respect things done or omitted to be done before such supersession,the Central Government hereby
makes the following rules regulating the method of recruitment to the posts of Group ‘A’, ‘B’ and ‘C’ in the
Debts Recovery Appellate Tribunal, Kolkata, and, Debts Recovery Tribunal, Hyderabad-1, Debts Recovery
Tribunal, Hyderabad-2, Debts Recovery Tribunal, Guwahati, Debts Recovery Tribunal, Kolkata-1, Debts
Recovery Tribunal, Kolkata -2, Debts Recovery Tribunal, Kolkata-3, Debts Recovery Tribunal, Visakhapatnam,
Debts Recovery Tribunal, Siliguri and Debts Recovery Tribunal, Cuttack, namely:-

1. Short Title and Commencement.- (1) These rules may be called the Debts Recovery Appellate Tribunal,
Kolkata and Debts Recovery Tribunals at Hyderabad, Guwahati, Kolkata, Visakhapatnam, Siliguri and Cuttack
Recruitment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Grade and strength.- The various grades and the number of posts in each grade in Debts Recovery Appellate
Tribunal, Kolkata and each Debts Recovery Tribunal under its jurisdiction are as specified in the First Schedule
annexed hereto.

3. Number of post, classification and Level in the pay matrix.- The number of post, its classification and level
in the pay matrix attached thereto shall be as specified in columns (2) to (4) of Second Schedule .

4. Method of recruitment, age limit, qualifications etc.— The method of recruitment, age limit, qualifications
and other matters related to the said post shall be specified in columns (5) to (13) of the Second Schedule .

5. Appointing Authority.- The Appointing Authority in respect of the post specified under column (2) of the
Third Schedule shall be the authority specified in the corresponding entry under column (3) of the said Schedule.

6. Disciplinary and Appellate Authorities.- The Disciplinary and Appellate Authorities shall be as specified in
the Fourth Schedule attached hereto.

7. Transfer.- Every person appointed to the post in Debts Recovery Appellate Tribunal, Kolkata, and Debts
Recovery Tribunals under its jurisdiction is liable to be transferred within the jurisdiction of the Debts Recovery
Appellate Tribunal, Kolkata. Provided that an officer appointed on deputation basis or against encadred posts are
not liable to be transferred.

8. Seniority.- (1) A common seniority list shall be maintained for each grade for the Debts Recovery Appellate
Tribunal, Kolkata and all the Debts Recovery Tribunals under its jurisdiction.

(2)The seniority shall be fixed as per the orders issued by the Central Government in the Ministry of Personnel,
Public Grievances and Pension, Department of Personnel and Training from time to time in this regard.

9. Disqualifications:- No person —

(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entered into or contracted a marriage with any other person
shall be eligible for appointment to the said posts;

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt
any person from the operation of this rule.
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10. Power to relax - Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to
any class or category of persons.

11. Saving - Nothing in these rules shall affect reservations, relaxation of age limit and other concession required to be
provided for the Scheduled Castes, the Scheduled Tribes, the other Backward Classes, ex-servicemen and other special
categories of persons in accordance with the orders issued by the Central Government from time to time in this regard.

First Schedule
(See Rule 2)
Serial Name of the Number of post Total
Number post
DRAT, DRT DRT DRT-1 | DRT-2 | DRT-3 DRT- 1 DRT-2 DRT DRT
Kolkata | Cuttack | Guwahati | Kolkata | Kolkata | Kolkata | Hyderabad | Hyderabad | Siliguri | Vishakhapatnam
()] 2 (3) ) ) (6) @) ®) ) 10) ar) 12) 13)
1. Registrar 1 1 1 1 1 1 1 1 1 1 10
2. Assistant 0 1 1 1 1 1 1 1 1 1 9
Registrar
3. Recovery 0 2 2 2 2 2 2 2 2 2 18
Officer
4. Section 1 1 1 1 1 1 1 1 1 1 10
Officer
5. Private 1 1 1 1 1 1 1 1 1 1 10
Secretary
6. Assistant 2 4 4 4 4 4 4 4 4 4 38
7. Accounts 0 1 1 1 1 1 1 1 1 1 9
Assistant
8. Stenographer 1 2 2 2 2 2 2 2 2 2 19
Grade-1
9. Upper 2 3 3 3 3 3 3 3 3 3 29
Division
Clerk
10. Stenographer 1 1 1 1 1 1 1 1 1 1 10
Grade-II
11. Lower 2 4 4 4 4 4 4 4 4 4 38
Division
Clerk
12. Staff Car 1 1 1 1 1 1 1 0 0 1 8
Driver
13. Multi- 4 7 7 7 7 7 7 0 0 7 53
Tasking
Staff
Second Schedule
(Seerule 3 and 4)
Name of the | Number of | Classification. Level in | Whether selection or | Age Limit for direct | Educational and
post. post. the pay | non-selection post. recruits. other qualifications
matrix. required for direct
recruits.
@ 2) 3) ) ) ©) ()]
1. Registrar. 10* (2018) Group ‘A’. Level 12 Selection. Not applicable. Not applicable.
(Rs.78800-
*Subject to 209200).
variation
dependent
on workload
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Whether age | Period of | Method of | In case of recruitment by promotion or | If a Departmental Promotion | Circumstances
and probation | recruitment whether | deputation or absorption, grades from | Committee exists, what is its | in which
educational , if any. by direct | which promotion or deputation or composition. Union Public
qualification recruitment or by | absorption to be made. Service
prescribed promotion or by Commission
for  direct deputation or is to be
recruits will absorption and consulted in
apply in the percentage of posts making
case of to be filled by recruitment.
promotees. various methods.
® (&) a10) an az) a3)
Not Not (i) 50% by Promotion: Departmental Promotion | Not
applicable. applicable. promotion Assistant Registrar or Recovery Officer in | Committee  (for  considering | applicable
failing which by | level 11 in the pay matrix (Rs. 67700- | promo-tion) consisting of :- .
deputation; 208700) with five years regular service in

(ii) 50% by
deputation.

the grade.

Note: Where juniors who have completed
their qualifying or eligibility service are
being considered for promotion, their
seniors would also be considered provided
they are not short of the requisite
qualifying or eligibility service by more
than half of such qualifying or eligibility
service or two years, whichever is less, and
have successfully completed probation
period for promotion to the next higher
grade along with their juniors who have
already completed such qualifying or
eligibility service.

Deputation:

(a) Officers under the Central Government
or State Governments or Courts or
Tribunals;

(i) holding analogous post on regular
basis in the parent cadre of
department; or

(ii) with five years service in the

grade  rendered  after
appointment thereto on a
regular basis in level 11 in
the pay matrix (Rs. 67700-
208700) or equivalent, in
the parent cadre or
department; or
(b) Officers of the public sector banks,-
&)
holding analogous posts in
scale V on a regular basis in
the parent cadre or department;

(ii)
with five years regular service
in the post in scale IV in the
parent cadre or department;
Desirable:

Experience in legal or judicial work.
Notel: The departmental officers in the
feeder category who are in the direct line
of promotion shall not be eligible for
consideration ~ for  appointment  on
deputation. Similarly, the deputationists
shall not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same or
some other Organisation or Department of
the Central Government shall ordinarily
not exceed four years.

Note 3: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the closing
last date of receipt of applications.

1. Joint Secretary (Debts
Recovery Tribunal),

Department  of  Financial
Services —Chairperson;
2.Presiding Officer, Debts

Recovery Tribunal (To be

nominated by Department of

Financial Services) - Member;
3. Director, Department

of Financial

- Member.

Services

Selection Committee (for consi-
dering  deputation) consisting
of:-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial

Services -Chairperson;
2. Presiding Officer, Debts
Recovery Tribunal (To be

nominated by Department of
Financial Services) - Member;
3. Director, Department of
Financial Services - Member;
4. Legal Adviser, Reserve Bank
of India —~Member.
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@ ) 3) ) ) 6) 0]
2.Assistant 09* (2018) Group ‘A’. Level 11 Selection. Not applicable. Not applicable.
Registrar. (Rs.67700-

*subject to 208700).
variation
dependent

on

workload.

@) ) 10 an a2) a13)
Not Two By promotion | Promotion: Departmental Promotion Not applicable.
applicable. years. failing which by Committee (for considering

deputation. (i) 75% from the Section Officers in promotion) consisting of :-

level 7 in the pay matrix

(Rs. 44900-142400) with
seven years regular service in
the grade; and

(ii) 25% from the Private
Secretaries in level 7 in the pay
matrix (Rs.44900-142400) with
seven years regular service in
the grade.

Note: Where juniors who have
completed their qualifying or
eligibility =~ service are  being
considered for promotion, their

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

(a) Officers under the Central
Government or State
Governments or Courts
or Tribunals,-

(i) holding analogous post on
regular basis in the parent cadre
or department; or

(ii) with five years service in the
grade rendered after appointment
thereto on a regular basis in the
post of Section Officer in level 9
in the pay matrix (Rs. 53100-
167800) or equivalent, in the
parent cadre or department; or

(iii) with six years service in the
grade rendered after appointment
thereto on a regular basis in the
post of Section Officer in Level
8 in the pay matrix (Rs. 47600-
151100) or equivalent;and

(iii) with seven years service in
the grade rendered  after
appointment thereto on a regular
basis in the post of Section
Officer in level 7 in the pay
matrix  (Rs.44900-142400) or
equivalent;

1. Joint Secretary (Debts
Recovery Tribunal),
Department of
Financial Services -Chairperson;

2. Presiding Officer, Debts

Recovery Tribunal (To

be nominated by

Department of

Financial Services) - Member;
. Director or Deputy Secretary,

(Debts Recovery Tribunal),

Department of

Financial Services

W

- Member.

Selection Committee (for considering
deputation) consisting of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services - Chairperson;
2. Presiding Officer, Debts
Recovery Tribunal (To be
nominated by Department
of Financial Services) — Member;
. Director or Deputy
Secretary, Department
of Financial Services - Member;
4. Director or Deputy
Secretary(Debts
Recovery Tribunal),
Department of Financial
Services - Member;
5. Joint Legal Adviser,
Reserve Bank of India - Member.

W
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®)

(©))

a10)

at

az2)

a3)

(iv)with seven years service in
the grade rendered  after
appointment thereto on a regular
basis in the post of Section
Officer in level 7 in the pay
matrix  (Rs.44900-142400) or
equivalent;

(b) Officers of the public sector
banks,-
(i) Scale IV Officers holding
analogous post on regular basis
in the parent cadre or
department;or

(ii) Scale III Officers with five
years regular service in the post.

Desirable:

Experience in legal or judicial work.
Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible for  consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.

Note 2: The period of deputation
including the period of deputation in
another  ex-cadre  post  held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed four years.
Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the
closing last date of receipt of
applications.

@

(@)

3)

“@ 3)

(O]

()

3.Recovery
Officer.

18 * (2018)

*subject to
variation
dependent

on

workload.

Group ‘A’.

Level 11
(Rs
67700-
208700).

Not applicable.

Not applicable.

Not applicable.

®)

(€]

a10)

an

12)

a3

Not applicable.

Not
applicable.

By deputation.

(a) Officers under the Central

Government or State Governments

or Courts or Tribunals

(i) holding analogous

post on regular basis in the
parent cadre or department;
or
(ii) with five years service
in the grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer in level 9 in
the pay matrix (Rs.53100-
167800) or equivalent, in the
parent cadre or
department;or

Selection Committee (for considering
deputation) consisting of:-

1. Joint Secretary (Debts

Recovery Tribunal),

Department of Financial

Services - Chairperson;
2. Presiding Officer,

Debts Recovery

Tribunal (To be

nominated by Department

of Financial Services - Member;
3. Director or Deputy

Secretary, Department

of Financial Services - Member;

4 .Director or Deputy
Secretary (Debts
Recovery Tribunal),
Department of Financial

Not applicable.
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(iii) with six years service in Services - Member;
the grade rendered after | 5.Joint Legal Adviser, Reserve Bank of
appointment thereto on a India - Member.

regular basis in the post of
Section Officer in level 8 in
the pay matrix (Rs.47600-
151100) or equivalent, in
the  parent cadre or
department;or

(iv)with seven years service
in the grade rendered after
appointment thereto on a
regular basis in the post of

Section Officer
in level 7 in the pay matrix
(Rs.44900-142400) or

equivalent, in the parent
cadre or department;

(b) Officers of the public sector
banks,-

(i) Scale IV Officers holding
analogous post on regular
basis in the parent cadre or
department;or

(ii) Scale I Officers with
five years service in the
grade  rendered  after
appointment thereto on a
regular basis in the post.

Desirable:
Degree in law or having legal
experience.

Note 1: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not
exceed four years.

Note 2: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date of
receipt of applications.

@ (@) 3) () 5) (©) @)
4.Section 10* (2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Officer. (Rs.
*subject to 44900-
variation 142400).
dependent
on workload.

® (€] a0y an a2 a3
Not Not By promotion | promotion: Group ‘B’ Departmental Promotion | Not
applicable. applicable. | failing which Committee (for considering promotion) | applicable.

Assistants in Level 6 in the pay matrix

by deputation. consisting of :-
(Rs.35400-112400) with five years
regular service in the grade. L. ihairlplerson, ll))eth RCCOVCSY
X - ppellate Tribunal or Presiding
Note: Where juniors who have Officer, Debis Recovery
completed their qualifying or eligibility Tribunal -Chairperson;

service are being considered for | 2. Secretary or Registrar,
Debts Recovery Appellate

promotion, their seniors would also be
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considered provided they are not short
of the requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two

years, whichever is less, and have

successfully ~ completed  probation

period for promotion to the next higher
grade along with their juniors who have
already completed such qualifying or

eligibility service.
Deputation:

Officers under the Central Government
or State Governments or Courts or
Tribunals;

(i) holding analogous post on a
regular basis in the parent cadre or
department; or

(i) with five years regular service in
the grade rendered after
appointment thereto on a regular
basis in Level 6 in the pay matrix
(Rs. 35400-112400) or equivalent,
in the parent cadre or department.

Desirable:
Experience in legal or judicial work.
Notel: The departmental officers in the
feeder category who are in the direct
line of promotion shall not be eligible
for consideration for appointment on
deputation. Similarly, the deputationists
shall not be eligible for consideration
for appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held immediately
preceding this appointment in the same
or some other Organisation or
Department of the Central Government
shall ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the
closing last date of receipt of
applications.

Tribunal or Debts Recovery
Tribunal

3. Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal

- Member;

- Member.

@

(@)

3 @ )

)

()

5.Private

Secretary.

10 *(2018)

*subject to
variation
dependent
on workload.

Group ‘B’.

Level 7
(Rs.
44900-
142400).

Selection.

Not applicable.

Not applicable.

®)

[©))

a10)

an

a2)

a3)

Not
applicable.

Not By promotion
failing which
by deputation.

applicable.

Promotion:

Stenographers Grade 1 in
Level 6 in the pay matrix 1
(Rs.35400-112400) with five
years regular service in the
grade. 2.
Note: Where juniors who have
completed their qualifying or 3
eligibility service are being
considered for promotion, their

Group
Committee  (for
consisting of :-

. Chairperson, Debts Recovery Appellate
Tribunal or
Recovery Tribunal
Secretary or Registrar, Debts Recovery
Appellate Tribunal or Debts Recovery
Tribunal

. Assistant Registrar or
Debts Recovery Tribunal —
Member.

‘B’ Departmental Promotion
considering  promotion)

Presiding Officer, Debts
— Chairperson;

— Member;
Recovery Officer,

Not applicable.
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seniors  would also  be
considered provided they are
not short of the requisite
qualifying or eligibility service
by more than half of such
qualifying or eligibility service
or two years, whichever is less,
and have successfully
completed probation period for
promotion to the next higher
grade along with their juniors
who have already completed
such qualifying or eligibility

service.

Deputation:

Officers under the Central
Government or State

Governments or Courts or

Tribunals,-

(i) holding analogous post on
regular basis in the parent
cadre or department; or
with five years service in
the grade rendered after
appointment thereto on a

regular basis in

Stenographer Grade I in

Level 6 in the pay matrix
(Rs. 35400-112400) or
equivalent, in the parent cadre
or department.

Desirable:

Experience in legal or judicial
work.

Note 1: The departmental
officers in the feeder category
who are in the direct line of
promotion shall not be eligible
for consideration for
appointment on deputation.
Similarly, the deputationists
shall not be eligible for
consideration for appointment
by promotion.

Note 2: The period of
deputation  including  the
period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily
not exceed three years.

Note 3: The maximum age
limit for appointment on
deputation  shall be not
exceeding fifty-six years as on
the closing last date of receipt
of applications.
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@ @ 3 (C)) (&) © @
6.Assistant. | 38 * (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
(Rs.35400-
*Subject to 112400).
variation
dependent
on
workload.
®) (©)) a0 arn a2) a3)
Not Two years | By promotion | Promotion: Group ‘B’ Departmental Promotion | Not applicable.
applicable. | for failing  which Committee (for considering promotion)
promotees. | by deputation. Upper Division Clerks in Level 4 in | consisting of :-

the pay matrix (Rs. 25500-81100)
with ten years regular service in the
grade.

Note: Where juniors who have
completed  their qualifying or
eligibility =~ service  are  being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite  qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

Deputation:

Officers under the Central
Government or State Government or
Courts or Tribunals,-

(i) holding analogous post on a
regular basis in the parent
cadre or department; or

(i) with ten years service in the
grade rendered after
appointment thereto on a
regular basis in Level 4 in the
pay matrix (Rs. 25500-81100)
or equivalent, in the parent
cadre or department.

Notel: The departmental officers in
the feeder category who are in the
direct line of promotion shall not be
eligible  for  consideration  for
appointment on deputation. Similarly,
the deputationists shall not be eligible
for consideration for appointment by
promotion.

Note 2: The period of deputation
including the period of deputation in
another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the
closing last date of receipt of
applications.

1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
Officer, Debts Recovery
Tribunal - Chairperson;

2. Secretary or Registrar,

Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal - Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal -Member.
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@

@

3 “

(&)

©)

()

7. Accounts

09* (2018)

Group ‘B’. Level 6

Not applicable.

Not applicable.

Not applicable.

Assistant. (Rs. 35400-

*subject to 112400).
variation
dependent

on workload.

®) (€] 10 an a2 a3

Not
applicable.

Not
applicable.

By deputation. | Officers under the Central Government,- Not applicable. Not applicable.

(a) (i) holding analogous post on regular basis in the
parent cadre or department; or

(i) with ten years regular service in the grade
rendered after appointment thereto on a regular
basis in Level 4 in the pay matrix (Rs. 25500-
81100) or equivalent, in the parent cadre or
department; and

(b) who have undergone training in cash and accounts
work in Institute of Secretariat Training and
Management or equivalent Institute of Central
Government.

Note 1: The period of deputation including the period
of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other
Organisation or department of the Central Government
shall ordinarily not exceed three years.

Note 2: The maximum age limit for appointment on
deputation shall be not exceeding fifty-six years as on
the closing last date of receipt of applications.

@ @ 3 “ [6) ) ()

19% (2018) Level 6
(Rs. 35400-

112400).

8. Stenographer Selection.

Grade L.

Group ‘B’. Not applicable. Not applicable.
*Subject to
variation
dependent

on

workload.

®) (©)] a0 an a2) a3

Not
applicable.

Two years Promotion:
for

promotees.

By
promotion
failing which
by
deputation.

Not
applicable.

Group ‘B’ Departmental Promotion
Committee (for considering promotion)
Stenographers Grade II in level 4 in | consisting of :-
the pay matrix (Rs. 25500-81100)
with ten years regular service in the

grade.

1. Chairperson, Debts Recovery

Appellate Tribunal or Presiding

Officer, Debts Recovery

Tribunal — Chairperson;
Secretary or Registrar,

Debts Recovery Appellate

Tribunal or Debts Recovery

Tribunal — Member;

. Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal

who have
or | 2.

Note: Where juniors
completed  their qualifying
eligibility service are  being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or two
years, whichever is less, and have
successfully completed probation
period for promotion to the next
higher grade along with their juniors
who have already completed such
qualifying or eligibility service.

W

— Member.

Deputation:
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Officers under the Central
Government or State Governments or
Courts or Tribunals,-

(i) holding analogous post on regular
basis in the parent cadre or
department; or

(ii) with ten years service in the
grade rendered after appointment
thereto on a regular basis in level
4 in the pay matrix (Rs. 25500-
81100) or equivalent, in the parent
cadre or department.

Note 1: The departmental officers in

the feeder category who are in the

direct line of promotion shall not be
eligible for consideration  for
appointment on deputation.

Similarly, the deputationists shall not

be eligible for consideration for

appointment by promotion.

Note 2: The period of deputation
including the period of deputation in
another  ex-cadre ~ post  held
immediately preceding this
appointment in the same or some
other Organisation or department of
the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on the

closing last date of receipt of
applications.
@ 2 3 “ (S) (O) @)
9. Upper 29 *(2018) Group ‘C’. Level 4 Non-selection. Not applicable. Degree of a
Division Clerk. (Rs.25500- recognized university
*Subject to 81100). or equivalent.
variation
dependent
on workload.

@) (©)] 10) an a2) 3)
Not Two years By Notel: The departmental officers in | Group ‘C’  Departmental Promotion| Not applicable.
applicable. for direct promotion the feeder category who are in the | Committee (for considering promotion

recruitment. failing which | direct line of promotion shall not be | consisting of :—
Nil for by eligible for  consideration  for
promotees. deputation. appointment on deputation. | 1.Registrar or Secretary,
Similarly, the deputationists shall not Debts Recovery Appellate
be eligible for consideration for Tribunal — Chairperson;
appointment by promotion.
2.Registrar or Secretary,
Note 2: The period of deputation Debts Recovery Tribunal — Member;
including the period of deputation
in another ex-cadre post held | 3.Recovery Officer or
immediately preceding this Assistant Registrar, Debts
appointment in the same or some Recovery Tribunal — Member.
other Organisation or department of
the Central Government shall
ordinarily not exceed three years.
Note 3: The maximum age limit for
appointment on deputation shall be
not exceeding fifty-six years as on
the closing last date of receipt of
applications.
2) 3) “) ) (0) ()]
10. Stenographer *10 (2018) Group Level 4 Not applicable. Between 18 and 27 | (i) 12" class pass or
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Grade II. ‘C. (Rs. 25500- years equivalent from a
*Subject to 81100). recognized Board or
variation (Relaxable for University;
dependent  onl Government Servant
workload. upto 40 years in| (ii) Skill Test Norms:—
accordance with
instructions or orders Dictation:
issued by the Central 10 minutes @ 80
Government). words per  minute
Note: The crucial Transcription:
date for determining 65 minutes
the age limit shall be (English), 75
as advertised by the minutes  (Hindi)
Staff Selection (On Manual
Commission. Typewriter) or 50
minutes (English),
65 minutes (Hindi)
(On Computer).
®) ) (10) an 12) 13)
Not applicable. Two years. | By direct recruitment through Not Group ‘C’  Departmental Promotion| Not Applicable.
Staff Selection Commission. applicable. Committee (for considering confirmation
consisting of :—
Note : Vacancies caused by the
incumbent being away on 1.Registrar or Secretary,
deputation or long illness or Debts Recovery Appellate
study leave or under other Tribunal — Chairperson;|
circumstances for a duration of
one year or more may be filled 2.Registrar or Secretary,
on deputation basis from the Debts Recovery Tribunal — Member;
officers of the Central
Government,- 3.Recovery Officer or
Assistant Registrar, Debts
(@ @) holding Recovery Tribunal — Member.
analogous posts on
regular basis in the
parent cadre or
department; and
(ii) possessing the
qualifications
prescribed for direct
recruits under
column (7).
@ 2) 3) ) (5) ) )
11. Lower 38%(2018) Group ‘C’. Level 2 Non- Between 18 and 27 | (i) 12%class or equivalent qualification
Division (Rs. selection. years. (Relaxable for from a recognised Board or
Clerk. * subject to 19900- Government  Servants University.
variation 63200. upto 40 years in
dependent accordance with the | (ii) Typing speed of 35 words per
on instructions or orders minute in English or 30 words per
workload. issued by the Central minute in Hindi on computer.
Government).
(35 words per minute and 30 words
Note: The crucial date | per minute correspond to 10500 Key
for determining the age | Depressions per Hour or 9000 Key
limit shall be as fixed | Depressions per Hour on an average of
by Staff Selection | 5 key depressions for each word)
Commission (where
recruitment  is  not
through Staff Selection
Commission, crucial
date for determining
the age-limit shall be
the last date for receipt
of applications).
® [ © | (10) an (12) | a3y ]




[ 9 I-ET% 3(i)]

A <hl TSI ¢ SHIYNT

129

Yes

Two years
for direct
recruits.

(i) 50% by direct recruitment | Promotion: Group ‘C’  Departmental Promotion
through Staff Selection Committee (for promotion or confirmation)
Commission. From amongst Multi- | consisting of :—

Tasking Staff with
three years regular | 1.Registrar or Secretary Debts Recovery

(ii) 50% by promotion on the | service in the grade AppellateTribunal — Chairperson;
on the basis of a and who possess 12th
departmental qualifying class pass or | 2. Registrar or Secretary,
examination failing which equivalent Debts Recovery Tribunal — Member;
by deputation. qualification, on the
basis of a | 3. Assistant Registrar or Recovery Officer,
departmental Debts Recovery Tribunal — Member.
qualifying
examination.
Note 1.- The

maximum  age-limit
for appearing in the
examination shall be
forty five years.

Note 2.- Relaxable in
case of the employees
belonging to
Scheduled Caste or
Scheduled Tribe upto
five years in
accordance with the
instructions or orders
issued by the Central
Government.

Note 3.- If more of
such employees than
the number of
vacancies  available
under clause (ii) under
column 10 qualified at
the examination, such
excess number of
employees shall be
considered for filling

Not
Applicable.

the vacancies arising
in the subsequent
years so that the
employees qualifying

at an earlier
examination are
considered before

those who qualify at a
later examination.

Deputation:—

From amongst staff of
Central or  State

Government or
Courts or
Tribunals:—

(@ (@) holding

analogous post on
regular basis in
the parent cadre
or department; or

(i) With three years
regular service in
level-1 (Rs
18000-56900/) in
the Pay Matrix in
the parent cadre
or department;
and

(b) Possessing
educational
qualifications _as
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prescribed under
column (7) for
direct recruits

Notel.- The period of

deputation  including
the period of
deputation in another
ex-cadre post held
immediately

preceding this

appointment in
same or some other

Organisation or
Department of Central
Government shall

ordinarily not exceed
three years.

Note
maximum age limit
for appointment by
deputation shall not
exceed fifty-six years
as on date of receipt

the

2.- The

of applications.
@ 2) 3) “4) (5) 6) ()]
12.Staff 08%* (2018) Group 'C". Level 2 Not Between 18 and 25% years (i) Possession of a valid driving
Car (Rs.19900- | applicable. | (Relaxable for Government Servants licence for motor cars;
Driver | *subject to 63200). upto 40 years in accordance with the (i) Knowledge of motor
(Ordin variation instructions or orders issued by the mechanism (The candidate
ary dependent Central Government). should be able to remove
Grade) on minor-defects in vehicle);
workload Note 1 The cruc.ial. date for (iii) Experience of driving a motor
determining the age limit shall be
the closing date for receipt of car for at least 3 years; and
application from candidates in India (iv) Pass in 10" standard.
( and not the closing date prescribed | Desirable: 3 years service as Home
for those in Assam, Meghalaya, | Guard or Civil Volunteers.
Arunachal  Pradesh, ~ Mizoram, | Note : The qualification regarding
Manipur, ~ Nagaland,  Tripura, | experience is relaxable at the
Sikkim, Lafiakh Division of J ammu | giscretion of the competent authority
and Kashmir State, Lahaul and Spiti | . . .
L ; R in the case of candidates belonging to
District and Pangi Sub-Division of
Chamba District of Himachal thc? Scbeduled Castes or Sct.leduled
Pradesh, Andaman and Nicobar Tribes if at any st.age. of selecuor}, .the
Islands and Lakshadweep). competent authority is of the opinion
that sufficient number of candidates
*If the direct recruitment is to be | with requisite experience is not likely
made by direct open competitive | to be available to fill up the vacancy
Examination, the age limit would be | reserved for them.
18-27 years.
®) ) (10 an (12) (13)
Not Two years Deputation or | Deputation or absorption: Group ‘C’ Departmental Promotion | Not
applicable. . absorption Committee (for considering confirmation) | applicable.
for direct From amongst regular Group ‘C’

recruits or

re-employed.

failing which
by direct

recruitment.

For Armed

Forces

employees in Level 1 in the pay matrix
(Rs 18000-56900) in Debts Recovery
Appellate Tribunal or Debts Recovery
Tribunals who possess valid Driving
License for Motor Cars on the basis of a
Driving Test to assess the competence
to drive Motor Cars failing which from
amongst regular Group ‘C’ employees

consisting of :—

Tribunal

1.Registrar or Secretary,

Debts Recovery Appellate

— Chairperson;
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Personnel:

Deputation or

re-employment.

in Level 1 in the pay matrix (Rs. 18000-
56900) of the
Central Government who fulfill the

in other Ministries

necessary qualifications as mentioned in
column (7).

Deputation or re-employment for
Armed Forces Personnel:

The Armed Forces Personnel due to
retire or who are to be transferred to
reserve within a period of one year and
having the requisite experience and
qualifications prescribed shall also be
considered. Such persons would be
given deputation terms upto the date on
which they are due for release from the
Armed Forces; therafter they may be
continued on re-employment.

Note 1: The period of deputation
including the period of deputation in
held
this

another ex-cadre post

immediately preceding
appointment in the same or some other
Organisation or Department of the
Central Government shall ordinarily

not exceed three years.

Note 2: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the
last date

closing of receipt of

applications.

2.Registrar or Secretary,

Debts Recovery Tribunal — Member;

3.Recovery Officer or
Assistant Registrar, Debts

Recovery Tribunal

— Member.

@

(@)

3

“ (&)

)

()

13. Multi-
Tasking
Staff.

53% (2018)

*subject to
variation
dependent
on

workload.

Group 'C'.

Level 1
(Rs.18000-
56900).

Not applicable.

Between 18 and 25 years.

Note 1: The crucial date for
determining the age limit shall
be the closing date for receipt
of application from candidates
in India (and not the closing
date prescribed for those in
Assam, Meghalaya, Arunachal
Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu
and Kashmir State, Lahaul and
Spiti district and Pangi sub-
division of Chamba district of
Himachal Pradesh, Andaman
and Nicobar Islands and
Lakshadweep).

Matriculation or equivalent.

®)

‘ (©))

‘ a10)

an

a2)

a3)
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Not Two By direct recruitment Not applicable. Group ‘C’ Departmental Promotion Not applicable.
applicable. years. through Staff Committee (for considering confirmation)
Selection consisting of : —
Commission.
1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal — Chairperson;
2 Registrar or Secretary,
Debts Recovery Tribunal — Member;
3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal — Member.
Third Schedule
(See Rule 5)
Serial Number Post Appointing Authority
@) ()] 3)
1. Group ‘C’ Registrar, Debts Recovery Appellate Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate Tribunal
3. Group ‘A’ Central Government
Fourth Schedule
(See Rule 6)
Serial Post Appointing Authority Appellate Authority
Number
@ (2) 3) “
1. Group ‘C’ Registrar, Debts Recovery Appellate | Chairperson, Debts  Recovery
Tribunal Appellate Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate | Central Government (Hon’ble
Tribunal Minister of Finance)
3. Group ‘A’ Central Government As provided in Central Civil
Services (Classification, Control and
Appeal) Rules, 1965

[F. No. 5/2/2016-DRT]
V.V.S KHARAYAT, Under Secy.
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i@
T$ faoett,8 5, 2018

AT.H.IR. 539(30).—Fe1T TXFR, SFT A7 G dearet Ay aved For agetr tafaa, 1993 (1993 1 51) #r

1T 36 FTIT Y& ATRAT &1 TN F2d g0 Y MEferiad &7 sTfeeia F3d gv —

(1)

ST gt ST SAferRer, qrars, 99g ‘F i @ (ASIE) ¥ 948 @ (FLSIEd) 9% 9l T 4aw, 2001 ;
ST gt ST AferReor, qFars, (THE T 3T o U%) (FLreraid) 9df [, 1998;

ST AT AT AT, TS, (FTE ATET) At =49, 2015;

ST AT AT SATeraor, qrars, (raw Fof forfus) woff 7w, 2017;

0T At srfiefir srfarreor, wearg, (smerferfae oft-2) w<ff farm, 2017;

T AT AHATT ATAFL, GHS, (T F FHATNGS) AT (7144, 2016;

ST AT STTAFIOT, SHRMATE, T ‘F T ‘@ (ASIrq) 3T q9g @' (FSI=d) 92 9t =29, 2001;
ST AT STTERYOT, SRR, (A4 1 S 7 9) (Fasratara) 9 ==, 2002;

ST T STTEHTOT, SsTaTs, (3raw Aot forfde) et f4=w, 2017;

0T FEAT AR, SiivATTaTa, (smerteriue Avfi-2) 9t fere, 2017;

ST AT SATAFIT, SHIMATE, (T F1F FHATLGS) AT (477, 2016;

ST AT ST 7, 1, Yras, 99 ‘F AT @ (TASATA) ¥ Gy @ (ATSIHT) T% 9 =, 2001;
0T FEAT SATARTOT 7, 1, TS, (AU T 0T T Ug) (ALriAq) qeft 7w\, 1998;

O AT ATAFLW 7. 1, Grars, (¥ Foft forfier) wdff A, 2017;

ST AT SATAFT A, 1, Grars, (myrferfoa Soft-2) woft =, 2017;

ST AT STTAFI A, 1, TS, (I FH FHATGSE) AT 779, 2016;

ST AT ST 7, 2, WS, THE ‘F AT @ (TASAIA) ¥ g @ (ATSAT) T% 9 =, 2001;
ST AT ATAFT A, 2, YHS, (FHE T AT T qF) (FITSIIAa) AT 477, 2002;

0T FEAT AT 7. 2, qEars, (3rav goft forfuer) st A, 2017;

T AT ATAFRLO . 2, s, (A 2ofi-2) wedt 72w, 2017,

T AT ATAH . 2, qFaTS, (T F1T FHATIGR) AT =49, 2016;

ST AT SATAFIT A, 3, TS, TG ‘F ST @ (TAIAA) ¥ g @ (A1) TF 9T (4741, 2001;
ST AT SATAFT A, 3, TS, (FHE T AT T qF) (FISIAAT) AAT (477, 2002;

ST FAT AfAFTor 7. 3, qEars, (sraw goft forfue) st fAam, 2017,

ST AT SATAFOT A, 3, Yars, (myrferfoan Soft-2) weft =, 2017;

ST AT SATAFI A, 3, TS, (I FT FHATGE) AT 774, 2016;

ST AT STTAFIOT, TEHITATE, HYE F 3T @ (TASTI) T g @' (FTSIa) 98 Aqdt 477, 2001;
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(28) T AT ATAF, AZHATATE, (U T T ' IF) (AXTS(TAA) AT (477, 1998;
(29) =T AEAT ATAFIO A, 1, TgHETATE, (FFT Foft feorfuew) Wt A=, 2017;

(30) T AAT ATAFIU A, 1, AEHETATE, (ALAaa Fof-2) AT 47w, 2017;

(31) =& FEAT AT . 1, AgHITATE, (I F1 FHATES) AT =424, 2016;

(32) T AT AT . 2, AEHEATATE, (AHE T i ‘T’ UF) (TSA=a) AT {97, 2009;
(33) T AEAT ATAFW A, 2, AHETATE, (A Foft forfuaw) et A=, 2017;

(34)  =EOT FEEAT ST . 2, AgHATATE, (I F1A FHATES) AT (474, 2016;

(35) T AEAT AT, qOT, FHE ‘F S G (TSIA) T qYg @ (ASAT) TF 9l 7, 2003;
(36) T AFAT ATAHI, IO, (FHE T T T UF) (FLSIIAT) 9T (47, 2002;

(37) =T AT SrferEwT, qUI, (ra¥ At forfuer) st A, 2017;

(38) =T AT srferRwr, quy, (smerferfiw Aofi-2) @<t A, 2017;

(39)  =HVT AT A, qO, (I FE FHATER) AT 7479, 2016;

(40) T FEAT ATAFIU, ANTE, T F M @ (TSI 3T T @' (FRTI=ra) 92 it =29, 2001;
(41) =0T FEEAT ATIFI, AR, (AWE T i< T UF) (RTSAAa) AT 7797, 2002;

(42) =T AT AT, AR, (AT oft forfoe) Wt e, 2017;

(43) T AEAT ATAFIU, ART, (AE[erTaa 9oft-2) At A7, 2017;

(44) =T FEAT ATIFLO, ARTYL, (T F1A FHATEGR) 9 777, 2016;

Fea T LT, 3T 1T % Qe Afenriad w7a gu, e U3 stfenraor & g faram @ g, 31 #2 &7 «g faar @ g, %o
FEAT AATNT ATTFHIOT, qFas T BT TGAT ATSHII, SHIMATE, F0T THAT STTHI, TFIS-1, T AT ATTHI,
Aras-2, T FEAT ATAHTO, qrars-3, KT FEAT SATTFIO, STEHETATE-1, F0T aget] ATTFI, AZHITATE-2, T agett
STfEraeuT, qOr SiT¥ 0T ARt ST, AN | 948 F, @ i T F qai a2 w9l HF vgfy w A w2 F oo
Feterferd e a=rdt €, stafa:

1. dfem AW R TR - (1) =7 FF90 F7 9ied T 0 aEen e AraFHIor, grs Y W ael AT,
AT, qFaS, AEHETATS, 07 3I¥ AT 9T (49w, 2018 2

(2) T TSI § 3o YT T AT AT T il

2. YT AR GEAT - O AT AT st qrEe o IwE Afawriar F saeta weAw | agelt srfdeeor §
s Iz &Y yea U= ° Rt i gear surag Jeeit ag=T # 7o AR )

3. vg g&lT, IR 3 9w - U= it GeAr, SRt anfiwer i Fa Ffam ¥ w7 9 g, S 39 9 STy geet
FIAT & T (2) T w9 (4) § A )

4. wdft f vgha, smg-fiar, sagard sl - s 9t w2 Wt fir 1af, - sgare v sew geiET aew a7
ZIfT, ST gAY e % €69 (5) 9 =W (13) # fafafie &)

5. fagfRe wifterdy - T sEET F 69 (2) F savia [AAieE 98 F gad § s wieE 3 SqgAr & w@e (3)
F Said daqedl wrare # e it gem)
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6. ardier wfdrerdY - srqemEATEF 7 ardier fART SuTag Horw Freft st # o A g

7. TGOl — 0T aEet et STfAheor, qrars oY SHh ATRTTdr & Sfavd o ATl 0T agel ATHIO § U5
T A AT T woE St O aEelt T ST, qES F AATEdT & WA SAaNd AT S a9t §
TG TTAT(E AT T FTAT AR TR (a5 (g <h (HE T AR T TATATALT Al (6T ST HAT

8. SAFAT — (1) 0T FHEAT ANATT ATAFIT, TFIS TAT I SATIEHIT 6 AT THT F0T oAl ATSHIUT % (o7
T I g UH AT ATLIAT AT IATE AT

(2) S¥gar &1 Agieor wTgs fT wroreqer A, #1fde, aren forwma siv o= 9o, Feaid T g
TUI-AHT g T areent & fAaa fFar smom

9. fA<dar- =g =
(@) oo vE =fe | S afq 2 S aeft shfea 2, farg g, =1 G frafearfir g, o
(@) e srae afa 37 st oot F St Tgd gu T =t 7 fag fFrar g, @ e fr afFasr f g,

I TaT 9% FA T 1 9 T g
T ITE Fe T LRI FT Tg THTLTE g7 1T g o6 var fEarg v =7f<r oitw foang & s weqshme &1 oy &
fafer 3 srefier srgarr & v UET 9 % o s € a1 ag B safe i gw iR 3 yade 7 ge 3 9
10. farRe &+ it afke - Sef F=07 TR it 78 7 g % AT FAT AT F AT GHIA ©, T8l a8 SHE [0 ST
TR §, Irg, TEAE FLFh 3 (AAAT & (AT ITae T T a7 AT Ta7 & ARI] 0 ared, Araer g forfeer w2 gty

11. Sgfy - =9 B it FiE 919, U8 e, -0 | ge oy Ramadi 9% 79ra T81 Sentl, [ wsia
TALHIY FT 39 Hae H T0-907 9 1 0 aen & e Tqef=a sSadi, daqgi=ra seertadi, = fige 7w,
A ATt T =7 9T wawt F srtRat o forw Iwerer AT srafera 2|

gt ATYAT
(e 2 3%)
w9 |, | g T ATH gt Y e FA
ey, | S, | SR, S, | TR | T | TR | Sered), | Hared,
wat | emEETe | weweEne | dromae | 1L EEE | 2% | 3,HFE | qEmm o
(1) 2 (3) 4) (5) (6) (7) (8) 9) (10) (11) (12)
1, o 1 1 1 1 1 1 1 1 1 9
2 GHERED 0 1 1 1 1 1 1 1 1 8
o
3 A 0 2 2 2 2 2 2 2 2 16
g
4 ALATT 1 1 1 1 1 9
afarerdy
5 fasft wfer 1 1 1 1 1 1 1 1 1 9
6 BERED 2 4 4 4 4 4 4 4 4 34
7 T HET 0 1 1 1 1 1 1 1 1 8
8 aggferiush 1 2 2 2 2 2 2 2 2 17
Ie-1
9 =L 2 3 3 3 3 3 3 3 3 26
ferfos
10. amgrfertae 1 1 0 1 1 1 1 1 1 8
Ire-ll
11, T 2oft 2 4 4 4 4 4 4 4 4 34
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forfos
12. T FTX 1 1 0 1 1 1 1 1 8
3TEA
13. g F 4 7 5 7 7 7 7 7 6 57
FHATGR
T gt
(Frwr 3 37 4 3F)
TSR AT | 9T T ger ERiEau) Fau Afer § FT TIT HrefT st T s At | Heft adlt F s aret
T e ie- = sm-d = Sifers o s
TIT IR IR LI
M 2) (3) 4 (5) (6) @)
176mE® | *09(2018) |=gg® | ¥ 12 (78800- | AT TR Fr AT TE BT
S 209200 =9T)
ATETT RS
gt T
ST TR g
g adt frr | afcfter | wdft f | oefT a1 REIRE 91 e g wdt A | 3t Rarfir el | 9 = F
ST e | A gt wdt | Zem & 7 Afer g gt wakate T | qffy & @ e | B
EREIEACLEIEC @ geft | smier frarm s S—_— gfefeurfagt
fART g A% | g s |31 TER ¥ &9
afers AT | o FEr AT AT ST
T et gtafagie T T
#T 9T ¥ AT LES 7 BT ST
HUIRIEE EEEn)
I qeT
EIEE
EEALRI
T oW
ST AT
gt #i
gfeeraar
(8) 9 (10) (11) (12) (13)
AN AR BT | AL AL | () 50% | W Barir gefe ofefq | ap =
grar Srafy zrey | 97 AfEF (67700-208700 #90) F F¥ 11 | (Arefd 0¥ &A= A F | B
Ry oy | T TEEE IR AT A gt S | o) fefafem w
I e e Sroft & o= = FaT Y 2 [EEETSCEEIS
gRfrrfe feoqoft: s=t o= Fm AR SRl 95w oA | 1, sy afy,  (Ew
- W%Tﬁﬁﬁ%aﬁ?wﬁq‘@ﬁw T ey, R
) ., | =T R S R 7, 9 At A aw o =
(1) 50% | o Py sty aert s e S it | T Ao
TfafTaf ST AT T AT 6 A AT qopar Ay | 2 i e,
& T, T & S A A, & AT T A A A7 | W A,
IR AT g =FRar SR TS sgwaT | (R 9 e e
AT AT HAT TR § E LA FA E, F AT | qrfarg Gy Sy -
I IFAT IS H WA G TRATAT AT | ey
FRAATLA T FT AT 21 3. 2ees, f=frr Famu
(F) Fel TR AAGT T9F TR AT e — s
SATATSTAT o7 AT} 3 siesta afgrey | T A (TAfERe
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(i) St e F qer "=t § i e o
T TILTIOT FLd B, AT

(i) g7 "ot worar frawr § gaw @t
(67700-208700 ¥9w) & =< 11 & fA=faa
e T i % Soa T # 9t av H
a1 A 2 srerEr

(@) Tfeet e = St % AfH -

(i) g &t sroraT fAawr & ety =T %
T AT 9T Ja9aT H V qgT TIETT
(i) 7= w=nt srorar Frawr § Saaee IV § 1w
9= F9 i Rt & F oy,

LIETIRH

Frfer srora = w7 e

feoqur 1: Frow y=nt F U FrantE afimrd
ST et fir @l ufe § & gl w
faf*r ¥ foro G frg o 3 o T 2
=t g gfafages =t g gl & fg
= frm e % a2 g

faoqor 2: wfafagfe i safar e s
Fe T TEER & IEr A7 TRl e W A
fFram ¥ == fgtr T & e arfia G
I FIET AT TF T TR A osEry
TTLTCOTTAT 1T a9 & ATF 7L 2T
feoqur 3; wfafegie % aram = e #
oo aferraw arg-efmr smeew umw e fi

T fIar w9 T B
=T AR E

1. @gw afa, (&
Fgar arfeem), i
YT AT - ey

2. drerEE  srfEET,
WO AT AT,
(ENIREEIAERIUE-R
EUEGRERIE ) -
T

3. e, o<l damo
BT - aeew

4. ffiem  gaTERR,
arhg e §% - aaer

sifaw arirE &1 goa= a9 & A3 T2t 2l
(1) 2 (3) (4) (5) (6) (7)
2 HEAT | * 08 (2018) TR | T Rk AT TR BT AT TR BT
wRrezre . e 3 e (67700-208700 =)
9% gfad B s
THAT 2
(8) (9) (10) (11) (12) (13)
A TS | S | ety g | S B i afEy e
g gﬂiﬁm 0) aoft & @ At A P = ¥ w9 %ﬁgﬁyﬁwmz %%;rT
d T | &y (44900-142400 +7m) § T¥ 7 F aqen ) aferfed 2l
m‘”“ﬂ%ﬁ TR & 75%; 4 ﬁwa:g;
() el ar A A R A A |
FFRT (44900-142400 =) § w7 7 & Frofy afrt & | 00 ﬂ_”ﬁ ),
25%| At Far faam -
froqur: 7=t T F o A RreER s s s dr | 999
2. fraree afasrdy,

T FT AT g 2T IR w9 e G s = g,

I Fg ArTt g2 ot famme B sroa g ord B sEh
AT TR SIEHAT/ATACT TAT F 3 T ATAF yEAT 7T

9, TR T ST FT I, T ATEF FT T I AT Seeid T
s Rt fSregie U= TEha /a7 JaT T8 & g g
FT AT T, o qTT TSl SFAT IS H Wt og TReTer

e LG PErUERI D
fard fFwwr g A
T wT) — ey
3. Ao =1 37 A,
(BT ageAr  sifErRem),
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e TRAATIEH T F T 2
yRfafRe:

(&) FealT TR AT ST TCRIT AT FTATAT AT
Aot % siavta stfereprer

() o a3t A7 e § i e o g
TR FAT &, AT

(if) Faa dfer (53100-167800 #wm) # fafte
F TETg Ao § e a9 f At ar F afot g=@
ot A7 fFanT § A7 3% g 9% ¥ '@ 9 § e
sferprt % w2 # @ sraw w= gr;

(i) ¥ & (47600-151100 #9m) % =< 8
AT qHET | FAIWTT AFAF F 7w § At swamw ww
zEehr [Rgfe % T 9ol # 6 7 T fir e,

(iv) I Afea (44900-142400 &) H w¥ 7 =T
TG § AT TR 6 T% 92 FgE F Teama Sof
o ora a9 ¥ F9T 2

@) ufee G F 0 H ATAFA-

(i) -1V F Af=wrr ST g et v faan §
R smeame v ager q=yToT w2,

(ii) -l afawrd Rew g § 9w oad
Frafag T=r firgn

TG

Tfers = wrfaes = o eqaa

feoqur 4: qrow wawt aof § fawnftr sfgerd s
wrafa i @y dfte & € 7 wfafFahe smaw = Aafe
F e amr 71 g == v, yfaffRe o e
=R Wt g Ffce g e a9t 2
feoqor 2: wfofgls fir s=fa, 07 9w ¥ =0
ot Bt oFg wew surar fBraw § zw fAghie w
UFEH T GTRA ST Had-aTg uR 9 giaEie &
Fater T AEFIaT I a9 § o7fereF T2t 2t

feoqor 3: wfafgfe ¥ smame o= fAghe &g sfewaw
A-TTAT SATaET T F A effaw fafsr Fr grow ag &

arfers Al gt

ot &g e -
LEL

w77 gfafy @ffgis =
e =@ 5 o)

ffafeas o faos=
EREiI

1, "<k wha,

(O FgeT erteEa),
ESIREEILAER L -
qeTeT

2. drardi arfaeerd,

T g afdr (fBsfr
g T gra afEd
ERIEIL) - geEy

3. fgers a7 37 A,
o< T=9mg fFanr -
L)

4. fgers 71 37 AfE,
('O ageAr  sfErRe),
< Fard -
o)

5 w3p<h faferes aomee,
T foore 4 - Heew

(1) (2) (3) 4) (5) (6) (7
3 AT | * 16 (2018) TEE | T A TE | AR[TE EET | AR g
CIBER » FHAR ¥ AR (67700-208700 ®9T) graT
9= qfEd T .
THAT 2
(8) 9 (10) (1) (12) (13)
AN Al | R gfafeats | ) FRIT AR AT ST LA AT It | g atufy oot o | g
grar GEl A SferReoTt o Sl TfarsRTer A ww F®  fom) | 98
2t 0) T Hat AT Framr § frafE s w ager | eteled ¥ P g
TRETET FAT 2 AT 1. T w,
(if) o wEE AT Braw & AT afwr (53100- | (BT AT afEm),
. | fa<hg A=md R -
167800 %UT) TIT 9 AT THITT ATHTT ATEFILT & 75 | .
mggﬁwwﬁﬁqﬁﬁ%wwﬁmﬁﬁmaﬁ 2. i @
A ‘ T e A (R
(iii) qe "t A1 e § A (47600- | g Rrawr g A
151100 ¥9T) TqT 8 AT AHGET FTANT AT * 75 | Far Smm) — e
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% fFgfF & wang ooft & gz ad fr avfren

(iv) q v A7 fFanr #§ Faa @fE (44900-
142400 FT0) ¥ FT 7 AT HHTA ALATT ATAFHET F 72
9= R & waa 2oft & g af 6 T i g A

@) Tfeeh FaeT F I F TR -

0) = a3 a1 framr § FafEg sraw 9w age
TERETIOT XA AT eV ATehr ;=

(ii) g ¥ fAafad sreme ow gadr ffghe & vara
ot & Thet-ll| srfereTd g o= ad J=r £ 2
CIETIRE

fafer = =l = ¥ s

feroqur 1 sfafRe i srafery, S aewr F == soar
Freft s e srorat forwmr @ =o Rgfe @ vwew weer
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[T. ®. 5/2/2016- ST3mdi]
e gerE, g at
NOTIFICATION

New Delhi, the 8 th June, 2018
G.S.R. 539(E).— In exercise of the powers conferred by section 36 of the Recovery of Debts Due to Banks and

Financial Institutions Act, 1993 (51 of 1993), and in supersession of-

1) the Debts Recovery Appellate Tribunal, Mumbai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;

2) the Debts Recovery Appellate Tribunal, Mumbai, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
1998;

3) the Debts Recovery Appellate Tribunal, Mumbai (Court Master), Recruitment Rules, 2015;

4) the Debts Recovery Appellate Tribunal, Mumbai (Lower Division Clerk) Recruitment Rules, 2017;
5) the Debts Recovery Appellate Tribunal, Mumbai (Stenographer Grade II) Recruitment Rules, 2017
6) the Debts Recovery Appellate Tribunal, Mumbai (Multi-Tasking Staff) Recruitment Rules, 2016;

7) the Debts Recovery Tribunal, Aurangabad, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) Posts
Recruitment Rules, 2001;

8) the Debts Recovery Tribunal, Aurangabad, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2002;
9) the Debts Recovery Tribunal, Aurangabad (Lower Division Clerk) Recruitment Rules, 2017;

10) the Debts Recovery Tribunal, Aurangabad (Stenographer Grade II) Recruitment Rules, 2017;

11) the Debts Recovery Tribunal, Aurangabad (Multi-Tasking Staff) Recruitment Rules, 2016;

12) the Debts Recovery Tribunal, No. 1, Mumbai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;

13) the Debts Recovery Tribunal, Mumbai, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 1998;
14) the Debts Recovery Tribunal-I, Mumbai (Lower Division Clerk) Recruitment Rules, 2017;

15) the Debts Recovery Tribunal-1, Mumbai (Stenographer Grade II) Recruitment Rules, 2017;

16) the Debts Recovery Tribunal-I, Mumbai (Multi-Tasking Staff) Recruitment Rules, 2016;

17) the Debts Recovery Tribunal, No. 2 Mumbai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
posts Recruitment Rules, 2001;

18) the Debts Recovery Tribunal -II, Mumbai, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2002;
19) the Debts Recovery Tribunal-1I, Mumbai (Lower Division Clerk) Recruitment Rules, 2017;

20) the Debts Recovery Tribunal-2, Mumbeai (Stenographer Grade II) Recruitment Rules, 2017;

21) the Debts Recovery Tribunal-2, Mumbai (Multi-Tasking Staff) Recruitment Rules, 2016;

22) the Debts Recovery Tribunal, No. 3 Mumbai, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted)
Posts Recruitment Rules, 2001;
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23) the Debts Recovery Tribunal-III Mumbai, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2002;
24) the Debts Recovery Tribunal-III, Mumbai (Lower Division Clerk) Recruitment Rules, 2017,

25) the Debts Recovery Tribunal- 3, Mumbai (Stenographer Grade II) Recruitment Rules, 2017;

26) the Debts Recovery Tribunal-3, Mumbai (Multi-Tasking Staff) Recruitment Rules, 2016;

27) the Debts Recovery Tribunal, Ahmedabad, Group ‘A’ and ‘B’ (Gazetted) and Group * B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

28) the Debts Recovery Tribunal, Ahmedabad, (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 1998;
29) the Debts Recovery Tribunal-I, Ahmedabad (Lower Division Clerk) Recruitment Rules, 2017,

30) the Debts Recovery Tribunal-1, Ahmedabad (Stenographer Grade II) Recruitment Rules, 2017;

31) the Debts Recovery Tribunal-1, Ahmedabad (Multi-Tasking Staff) Recruitment Rules, 2016;

32) the Debts Recovery Tribunal-II, Ahmedabad (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules,
2009;

33) the Debts Recovery Tribunal-II, Ahmedabad (Lower Division Clerk) Recruitment Rules, 2017;
34) the Debts Recovery Tribunal-2, Ahmedabad (Multi-Tasking Staff) Recruitment Rules, 2016;

35) the Debts Recovery Tribunal, Pune Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) Posts
Recruitment Rules, 2003;

36) the Debts Recovery Tribunal, Pune, (Group ‘C’ and ‘D’ posts)(Non-Gazetted) Recruitment Rules, 2002;
37) the Debts Recovery Tribunal, Pune (Lower Division Clerk), Recruitment Rules, 2017;

38) the Debts Recovery Tribunal, Pune (Stenographer Grade II) Recruitment Rules, 2017;

39) the Debts Recovery Tribunal, Pune (Multi-Tasking Staff) Recruitment Rules, 2016;

40) the Debts Recovery Tribunal, Nagpur, Group ‘A’ and ‘B’ (Gazetted) and Group ‘B’ (Non-Gazetted) posts
Recruitment Rules, 2001;

41) the Debts Recovery Tribunal, Nagpur,(Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment Rules, 2002;
42) the Debts Recovery Tribunal, Nagpur (Lower Division Clerk) Recruitment Rules, 2017

43) the Debts Recovery Tribunal, Nagpur (Stenographer Grade II) Recruitment Rules, 2017;

44) the Debts Recovery Tribunal, Nagpur (Multi-Tasking Staff) Recruitment Rules, 2016.

except as respect things done or omitted to be done before such supersession,the Central Government hereby makes the
following rules regulating the method of recruitment to the posts of Group ‘A’, ‘B’ and ‘C’ in the Debts Recovery
Appellate Tribunal, Mumbai, and, Debts Recovery Tribunal, Aurangabad, Debts Recovery Tribunal, Mumbai-1, Debts
Recovery Tribunal, Mumbai-2, Debts Recovery Tribunal, Mumbai -3, Debts Recovery Tribunal, Ahmedabad-1, Debts
Recovery Tribunal, Ahmedabad -2, Debts Recovery Tribunal, Pune, and Debts Recovery Tribunal, Nagpur, namely:-

1. Short Title and Commencement.- (1) These rules may be called the Debts Recovery Appellate Tribunal, Mumbai
and Debts Recovery Tribunals at Aurangabad, Mumbai, Ahmedabad, Pune and Nagpur Recruitment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Grade and strength.- The various grades and the number of posts in each grade in Debts Recovery Appellate
Tribunal, Mumbai and each Debts Recovery Tribunal under its jurisdiction are as specified in the First Schedule annexed
hereto.

3. Number of post, classification and Level in the pay matrix.- The number of post, its classification and level in the
pay matrix attached thereto shall be as specified in columns (2) to (4) of Second Schedule .

4. Method of recruitment, age limit, qualifications etc.— The method of recruitment, age limit, qualifications and other
matters related to the said post shall be specified in columns (5) to (13) of the Second Schedule .

5. Appointing Authority.- The Appointing Authority in respect of the post specified under column (2) of the Third
Schedule shall be the authority specified in the corresponding entry under column (3) of the said Schedule.

6. Disciplinary and Appellate Authorities.- The Disciplinary and Appellate Authorities shall be as specified in the
Fourth Schedule attached hereto.
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7. Transfer.- Every person appointed to the post in Debts Recovery Appellate Tribunal, Mumbai, and Debts Recovery
Tribunals under its jurisdiction is liable to be transferred within the jurisdiction of the Debts Recovery Appellate
Tribunal, Mumbai. Provided that an officer appointed on deputation basis or against encadred posts are not liable to be
transferred.

8. Seniority.- (1) A common seniority list shall be maintained for each grade for the Debts Recovery Appellate Tribunal,
Mumbai and all the Debts Recovery Tribunals under its jurisdiction.

(2)The seniority shall be fixed as per the orders issued by the Central Government in the Ministry of Personnel, Public
Grievances and Pension, Department of Personnel and Training from time to time in this regard.

9. Disqualifications:- No person —
(a)
(b)
shall be eligible for appointment to the said posts;

who has entered into or contracted a marriage with a person having a spouse living; or

who, having a spouse living, has entered into or contracted a marriage with any other person

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt any
person from the operation of this rule.

10. Power to relax - Where the Central Government is of the opinion that it is necessary or expedient so to do, it may, by
order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any class or
category of persons.

11. Saving - Nothing in these rules shall affect reservations, relaxation of age limit and other concession required to be
provided for the Scheduled Castes, the Scheduled Tribes, the other Backward Classes, ex-servicemen and other special
categories of persons in accordance with the orders issued by the Central Government from time to time in this regard.

First Schedule
(See Rule 2)
Serial Name of Number of post Total
Number the post
DRAT, DRT-1 DRT-2 DRT DRT-1 DRT-2 | DRT-3 DRT DRT
Mumbai | Ahmedabad | Ahmedabad | Aurangabad | Mumbai | Mumbai | Mumbai | Nagpur | Pune
)] @) 3 (C)) ) ©) @) ® ) 10y | an | 12
1. Registrar 1 1 1 1 1 1 1 1 1 9
2. Assistant 0 1 1 1 1 1 1 1 1 8
Registrar
3. Recovery 0 2 2 2 2 2 2 2 2 16
Officer
4. Section 1 1 1 1 1 1 1 1 1 9
Officer
5. Private 1 1 1 1 1 1 1 1 1 9
Secretary
6. Assistant 2 4 4 4 4 4 4 4 4 34
7. Accounts 0 1 1 1 1 1 1 1 1 8
Assistant
8. Stenographer 1 2 2 2 2 2 2 2 2 17
Grade-1
9. Upper 2 3 3 3 3 3 3 3 3 26
Division
Clerk
10. Stenographer 1 1 0 1 1 1 1 1 1 8
Grade-1I
11. Lower 2 4 4 4 4 4 4 4 4 34
Division
Clerk
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12. Staff Car 1 1 0 1 1 1 1 1 1 8
Driver
13. Multi- 4 7 5 7 7 7 7 7 6 57
Tasking
Staff
Second Schedule
(See rule 3 and 4)
Name of the | Number  of | Classification. Level in | Whether selection | Age Limit for direct | Educational and
post. post. the pay | or  non-selection | recruits. other
matrix. post. qualifications
required for
direct recruits.
@ (@) 3 “@ () () )
1. Registrar. | 09* (2018) Group ‘A’. Level 12 Selection. Not applicable. Not applicable.
(Rs.78800-
*Subject to 209200).
variation
dependent
on workload
Whether Period of | Method of | In case of recruitment by promotion or | If a Departmental | Circumstanc
age and | probatio | recruitment deputation or absorption, grades from | Promotion Committee | es in which
educational | n,if any. | whether by | which promotion or deputation or exists, what is its | Union Public
qualificatio direct absorption to be made. composition. Service
n recruitment or Commission
prescribed by promotion is to be
for direct or by consulted in
recruits deputation or making
will apply absorption recruitment.
in the case and
of percentage of
promotees. posts to be
filled by
various
methods.
® ©)) 10 an a2 13)
Not Not (i) 50% by | Promotion: Departmental Promotion | Not
applicable. | applicable| promotion Committee applicable
failing which Assistant Registrar or Recovery Officer in | (for  considering  pro- | .
by deputation; level 11 in the pay matrix (Rs. 67700- motion) consisting of

(i) 50% by
deputation.

208700) with five years regular service in
the grade.

Note: Where juniors who have completed
their qualifying or eligibility service are
being considered for promotion, their
seniors would also be considered provided
they are not short of the requisite
qualifying or eligibility service by more
than half of such qualifying or eligibility
service or two years, whichever is less, and
have successfully completed probation
period for promotion to the next higher
grade along with their juniors who have
already completed such qualifying or
eligibility service.

Deputation:

(a) Officers under the Central Government
or State Governments or Courts or
Tribunals;

(i) holding analogous post on regular
basis in the parent cadre of
department; or

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services -Chairperson;

2. Presiding Officer,

Debts Recovery

Tribunal (To be
nominated by Depart-
ment of  Financial
Services) - Member;

3. Director, Department
of Financial Services
- Member.

Selection Committee (for
considering  deputation)
consisting of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services -Chairperson;

2.Presiding Officer,
Debts Recovery
Tribunal (To be
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(ii) with five years service in the grade
rendered after appointment thereto
on a regular basis in level 11 in the
pay matrix (Rs. 67700-208700) or

equivalent, in the parent cadre or
department; or .

(b) Officers of the public sector banks,-

(i)holding analogous posts in scale V on a
regular basis in the parent cadre or
department;

(ii)with five years regular service in the
post in scale IV in the parent cadre or
department;

Desirable:

Experience in legal or judicial work.

Notel: The departmental officers in the
feeder category who are in the direct line
of promotion shall not be eligible for
consideration ~ for  appointment  on
deputation. Similarly, the deputationists
shall not be eligible for consideration for
appointment by promotion.

Note 2: The period of deputation including
the period of deputation in another ex-
cadre post held immediately preceding
this appointment in the same or some other
Organisation or Department of the Central
Government shall ordinarily not exceed
four years.

Note 3: The maximum age limit for
appointment on deputation shall be not
exceeding fifty-six years as on the closing
last date of receipt of applications.

nominated by Depart-

Financial
—Member;
3. Director, Department of
Services

ment of
Services)

Financial
- Member;

4. Legal Adviser, Reserve
India

Bank of
- Member.

@

3) (G)) (6]

(©)

()

2.Assistant
Registrar.

08%* (2018)

Group ‘A’.

Level 11
(Rs.67700-
208700).

Selection.

Not applicable.

Not applicable.

*subject to
variation
dependent
on

workload.

®

® do

an

a2

(€5))

Not
applicable.

Two
years.

failing

By promotion
which )
by deputation.

Promotion:
5%
Officers in level 7 in the pay

from the Section

matrix

(Rs. 44900-142400) with seven
years regular service in the grade;
and

(ii) 25%
Secretaries in level 7 in the pay
matrix (Rs.44900-142400) with
seven years regular service in the

from the Private

grade.
Note: Where juniors who have
completed their qualifying or
service are

eligibility being

considered for promotion, their

Departmental Promotion
Committee  (for  considering
promotion) consisting of :-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of inancial Services
-Chairperson;
2. Presiding Officer, Debts
Recovery Tribunal (To
be nominated by Department of
Financial Services) - Member;
3. Director or Deputy Secretary,
(Debts Recovery Tribunal),
Department  of  Financial
Services - Member.

Not

applicable.
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seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Deputation:

(a) Officers under the Central
Government or State
Governments or Courts
or Tribunals,-

(1) holding analogous post on

regular basis in the parent cadre

or department; or

(i1) with five years service in the

grade rendered after appointment

thereto on a regular basis in the

post of Section Officer in level 9

in the pay matrix (Rs. 53100-

167800) or equivalent, in the

parent cadre or department; or

(iii) with six years service in the

grade rendered after appointment

thereto on a regular basis in the
post of Section Officer in Level

8 in the pay matrix (Rs. 47600-

151100) or equivalent;and

(iv) with seven years service in

the grade rendered  after

appointment thereto on a regular
basis in the post of Section

Officer in level 7 in the pay

matrix  (Rs.44900-142400) or

equivalent;

(b) Officers of the public sector

banks,-

(1) Scale IV Officers holding

analogous post on regular basis in

the parent cadre or department;or

(ii) Scale III Officers with five

years regular service in the post.

Desirable:

Experience in legal or judicial

work.

Notel: The departmental officers

in the feeder category who are in

the direct line of promotion shall
not be eligible for consideration
for appointment on deputation.

Similarly, the deputationists shall

not be eligible for consideration

for appointment by promotion.

Selection Committee (for
considering deputation) consisting
of :-

1. Joint  Secretary (Debts
RecoveryTribunal),
Department  of  Financial
Services - Chairperson;

2. Presiding Officer, Debts
Recovery Tribunal (To be
nominated by Department
of Financial Services) -

Member;

3. Director or Deputy ecretary,

Department
of Financial Services -
Member;

4. Director or Deputy
Secretary(Debts

Recovery Tribunal),
Department of Financial
Services - Member;

5. Joint Legal Adviser, Reserve

Bank of India - Member.

[PART II—SEC. 3(1)]




[ 9 T-E78 3(i)]

A <pl TSTUA « SAHERIT

153

Note 2: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not
exceed four years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date

of receipt of applications.

@ @) 3 (C)) ® (©) )
3. Recovery| 16 * (2018) Group ‘A’. Level 11 Not applicable. Not applicable. Not applicable.
Officer. (Rs
*subject to 67700-
variation 208700).
dependent
on
workload.
® (&) a0 an a2 as
Not Not By Selection Committee (for | Not
applicable. applicable. | deputation. considering deputation) consisting | applicable.

(a) Officers under the Central
Government or State
Governments or Courts or
Tribunals
(i) holding analogous post on
regular basis in the parent
cadre or department; or
(ii) with five years service in
the grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer in level 9 in
the pay matrix (Rs.53100-
167800) or equivalent, in the
parent cadre or department;or

(iii) with six years service in
the grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer in level 8 in
the pay matrix (Rs.47600-
151100) or equivalent, in the
parent cadre or department;or

(iv)with seven years service
in the grade rendered after
appointment thereto on a
regular basis in the post of
Section Officer in level 7 in
the pay matrix (Rs.44900-
142400) or equivalent, n the
parent cadre or department;

of:-

1. Joint Secretary (Debts
Recovery Tribunal),
Department of Financial
Services

Chairperson;

2. Presiding Officer,

Debts Recovery

Tribunal (To be
nominated by Department
of Financial Services

Member;

3. Director or Deputy
Secretary, Department
of Financial Services

Member;

4 Director or Deputy
Secretary (Debts
Recovery Tribunal),
Department of Financial
Services

Member;

5. Joint Legal Adviser,
Reserve Bank of
India

Member.
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(b) Officers of the public
sector banks,-

(i) Scale IV Officers holding
analogous post on regular
basis in the parent cadre or
department;or

(ii) Scale III Officers with five
years service in the grade
rendered after appointment
thereto on a regular basis in
the post.

Desirable:

Degree in law or having legal

experience.

Note 1: The period of
deputation  including  the
period of deputation in
another ex-cadre post held
immediately preceding this

appointment in the same or
some other Organisation or
the Central
Government shall ordinarily

Department of

not exceed four years.
Note 2: The maximum age
limit for appointment on
shall  be

exceeding fifty-six years as on

deputation not

the closing last date of receipt
of applications.

()] @ 3 @ ® 6 )
4.Section 09* (2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Officer. (Rs.
*subject to 44900-
variation 142400).
dependent
on
orkload.
® ® 10 an 12) a3)
Not Not By Promotion: Group ‘B’ Departmental Promotion | Not
applicable. | applicable.| promotion Assistants in Level 6 in the pay Committee (for considering promotion) | applicable.
;f)aﬂmg which | orix  (Rs.35400-112400) with | COmsisting of -
dt}alputation. five years regular service in the | | Chairperson, Debts Recovery
grade. Appellate Tribunal or Presiding
Note: Where juniors who have Officer, Debts Recovery
completed their qualifying or Tribunal
cligibility ~service are being | Chairperson; )
considered for promotion, their 2. Secretary or Registrar,

seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have  successfully  completed
probation period for promotion to
the next higher grade along with

Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal

Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal

Member.
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their juniors who have already

completed such qualifying or

eligibility service.

Deputation:

Officers under the Central

Government or State Governments

or Courts or Tribunals;

(i) holding analogous post on a
regular basis in the parent
cadre or department; or

(i) with five years regular service
in the grade rendered after
appointment thereto on a
regular basis in Level 6 in the
pay matrix (Rs. 35400-
112400) or equivalent, in the
parent cadre or department.

Desirable:
Experience in legal or judicial
work.
Notel: The departmental officers
in the feeder category who are in
the direct line of promotion shall
not be eligible for consideration for
appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration for
appointment by promotion.
Note 2: The period of deputation
including the period of deputation
in another ex-cadre post held
immediately preceding this
appointment in the same or some
other Organisation or Department
of the Central Government shall
ordinarily not exceed three years.

Note 3: The maximum age limit

for appointment on deputation

shall be not exceeding fifty-six
years as on the closing last date of

receipt of applications.

@ @ (€)) C)) (&) © @)
5.Private 09 *(2018) Group ‘B’. Level 7 Selection. Not applicable. Not applicable.
Secretary. *subject to (Rs.
variation 44900-
dependent 142400).
on
workload.
® ©) a0 an a2 €5)
Not Not By Promotion: Group Departmental Promotion | Not
applicable. applicable] promotion Stenographers Grade I in | Committee (for considering promotion) | applicable.

failing which
by
deputation.

Level 6 in the pay matrix | consisting of :-
(Rs.35400-112400)  with | 1. Chairperson, Debts Recovery

five years regular service Appellate Tribunal or Presiding
in the grade. Officer, Debts Recovery
Note: Where juniors who Tribunal - Chairperson;

have  completed  their | 2. Secretary or Registrar,
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qualifying or eligibility
service are being
considered for promotion,
their seniors would also be
considered provided they
are not short of the
requisite  qualifying  or
eligibility service by more
than half of such qualifying
or eligibility service or two
years, whichever is less,
and have successfully
completed probation period
for promotion to the next
higher grade along with
their juniors who have
already completed such
qualifying or eligibility
service.

Deputation:

Officers under the Central
Government  or  State
Governments or Courts or
Tribunals,-

(1) holding analogous post
on regular basis in the
parent cadre or
department; or

(i) with five years service
in the grade rendered
after appointment
thereto on a regular
basis in Stenographer
Grade I in Level 6 in
the pay  matrix
(Rs. 35400-112400) or
equivalent, in the

parent cadre or
department.
Desirable:

Experience in legal or
judicial work.

Note 1: The departmental
officers in the feeder
category who are in the
direct line of promotion
shall not be eligible for
consideration for
appointment on deputation.
Similarly, the
deputationists shall not be
eligible for consideration
for appointment by
promotion.

Note 2: The period of
deputation including the
period of deputation in
another ex-cadre post held

Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal

Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal

Member.
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immediately preceding this
appointment in the same or
some other Organisation or
Department of the Central
shall
ordinarily not exceed three

Government

years.

Note 3: The maximum age
limit for appointment on
shall be not
exceeding fifty-six years as

deputation

on the closing last date of

receipt of applications.

@ @ 3 “) &) (O] 0
6.Assistant. | 34 * (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
*Subject to (Rs.35400-
variation 112400).
dependent
on
workload.
®) &) a0 an 12 a3
Not Two years | By promotion | Promotion: Group ‘B’ Departmental Promotion | Not
applicable. | for failing which | Upper Division Clerks in Level 4 | Committee (for considering | applicable.
promotees. | by in the pay matrix (Rs. 25500- | promotion) consisting of :-
deputation. 81100) with ten years regular

service in the grade.
Note: Where juniors who have
their qualifying or
service

completed
eligibility are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with

their juniors who have already

completed such qualifying or
eligibility service.

Deputation:

Officers under the Central

Government or State Government
or Courts or Tribunals,-

(i) holding analogous post on
a regular basis in the parent
cadre or department; or

(i) with ten years service in

the grade rendered after
appointment thereto on a
regular basis in Level 4 in
the pay matrix (Rs. 25500-
81100) or equivalent, in the
parent cadre or department.

1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
Officer, Debts Recovery
Tribunal -

Chairperson;

2. Secretary or Registrar,

Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal -

Member;

3 . Assistant Registrar or
Recovery Officer, Debts
Recovery Tribunal -

Member.
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Notel: The departmental officers
in the feeder category who are in
the direct line of promotion shall
not be eligible for consideration
for appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration
for appointment by promotion.
Note 2: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not
exceed three years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date

of receipt of applications.

@ @ 3 C) (&) (©) @)
7.Accounts 08* (2018) Group ‘B’. Level 6 Not applicable. Not applicable. Not applicable.
Assistant. *subject to (Rs.

variation 35400-

dependent 112400).

on

workload.
® ® a0 an a2 €5)

Not Not By Officers under the Central Government,- Not applicable. Not applicable.
applicable. | applicable. | deputation. (a) (i) holding analogous post on regular basis in

the parent cadre or department; or
(ii) with ten years regular service in the
grade rendered after appointment thereto on
a regular basis in Level 4 in the pay matrix
(Rs. 25500-81100) or equivalent, in the
parent cadre or department; and

(b) who have undergone training in cash and
accounts work in Institute of Secretariat
Training and Management or equivalent
Institute of Central Government

Note 1: The period of deputation including the
period of deputation in another ex-cadre post
held immediately preceding this appointment in
the same or some other Organisation or
department of the Central Government shall
ordinarily not exceed three years.

Note 2: The maximum age limit for appointment
on deputation shall be not exceeding fifty-six
years as on the closing last date of receipt of
applications.




[ 9 T-E78 3(i)]

A <pl TSTUA « SAHERIT

159

@ @ A @ 6] © ()
8.Stenographer | 17* (2018) Group ‘B’. Level 6 Selection. Not applicable. Not applicable.
Grade L. (Rs.
*Subject to 35400-
variation 112400).
dependent
on
workload.
®) ® a0 an a2 13
Not Two years | By Promotion: Group ‘B’ Departmental Promotion | Not
applicable. for promotion Stenographers Grade I in level 4 | Committee (for considering | applicable.

promotees. | failing
which by
deputation.

in the pay matrix (Rs. 25500-
81100) with ten years regular
service in the grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service or
two years, whichever is less, and
have successfully completed
probation period for promotion to
the next higher grade along with
their juniors who have already
completed such qualifying or
eligibility service.

Deputation:
Officers under the Central
Government or State
Governments or Courts or
Tribunals,-

(i) holding analogous post on
regular basis in the parent cadre
or department; or

(i) with ten years service in the
grade rendered after appointment
thereto on a regular basis in level
4 in the pay matrix (Rs. 25500-
81100) or equivalent, in the
parent cadre or department.
Notel: The departmental officers
in the feeder category who are in
the direct line of promotion shall
not be eligible for consideration
for appointment on deputation.
Similarly, the deputationists shall
not be eligible for consideration
for appointment by promotion.
Note 2: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or

promotion) consisting of :-

1. Chairperson, Debts Recovery
Appellate Tribunal or Presiding
Officer, Debts Recovery
Tribunal -

Chairperson;

2. Secretary or Registrar,

Debts Recovery Appellate
Tribunal or Debts Recovery
Tribunal -

Member;

3. Assistant Registrar or

Recovery Officer, Debts
Recovery Tribunal -
Member.
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department of the

exceed three years.

of receipt of applications.

Central
Government shall ordinarily not

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date

@ (@) 3 () &) (©) @)
9. Upper 26 *(2018) Group ‘C’. Level 4 Non- Not applicable. | Degree of a recognized
Division *Subject to (Rs.25500-| selection. university or equivalent.
Clerk. variation 81100).
dependent
on workload.
® (&) 10) an 12) as
Not Two years By Promotion: Group ‘C’ Departmental Promotion| Not
applicable. | for direct promotion Committee (for considering applicable.
recruitment. failing Lower Division Clerk in level 2 | promotion) consisting of :—
Nil for which by in the pay matrix (Rs. 19900-
promotees. | deputation. 63200) with eight years regular | 1.Registrar or Secretary,

service in the grade.

Note: Where juniors who have
completed their qualifying or
eligibility service are being
considered for promotion, their
seniors would also be considered
provided they are not short of the
requisite qualifying or eligibility
service by more than half of such
qualifying or eligibility service
or two years, whichever is less,
and have successfully completed
probation period for promotion
to the next higher grade along
with their juniors who have

already completed such
qualifying or eligibility service.
Deputation:

Officers under the Central
Government or State
Governments or Courts or
Tribunals,-

(i) holding analogous post on
regular basis in the parent
cadre or department; or

(ii)Lower Division Clerk
with eight years service in
the grade rendered after
appointment thereto on a
regular basis in level 2 in
the pay matrix (Rs. 19900-
63200) or equivalent, in

the parent cadre or
department.
Notel: The  departmental

officers in the feeder category
who are in the direct line of
promotion shall not be eligible
for consideration for
appointment on  deputation.

Similarly, the deputationists

Debts Recovery Appellate
Tribunal —Chairperson;

2.Registrar or Secretary,
Debts Recovery Tribunal—Member;

3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal —Member.
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shall not be eligible for
consideration for appointment
by promotion.

Note 2: The period of
deputation including the period
of deputation in another ex-
cadre post held immediately
preceding this appointment in
the same or some other
Organisation or department of
the Central Government shall
ordinarily not exceed three
years.

Note 3: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date
of receipt of applications.

Q)] (@) A “@ (&) 0 @
10. Stenographer | * 08 | Group ‘C’. | Level4 Not Between 18 and 27 | (i) 12" class pass or equivalent
Grade I1. (2018) (Rs. applicable. | years from a recognised Board or
25500- University;
*Subject 81100). (Relaxable for
to Government Servant | (ii) Skill Test Norms:—
variation upto 40 years in
dependent accordance with Dictation:
on instructions  or orders 10 minutes @ 80 words per
workload issued by the Central minute
Government).
Transcription:
Note: The crucial date 65 minutes (English), 75
for determining the age minutes  (Hindi) (On
limit shall be as Manual Typewriter) or 50
advertised by the Staff minutes  (English), 65
Selection Commission. minutes  (Hindi) (On
Computer).
(3 &) (10) 11 (12) 3)
Not applicable. | Two By direct recruitment Not Group ‘C’ Departmental Promotion| Not
years. through  Staff Selection | applicable. | Committee (for consideringl  Applicable.
Commission. confirmation) consisting of : —

Note : Vacancies caused by
the incumbent being away
on deputation or long
illness or study leave or
under other circumstances
for a duration of one year
or more may be filled on
deputation basis from the
officers of the Central
Government,-

(a) (i) holding analogous
posts on regular basis
in the parent cadre or
department; and
(ii) possessing
qualifications
prescribed for direct
recruits under column

.

the

1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal —Chairperson;

2.Registrar or Secretary,
Debts Recovery Tribunal—Member;

3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal—Member.
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@ @ A “ &) (©) )
11. Lower 34%*(2018) Group ‘C’. | Level 2 Non- Between 18 and 27 | (i) 12%class or equivalent
Division | * subject to (Rs. selection. years. (Relaxable for qualification
Clerk. varia-tion 19900- Government from a recognised Board or
dependent on 63200. Servants upto 40 University.
work-load. years in accordance
with the instructions | (ii) Typing speed of 35 words per
or orders issued by | minute in English or 30 words per
the Central | minute in Hindi on computer.
Government).
(35 words per minute and 30
Note: The crucial | words per minute correspond to
date for determining | 10500 Key Depressions per Hour
the age limit shall be | or 9000 Key Depressions per
as fixed by Staff | Hour on an average of 5 key
Selection depressions for each word)
Commission (where
recruitment is not
through Staff
Selection
Commission, crucial
date for determining
the age-limit shall be
the last date for
receipt of
applications).
® ©) a0y €39) a2 a3
Yes Two (i) 50% by direct | Promotion: Group ‘C’ Departmental | Not
years for recruitment Promotion Committee (for | Applicable.
direct through  Staff | From amongst Multi-Tasking Staff | promotion or confirmation)
recruits. Selection with three years regular service in | consisting of :—
Commission. the grade and who possess 12" class
pass or equivalent qualification, on | 1.Registrar or Secretary Debts|
the basis of a departmental | Recovery Appellate Tribunal
(i) 50% by | qualifying examination. - Chairperson;
promotion on the on
the basis of a | Notel.- The maximum age-limit for | 2.Registrar or Secretary,
departmental quail- | appearing in the examination shall Debts Recovery Tribunal -
fying examination | be forty five years. Member;
failing which by
deputation. Note 2.- Relaxable in case of the | 3.Assistant  Registrar o]
employees belonging to Scheduled | Recovery  Officer, Debts|
Caste or Scheduled Tribe upto five | Recovery Tribunal .
years in accordance with the | Member.

instructions or orders issued by the
Central Government.

Note 3.- If more of such employees
than the number of vacancies
available under clause (ii) under
column 10 qualified at the
examination, such excess number of
employees shall be considered for
filling the vacancies arising in the
subsequent years so that the
employees qualifying at an earlier
examination are considered before
those who qualify at a later
examination.

Deputation:—
From amongst staff of Central or

State Government or Courts or
Tribunals:—
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(b)

another

(a) (i) holding analogous post on
regular basis in the parent cadre or
department;or

(i) (i) With three years regular
service in level-1 (Rs 18000-56900/)
in the Pay Matrix in the parent cadre
or department; and

Possessing
qualifications as prescribed under
column (7) for direct recruits
Notel.- The period of deputation
including the period of deputation in
ex-cadre
immediately
appointment in the same or some
other Organisation or Department of
Central Government shall ordinarily
not exceed three years.

Note 2.- The maximum age limit for
appointment by deputation shall not
exceed fifty-six years as on date of
receipt of applications.

educational

held
this

post
preceding

(€)) (@) 3 “ ® 0 @)
12.Staff 08* Group Level 2 Not Between 18 and 25% years | (i) Possession of a valid
Car (2018) 'C. (Rs.19900- | applicable. | (Relaxable for Government driving licence for motor
Drive 63200). Servants upto 40 years in cars;
r *subject accordance with the | (ii) Knowledge of  motor
(Ordi | to varia- instructions or orders issued by mechanism (The candidate
nary tion the Central Government). should be able to remove
Grade | dependent minor-defects in vehicle);
). on work- Note 1 : The crucial date for | (iii) Experience of driving a
load determining the age limit shall motor car for at least 3
be the closing date for receipt years; and
of application from candidates | (iv) Pass in 10™ standard.
in India ( and not the closing Desirable: 3 years service
date prescribed for those in as Home Guard or Civil
Assam, Meghalaya, Arunachal Volunteers.
Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim, | Note The  qualification
Ladakh Division of Jammu and | regarding experience is relaxable
Kashmir State, Lahaul and Spiti | at the discretion of the
District and P angi Sub—l?ivision competent authority in the case
of Chamba District of H1rr}acha1 of candidates belonging to the
Pradesh, Andaman and Nicobar Scheduled Castes or Scheduled
Islands and Lakshadweep). Tribes if at any stage of
*If the direct recruitment is to selecn.()n, . the c.o.mpetent
be made by direct open auth.or.lty is of the opinion that
competitive Examination, the sufficient number of candidates
age limit would be 18-27 years. | With requisite experience is not
likely to be available to fill up
the vacancy reserved for them.
® &) 10) an a2 a3)
Not Two Deputation | Deputation or absorption: Group ‘C’ Departmental Promotion | Not
applicable. | years or Committee (for considering | applicable.
for direct | absorption From amongst regular Group ‘C’ | confirmation) consisting of :-
recruits or | failing employees in Level 1 in the pay
re- which by |matrix (Rs 18000-56900) in Debts | 1.Registrar or Secretary,
employed. | direct Recovery Appellate Tribunal or Debts Recovery Appellate
recruitment. |Debts Recovery Tribunals who Tribunal - Chairperson;
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For Armed
Forces
Personnel:
Deputation
or re-
employment.

possess valid Driving License for
Motor Cars on the basis of a
Driving Test to assess the
competence to drive Motor Cars
failing which from amongst regular
Group ‘C’ employees in Level 1 in
the pay matrix (Rs. 18000-56900)
in other Ministries of the Central
Government who  fulfill the
necessary qualifications as
mentioned in column (7).

Deputation or re-employment for
Armed Forces Personnel:

The Armed Forces Personnel due
to retire or who are to be
transferred to reserve within a
period of one year and having the
requisite experience and
qualifications prescribed shall also
be considered. Such persons would
be given deputation terms upto the
date on which they are due for
release from the Armed Forces;
therafter they may be continued on
re-employment.

Note 1: The period of deputation
including the period of
deputation in another ex-cadre
post held immediately preceding
this appointment in the same or
some other Organisation or
Department of the Central
Government shall ordinarily not
exceed three years.

Note 2: The maximum age limit
for appointment on deputation
shall be not exceeding fifty-six
years as on the closing last date of
receipt of applications.

2.Registrar or Secretary,

Debts Recovery Tribunal -

3.Recovery Officer or
Assistant Registrar, Debts

Recovery Tribunal - Member.

Member;

@

@

3

@ (6))

©®

)

13.

Multi-
Tasking
Staff.

57*(2018)
*subject to
variation
dependent
on
workload.

Group 'C'.

Level 1 Not
(Rs.18000- applicable.
56900).

Between 18 and 25 years.

Note 1: The crucial date
for determining the age
limit shall be the closing
date  for receipt of
application from
candidates in India (and

not the closing date
prescribed for those in
Assam, Meghalaya,
Arunachal Pradesh,
Mizoram, Manipur,
Nagaland, Tripura,

Sikkim, Ladakh Division
of Jammu and Kashmir
State, Lahaul and Spiti
district and Pangi sub-
division of Chamba district
of Himachal Pradesh,
Andaman and Nicobar
Islands and Lakshadweep).

Matriculation
equivalent.

or
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® ® a0 an a2 a13)
Not Two By direct Not applicable. Group ‘C’ Departmental Promotion | Not applicable.
applicable. | years. recruitment Committee (for considering
through Staff confirmation) consisting of :—
Selection
Commission. 1.Registrar or Secretary,
Debts Recovery Appellate
Tribunal —Chairperson;
2 Registrar or Secretary,
Debts Recovery Tribunal—Member;
3.Recovery Officer or
Assistant Registrar, Debts
Recovery Tribunal—Member.
Third Schedule
(See Rule 5)
Serial Number Post Appointing Authority
@ 2 3
1. Group ‘C’ Registrar, Debts Recovery Appellate Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate Tribunal
3. Group ‘A’ Central Government
Fourth Schedule
(See Rule 6)
Serial Number | Post Appointing Authority Appellate Authority
1) (2) 3) (@)
1. Group ‘C’ Registrar, Debts Recovery Appellate Tribunal Chairperson, Debts Recovery Appellate
Tribunal
2. Group ‘B’ Chairperson, Debts Recovery Appellate Tribunal | Central Government (Hon’ble Minister
of Finance)
3. Group ‘A’ Central Government As provided in Central Civil Services
(Classification, Control and Appeal)
Rules, 1965
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